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LEGISIJA.TIVE ASSEMBLY. 
WedneBtlay, 6th April, 1938. . .. 

The Assembly met in the Assembly Chamber of the Council House 81 
Illieven of the Qlock, Mr. President (1.'he Honourable Sir Abdur Rahim; 
in the Chair. 

Xr •. Preslde.nt (The Honourable Sir Abdur Rahim): Before we take up 
the questions I ought to remind the Honourable Members that there are 
two lists of quest.ions today: one is the list of questions set down for 
:8Jlswer on t,he 5th, and the other is of those Bet dowQ for anSwer today. 
·This arrangement was arrived at in accordance with the suggestion made 
by the Leader of the House which seemed to have found Jeneral accept-
·ance. At that time I expressed my doubt whether this arrangement was 
·in accordance with the rules which require that only five questions can 
be put by one Member on one day. I take it that Government having 
made the Auggestion will not refuse to answer orally more than five ques-
tions of a Member if there are more than five questions in his name taking 
·both tho list.s together. But, so far as one list is concerned, accord'ing to 
the ordinary rule not more than five questions can be asked by one Mem-
ber: This special ~  is certainly etrainin, the rule; and I think 
oGovernment ought to consider, wneit' an emergenc hke iBis arises, whe-
ther there ought not to be some provision of meeting that emergency, that 
is to say, if for any particular reasons as on this occasion, there is no 
ilitting of the Assembly on a particular day, whether some arrangement 
cannot be arrived at for disposing f)f the questions put down for that day. 
What I want to do tgu. is this-not more than half an hour will be 
allowed to each list, at is to say, taking the list for 5th April, if all the 
.questions 011 that list are not finished Within half an hour, I will take up 
the questions put down for today. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 
ABOLITION OJ!' THE FmsT CLAss CABBIAGES ON STATE RAILWAYS. 

1]64 .• J[r. '1". S. AvlnashlUngam Ohettiar: Will the Honourable 
Member for Communications state: 

(a) whether Government have consulted the various railway ad-
ministrations with regard to the abolition of the first claSIl 
carriages on State Railways as recommended by the Wedge-
wood Committee; 

(b) whether they have received replies from any of the railway 
administrations; if so, what is the nature of those replies, 
and 

(c) when they expect to come to a final conclusion in the matter? 
~  Honourable Sir Thomu Stewart: (a) Yes. 
(b) and (o). I would refer the Honpurable Member to the remarks in 

«mnection with paragraphs 71 to 78 appearing on page 5 of the "State-
ment showing the action taken by the Railway Department, (Railway 
Board) on the paragraphs in Chapters In to XI of the Indian Railwav 
Enquiry Commibtee's report (1987)". • 

~ (2623) " 
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1Ir. T. S. AvlDyhUlng&D1 Ohettlar: May I know the answer to clause 
(c)? .. 

The Honourable Sir Thomas Stewart: (b) and ( c) are answered to-
gether. 

1Ir. T. S. AvlDashlllDg&m Ohettlar: I do not see, Sir, how there can 
be any answer in that report as to when they expect to come to a final 
decision in the matter. 

The Honourable Sir Thomas Stewart: If the Honourable Member will 
refer to the answer to the question, he will see that a certain decision ha& 
been ta]cen. 

\ 
][r. Lalclland lfavalral: Mav I know from the Honoul'$ble Membel" 

bow to get hold of the document to see that. 

The Honourable Sir Thomas Stewart: A copy of the document was 
supplied to the 'Members of the House. I do not know what the Honour-
able Member has done with his copy. 

Mr. T. S. AvlDashilingam Ohettiar: To the previous question'the Hon-
ourable Member answered that they are consulting. the Railway Adminis-
trations in the matter, and that after their rp.plies have been received they 
will come to 0. deC'ision. What I want to know is when they expect tcf 
corne to a decision over the matter. 

The Honourable Sir Thomas stewart: Obviously not until all the 
replies have been received . 

.Mr. T. S. AvlDashllingam Ohettiar: Pending receipt of these replies 
~  Government issued instructions not to construct any mo:-e first class 

carriages? 
The Honourable Sir Thomas Stewart: No. 
1Ir. T. S. Avinaah1lingam Ohettlar: If there is a possibility of the abo-

lition of the first class, will it not be wise to issue such instructions? 
The Honourable Sir Thomas Stewart: If the Honourable Member will 

refer to the document I have mentioned he will find the answer to his 
question . 

.cONCESSION IN POSTAGE RATES ON SPECIAL NUMBERS OF NEWSPAPERS. 

1165. -llr. Jlanu Subedar: Will the Honourable Member for Com-
munications state: 

(a) whether the concession postage rate, as normally charged on 
8 newspaper, is extended also to the specinl numbers in the 
United Kingdom; and 

(b) if the reply to part (a) .be in the affirmative, whether Govern-
ment will give reasons why the Bame practice is not adopted 
in British India? 

The Honourable Sir Thomas Stewart: (a) and (b). The information ill 
not available. It has been called for and will be placed on the table of 
the House in due course. 



STARRED QUESTIONS A.ND ANSWERS. 

Mr. K. Santhanam: With reference to answer to (b), is the informa-
tion in respect to (b) also not available? It is about India. 

The Honourable Sir Thomas Setwart: Obviously I cannot &Dswer par. 
(b) until I am in a position to answer part (a). 

NEl'AL POST OFJ'IClIl. 

1166. *111'. T. S. AvlnashlJing&ID Ohettiar: Will the Honourable 
Member for Communications state: 

(a) when the Nepal Post Office was opened; 
(b) what is the financial position of the Nepnl Post pmce; nnd 
(c) whether the Nepal Government contributes anything towards 

its expenses; if so, how much 'I 

The Honourable Sir Thomas Stewart: (a) The office was opened more 
than half a century ago. The exact date is, however, not known. 

(b) The information has been called for and a statement will be laid 
on the table of the House in due COW'Re. 

(c) The reply to the first part of the question is in the negative; the 
second part, therefore, does qot arise. 

JIr. T. S. AvlDashUiDgam Ohettlar: May I know if the poat office is 
there for the benefit of the Nepalese Government also? 

The Honourable Sir Thomas Stewart: Primarily for the benefit of the 
British representative there. 

Mr. T. S. AvinashiliDgam Ohettiar: If it is secondarily for the benefit 
of the Nepalese people why did not Government make representations for 
a contribution from the Nepalese Government? 

The Honourable Sir Thomas Stewart: The Honourable Member as-
sumes that it if< for the benefit of the Nepalese people: I have just said 
it is primnrily for the benefit of the British representative. 

Seth Govind Daa: Though it is primarily for the British representative, 
is it not secondarily for the benefit of the Nepal Government and, undel" 
the circumstances, do not G ~  think it proper that they should 
get a contribution from the Nepalese Government. 

The Honourable Sir Thomas Stewart: No. 

Mr. T. S. Avinashillngam Ohettiar: May I take it that Government 
bave considered this matter Rnd decided not t,o ask for a contribution? 

The Honourable Sir Thomas stewart: It has heen considered. 

:IIr. Badrl Dutt Pande: Is this the onlv PORt office or are there other 
post officeR on the horders of Nepal Bnd in Nepal? 

The Honourable Sir Thomas Stewart: I should like to have notice of 
that question. 

A 2 
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RAILWAY CoNOlIlSSIONS TO SBVA SAMITI BOY ScoUTS. 

1167 .• 1Ir. T. S. Avtnaahntngam OhetU&r: Will the Honourable 
Member for Railways state: 

(a) who are the final authorities that give concessions in Railways; 
(b) whether applications have been, or were, received to give Rail-

way concessions to Seva Samiti Boy Scouts, such as are 
given to oertain Scout organisations at present; and 

(c) if so, with what result? 

'The Honourable Sir '!'hom .. Stewart: (8) Railway Administrations 
have powers to grant concessions, so long as the fares ~  do not 
infringe the authorised minima." ",I-

(b) and (c). Scouts ~  to the Seva Samiti Boy Scouts Asso-
ciation are alread, allowed the same concessions as are given to scouts 
belonging to the All-India Boy Scouts Associat'ion. 

lIIr. T. S. AvinashillDgam ObetU&r: May I know whether an appeal is 
allowed for getting these concessions from the Railway Administrations to 
the Railway Board? 

The Bonourable Sir 'l'homas Stewart: I should like to have notice of 
it. 

JIr. LalchaDd Navalrat.: Is there any list showing the names of social 
and humanitarian societies which have been given these concessions. 

The Honourable Sir '!'homas Stewart: My memory is that there is a 
list and that I gave a reference to it in answer to II. recent question. J will 
give the Honourable Member more exact informaiion if he will approach 
me. 

JIr. Lalchand Navalr&i: May I know what are the conditions under 
which concessions are given? 

"!"he Honourable Sir "!"hom as Stewart: That too is a question which I 
answered some days ago. 

JIr. Lalchand Navalr&i: Is it not in the discretion of the Agent to grant 
or refuse these ~  

The Honourable Slr '!'hom .. Stewart: I have just said that the Rail-
way administrations have powers to grant these concessions. 

:IIr. E. Santhanam: May I know whether these concessions have been 
compared and an attempt made to standardise them? 

TU Honourable Sir "!"homaa Stewart: I should like to have notice of 
tbat question. 
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PuBcBA.SES MADE BY RAILWAYS. 

1168. ·1Ir. lIanu Subedar: (a) Will the Honourable Member for 
Communications state the value of the tota.l purchases by railways during 
1937-aB? 

(b) What percent·age of this total was handled by (i) the Railway 
Board, (ii) the Indian Stores Department, and (iii) Stores Departments 
of the railway administrations? 

(c) What precautions are taken in the purchases by the RailwllY 
Bonrd and. the Stores Department of the railway administrations (inclu-
ding Company-managed Railways) to scrutinise the list of "purchases in 
ordE'r to ascertain whether the same are manufactured in Inaia, or can be 
manufactured ? -(d) How much of the total purchase at the hands of those agendes 
consisted of articles of Indian origin and Indian manufacture, Rnd what 
percentage does it bear to the total? . 

The Honourable Sir Thomas stewart: (a), (b) and (d). The informa-
tion will be available in September next and W'ill be laid on the table of 
the House in due couNle. 

(c) A close liaison exists in regard to purchases of stores between the 
Indian Stores Department, the ~  Board and Railways. Purchases 
by the State-managed Railwnys and the Railway Board are made strictly 
in accordance with rules for the slIpply of articles required to be purchased 
fo1' the public service. The Honourable Member is also referred to the 
Memorandum by the Financial Commissioner of Railways on the policy 
of the Ruilway Board in the mat ter of stores purchases at pages 196 and 
] ~  of the Proceedings of the Meeting of the Standing Finance Committee 
for Railways held on 30th und 31st ,Tanuary, Hl36-Volume XII-No.6, a 
copy of which will be found in the.Library of the House. 

Since 1937-38 the Home 1ndents 6f Company-managed Railways have 
been scrutinised both by the Railway Board and the Indian Stores Depart-
ment with It view to determine if the articles indented for in those indents 
can be obtained of Indian manufacture. 

CAPITAL OUTLAY ON THE Au.-INDIA RAmo. 
1169. ·lIr. lIanu Subeclar: (a) Will the Honourable Member for 

Communications state the total capital outlay in connection with the 
~  Radio Department? 

(b) Is it pOEsible to. give an approximate figure of this outlay in con-
nection with the various stations in India? 

(c) How much of the capital equipment purchased consisted I!i 
malerials of Indian origin or fabrication? 

The Honourable Sir Thomas Stewart: (a) The capital grant for the 
development of broadcasting amount!! to' Rs. 40 lakhs. The amount 
spent upto February 2Sth, HISS, was Rs. 20,22,048. 

(b) A statement giring the required information is laid on the table 
of the House. 
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(c) The percentage of the capital expenditure on equipment incurred 
on mo.terials of Indian origin or fabrication is small. 

Statement ,Aowing tAe detail. 01 Oapital Ezpenditure incuf'retl Irom 'Ae lpecial Broad-
cuting Fund 01 R,. -10 lakA. vpto l8'A "ebruary, 1988. 

Name of Station. 

Delhi . 
Bombay 
Calcutta 
Dacca 
Peshawar 
Lahore 
Lucimow 
lrIadrae 
Triohiaopoly 

Total 

Amount. 

Ra. 
8,28,743 
2,02,201 
1,80,249 

~  
50,129 

1,38,128 
1,36,250 
2,37,112 
1,32,451 

20,22,043 

lIIr. Kanu Subedar: May I know whct-,her Government are making 
any attempt to inquire, through firms and Chambers of Commerce, whether 
some of the equipment required for the new stations may not be fabricated 

.in India? 

"'!'he Honourable Sir Thomas Stewart: Our technical staff are fully 
-aware of where t.hey may purchase the necessary equipment. 

Mr. '1'. S. AviDashiliDg&m. Ohettlar: May I know whether the Govern- , 
ment have made allY attempts to get these mat,erials in India? 

'1'he Honourable Sir '!'homas Stew&1\: Yes: tenders arc issued. 

Mr. '1'. S. AviDashll1ng&m. Ohettiar: May I know whether Government 
have made sure that these things cannot be manufactured in India? 

The Honoura.ble Sir Thomas Stewart: The fnct that Indian firms do 
Dot respond to the tenders is fnirly good evidence that this equipment is 
not yet manufactured in India. 

Mr. Manu Subedar: May I inquire whether it is proposed to secure 8 
report from the Industrial Research Bureau on the subject as to which of 
the items in the Indian l1ndio-receivers, transmitters or other things can 

or cannot be made in this country with a little ~  

The Honourable Sir Thomas Stewart: The services of the' Indian 
Stores Department are at our disposal for that purpose. 

JIr. Lalchand Kavalral: May I know if the Honourable Member knows 
that his predecessor said in this House that in the near future arrangements 
will be made to have cheaper radio sets in the interests of the rural popu-
lation? 

JIr. PreBident (The Honourable Sir Abdur Rahim): That does not 
arise. 



· STAlUUID QUBBTJONB AND ANSWERS. 

JUI,YAN PoWBB HOUSE AND NBGOTIATIONS :roB GlI'l"rING SUPPLY OJ' POWlDB 
I'BOK TATA CoJIPA.NIlD8. 

1170 .• JIr. llanu Sublclar: (a) Will the Honourable Member for 
.communications state the present position of the Kalyan power house? 
Is it working at full capacity, or, is the generation of power there sus-
pended? 

(b) Have there been any negotiations between Government and the 
'Tat.Q group of power companies for the supply of power to the Great 
Indian Peninsula Railway and/or the Bombay, Barodn and Central India 
Railway? Have these negotiations terminated in a contract? 

(c) At what rat"'l is the supply secured for railways for the future? 
(d) Has the power company retained the right to discontinue such a 

ilupply after notice? 

The Honourable Sir '!'hom .. Stewart: (a) The Kalyan Power House 
is supplying about 40 per cent. of the current consumed by the Great 
Indian Peninsula Railway. It is not. working at full capacity. 

(b) Yes. General agreement has been arrived at regarding the terms 
-of the contract but there. are still certain minor details to settle. 'l'hese 
.are under discussion with Messrs. Tata .!;tons & Co. and the Railway Admi-
.oistration concerned. 

(c) The rate is based on what it would have cost the Railways to extend 
"the Kalyan Power House and to takf over the full load. 

(d) Yes. 

JIr. Manu Subedar: With reference to part (c) of the question, what 
.is the rate? 

The Honourable Sir Thomas Stewart: I must ask for notice of that. 

Mr. Manu Subedar: May I point out, Sir, that the question is very 
.clear and ~  has been given: my question is: •• At what rate is the 
supply secured"? 

The Honourable Sir Thom .. Stewart: I can give no further reply than 
I have already given to part (c): it is the rate at which we could have 
$upplied ourselves. 

Mr. Manu Subedar: Will the Honourable Member give to Members 
-of this House a reply to this a. little later? 

The Honourable Sir Thom.. Stewart: When I have an opportunity of 
-seeing the contract in its full form, I shall consider the advisabilit.y of 
laying a copy on the table of the House. 

CUBTAILKlDNT OJ' ENGLISH PRooBAJDOS IN BROADOASTING STATI'lNS. 

1171. .JIr. II&DU Subedar: Will the Honourable Member for Com-
munications state: 

(n) whel;her he has seen a letter from Mr. J. W. Bottoms in the 
Sta.te.nla.n of the 21st March, 1988; 
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(b) whether Govem:ment have considered the ~  thereiD: 
as follows: "Would it not. be a bf'ltter policy to cone.entrnte-
on the vernacular programmes and out down English broad-
casts to the news, special broadcasts of functions--with, 
important speeches-and sporting events of general interest. 
in India and leave us to henr about covered wagons, cutties, 
and old home towns from elsewhere?"; and ' 

(c) whether Government propose to consider the advisability of 
curtailing English programmes and saving public funds? 

fte HODourable Sir 'l'homis Stewart: (n) Yes. 
(b) Government understand that English programmes' broadcast by 

All-India Radio are listened to and appreciated by a large number of Indian.. 
as well as E4ropean listeners. . 

(c) I will have further enquiries made and consider the point. 

lIr. L&lchand :l'avalrai: May I know if there are any programmes ia 
Sindhi for the interests of the Sind people who are very fond of music.? 

The Ronourable Sir Thomas Stewart: My iMormation is, no. 

1Ir. Lalchand :I'&valrai: Why not? When it is in Urdu and English. 
and other languages, why not for Sindhis? 

The Honourable Sir Thomas Stewart: I am perfectly prepared to con-
sider the Honourable Member's request t11at Sind hi programme should be 
put across. 

JIr. Manu Subed&r: Have Government oonsidered the suggestion 
made by this gentleman writing in the Statesman that the English pro-
gramme given in this (',ountry is inferior and that when a bet.ter programme 
could be secured from any other European stations and that Indian money 
should be saved? Have they considered this? 

Thlt Honourable Sir Thomas Stewart: Yes. Government certainly 
have considered the letter. 

lIr. ][anu Subedar: What is the conclusion to which they have com&' 
after the consideration? 

The Honourable Sir Thomas Stewart: Government reserve the right. 
to diRer from that gentleman's opinion. 

Ru:NNING 011' RoAD TLuisroRT SBBVICES BY RAILWAYS. 

1172. -Jlr. '1'. S. AvlnaahUingam Ohettlar: Will the Honourable 
Member for Railways state: 

(a) whether Railway Administrations should get the permission of' 
• GovernJ!1ent if they want to run road transport services; 

(b) whether any railways have asked for such permission and are 
}) running such services; if so, wqich railwavs and for which" 

lines; and ..-
(c) whether these semces have been working at a profit?, 
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fte Honourable Sir Thomu Stewart: (a) Yes, except in cases in 
which the road transport services are not being financed by Government 
and provided that the Railway Company running the service is not subject 
to the provisions of section 51 A of the Indian Railways Act, 1800. 

(b) and·(c). Sanction has been given for the North Western Railway to 
arrange for the running of a bus service between Lyallpur and Jhang. So 
far us I am aware at present, this service has not yet been introduced. 

Ill. '1'. S. AvlnashlUngam Ohettlar: May I know at present that no 
railway company has taken the permission of the Government of India and 
is running buses? 

The Honourable Sir Thomas Stewart: That is my information. 

REDUCTION OF POSTAGE RATES BETWEEN BUBMA AND lImIA. 

1173. • III • '1'. S. .A viDashillngam Ohettlar: Will the Honourable-
Member for Communications state: 

(a) whether Government have received any definite replies from 
. the Government of Burma with regard to the reduction of 

. the Indo-Burman postal rates; 
(b) if so, ~  is the nature d the reply; Ilnd 
(c) whether they have been able to work out the financial effect of 

the increase of the rates? 

The Honourable Sir Thomas Stewart: (a) Yes. 

(b) I plnce on the table a copy ·of a Press Communique issued on the-
29th ~  1938. 

(c) The precise financial effect could not be worked out. The increased 
rates resulted in a reduction in the volume of traffic but in an increase in 
the total revenue. 

INDIAN POSTS AND TELEGRAPHS DEPARTMENT. 

NEW DELHI, THE 29TH: MARCH, 1938. 

Prul/ Oommvnique. .. 
Prior to the leparation of Bunna from India, the rates of postage and of air 

IIIIrcharge for postal articles including parcels between India· and Burma were the-
lalLe as for those in the inland post. From the 1st April, 1937, Burma was constituted 
.. a separate and independent· Government. From the aame dale the Empire rates of-
postage were made applicable for all correspondence between India and Bunna and 
the air mail fee wall fixed at 2 annas per .. oz. for letters and packets and f anna 
per postcard. The rates of lostage on parcels exchanged between the two countries· 
were al80 revised being fixe on the basis of the ImperialParoels Postage Scheme. 
,.'hese rates involved a. very large increase over tholle existing prior to the let April, 
1931, and the question of reducing these rates has been under the cOllsideration oC 
the Government of India in consultation with the Government of Burma. 
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2. The Government of India are now glad to announce that with effect from the 
1at April. 1938. reduced rates of postage will become applicable for all postal articlea 
from India to Bum.a aa indicated below: 

Ratea of poIItage now in force. 

8m,le 
Reply 

1 

Not exceeding I oz. 
Each additional 1 oz. 

Por every 2 oz. or part there· 
of. 

Not exceeding 10 oz. . 
Each additional 2 oz. or part 

thereof. 

For every 2 oz. or part thereof 
with a minimum charge of 
0·1·6 whatever the weight. 

Re. 
0 
0 

0 
0 

0 

0 
0 

0 

For every 2 oz. or part thereof 0 

Not over 3 lba. . . . I 
()ver 3 Ibs. but not over 7 lbs. 2 

A. P. 
2 0 
4 0 

2 6 
2 0 

0 9 

3 6 
0 9 

0 9 

0 9 

4 0 
8 0 

()ver 7 lb •. ~  not over 11 Ibs. 3 12 0 

<Over 11 lba. but not over 20 6 0 0 
lba. 

.Air Mail Surcharge-

Class of 
Article. 

2 

Bingle 
Poatcarda. 

Letters 

Printed 
paperll. 

BUBineaa 
paperll. 

Samples 

Regietered 
Newapaperll. 

Parcels 

o 0 9 each. Postcards 
o 2 0 per 1 oz. Letterll . 
o 2 0 'per 1 oz. Packets . 

Ratea of poIItage applioable from 
lit April 1938. 

Re. A. P. 
0 1 0 

Reply 0 2 0 

Not exce ding }, tola 0 I 6 
E80h additional 1 tola 0 1 0 

or part thereof. 

For the first 5 tolaa 0 0 9 
or part thereof. 

For every addition: 0 0 8 
0.1 5 totals or part 
thereof. 

For each copy for 0 0 6 
the first 10' tolas or 
part thereof. 

For every additional 0 0 6 
10 tow. 

Not over 1 lb. 012 0 
Over I lb. but not 1 0 0 

over 2lbs. 
Over 2 lbs. but not 1 4 0 

over 31bs. 
Over 3 lbs. but not 2 8 0 
over 7 lbs. 

Over 7 lbs. but not 3 12 0 
over 11 lbs. 

Over II lbs. but not 6 0 0 
over 20 lb •. 

o 0 6 each. 
o 1 6 perl n h. 
o 1 6 per tola. 

3. It ill understood that the Government of Burma have 
poetage and air fee for articles from Burma to India. 

notified similar rates of 

JIr. T. S. AvinashUlngam Ohettlar: May r know":""'r understand that 
the Government have reduced the rates now-what will be the Govern-
ment foreC'. about the financial effect of this reduction? 

The Honourable Sir Thomas Stewart: I am not prepared to make any 
forecast. 

REPRESENTATION. OJ' THE DEPRESSED CLASSES IN THE UPPEB Am 
OBSBV A.TOBY, AGBA. 

1174. -·Pedlt 8I'l KriIbna Dutta Pallw&l: (a) Will the Honourable 
;',1\{ember for Communications please state the number of clerks fr?m _ the 
Depressed Classes employed in the Upper Air Observatory, Agra; (1) smce 
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the issue of the Home Department Resolution, No. F.-14/17-B./88-Ests., 
dated the 4th July, 1934, and (ii) employed at present? 

(b) Is it a fact that none of those employed from the Depressed 
Classes have ever been confirmed? 

(c) Is it a fact that no preferential treatment was meted out to 
members of the Depressed Classes at the time of the last recruitment 8f 
oclerk's for the Observatory Office? 

(d) Is it a fact that there is no 'fair representation' of members of the 
Depressed Classes in the Observatory as required in the above quoted 
Home Department Resolution of the 4th July, 1984? 

(e) What steps do Government propose to take to ensure a 'fair re-
'f)rescntation' of the Depressed Classes in ~  Observatory Office? 

ene Honourable Sir Thomas Stewart: (a) (i) Three. 
(ii) Two. 
{b) No. 
(c) Due consideration was given to the applications of those candidates 

who stated that they belonged to depressed classes. 
(d) I have no renson to suppose that the number appointed since tho 

:Resolution referred t.o gives them an unfair representation. 
(e) The Director General of Observatories is fully aware of the desir-

ability of giving the depressed classef a reasonable share of the appoint-
ments. 

Prof. B. G. Ranga: In view of the fact that so few people belonging 
·to the depressed dRsses are appointed to this department, will Government 
«msider the advisability of giving some scholarships to these people to 
equip themselves with the necessary knowledge so that they can qualify 
themselves for these posts? 

The Honourable Sir Thomas Stewart: I am not aware that these 
depressed classes huve not ordinary opportunities to qualify themselves for. 
tha posts. 

Prof. B. G. Ranga: Is the Honourable Member not aware of the fact 
that the depressed clnsses are too poor to educate themselves sufficiently 
to qualify themselves fOE these posts? 

The Honourable Sir Thomas Stewart: I suggest that it is the respons-
ibility of the provincial administrations. 

EXTENSION TO OERTAIN PUOES OF THE ASSAM: BENGAL RAILWAY LIN •. 
1175. *Kr. ltuladhar Ohaliha: Will the Honourable the Railway 

Member please state: 
(a) whether any decision has been arrived Rt to take up the Jorhat 

Provincial Railway by the Hailway Board; 
(b) if so, whether the Branch Line from Cinnamora junction ~  

Titabnr junction will be maintained ns before; 
(c) whether Government propose to abolish the line Rnd extend 

the Assam Bengal Railway froRi Jurhat t.own station to 
Moriani, or whether it is tl)e intention of Government to 
lease it out to the River Steamer Services as before; if so, 
why; . 



LBGISLATIVB ASSBMBLY. [6TH APRIL 1988. 

(d) whether Government are thinking of extending the Assam 
Bengal Railway line from Jorhai; town station to Sibsagar 
town parallel to the Trunk Road, a distance of only 34 miles; 
and 

(e) whether Government are a\hre that the preFoent route from 
• Jorhat Town to Sibsilgar Town is about 64 miles by rail? 

The Honourable Sir TholDU Stewut: (a), (b) and (e) The matter i. 
under the consideration of Government. . 

(d) No. 
(e) The 'distance by rail from Jorhat to Moriani is 11 miles and from 

Moriani to Sibsagar Town 44 miles. ._\ 

Mr. KUladhar Ohallh&: May I know how long it will take to come to ~ 
decision? It has already taken two years. 

The Honourable Sir Thomas Stewart: I am afraid I cannot give any 
.pproximation. 

JIr, Xuladhar OhaUha: In the last Session, you told us the same tIling. 

DIVERSION OF CERTAIN TRAINS TO ENABLE THEM TO TOUCH BENARES AN]) 
AU.ARABAD. 

1176. *Kr. Mohan La! Smena (on behalf of Mr. Sri l>rakasa): (a) With 
reference to his reply to starred question No. 116 on the 26th August. 1937, 
will the Honourable Member for Railways state whether any further 
examination has been made of the J anghai.Phaphamau section of the East 
Indian Railway as regards its capacity to bear heavy traffic? 

(b) What will he the cost of strengthening the section to enable the 
CaJcutta.Bombay Mails to run over it? -

(c) What will be the difference in t,ime if the Calcutta-Bomba:v Mails 
are divert.ed over this section travelling at the maximum rates trains are 
permitted to travel over this section? 

The BonourabUt Sir Thomas Stewart: (a) Yes. 
(b) About Rs. 12 Iakhs. 
(c) Forty minutes longer. 

POSTAGE RATEi FOR I.tETTER8 BY AIR MAIL AND SEA MAIL BETWEEN INDIA. 
AND EUBOPlD. 

1177· *Kr. Kohan Lal Swena (on behalf of Mr. Sri Prakasa): Will 
the Honourable ,Member for Communications state: 

(a) if it is a fact that all letters meant for Englnnd and European 
countries are now taken by air from India; 

(b) if any change in the postage on such letters has been made; 
if so, what; 

(0) if it is a fact thdt the postage on letters weighing between half 
an ounce and one ounce has been doubled; 

(d) if so, under what authority Government have increased the 
postage; and 
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(e) if Government are prepared to. consider the desirability of per-
mitting those who want their letu.rs to go by sea, the benefit 
of the lower postage? 

The Honourable Sir Thomas Stewan: (8) All letters addressed to 
countries in Europe which are participating in the Empire Air Mail Scheme 
are ~ by air. 

(b) Yes; the postage rate is now 21 annas per half ounce. 
(c) Yes. 
(d) Under section. 10 of the Indian Post Office Act. 
(e) No. 
Mr. Kohan L&l Saksena: What ~ the reasons for increasing the 

rates? 

The Honourable Sir Thomas litewart: I am afraid I do not quite under-
stand the implication of the Honourable Member's question. 

Mr. T. S. AviDashUlDgam Ohettiar: May I take it that the transit of 
muill:! through shipl:! has been abolished now? 

The HODourable Sir Thomas Stewart: Yes, to those particular coun-
tries to which I have made reference. 

Mr. 11. K. Joshi: May I ask wh,-,ther it is not a fact that this new 
arrangement is going to cause a loss of Rs. 11 lakhs and this loss is only 
intended to benefit the richer classes of this country and of Great Britain ? 

The HODourable Sir Thomas Stewart: No. 

Mr. Lalchand 1Iavalrai: 1\1ay I know with regard to clause (e) of the 
question, why is option not being given that those letters of that kind 
also should be seut by sea? 

The HODourable Sir Thomas Stewart: B",clluse it is an essential part 
of th", scheme that all mails should go by air. 

]l[r. N. K. Joshi: May I ask whether the Honourable Member intend-
ed to say that this new arrangement is not going to cause a loss of eleven 
lakhs of rupees? 

The Honourable Sir Thomas Stewart: The Honourable Member asked 
Jne whether it was intended for that purpose· 

]l[r. 11. ]1[. Joshi: I wanted to ask whether it has caused a loss of Us. 11 
lakhs or 11ot. 

The Honourable Sir Thom .. Stewart: I want notice of that question. 

ABsENOE OJ' WIRE-n:NOING ALONG TIlE RAILWAY LINE BETWEEN JllA.N8I AlfD 
MANIEPUR. 

1178. ·lIt. Kohan L&l Swena (on behalf of Mr. Sri Prakasa): (a) with 
reference to his reply to starred question No. 204 on the 31st August. 1987, 
will the Honourable Member for Railways state if any further enquiries 
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have been made regarding the loss of life of men and animals due to lack' ~  
wire-fencing along the railway line between Jhansi and Manikpur on the-
Great Indian Peninsula Railway? 

(b) Are Government considering the desirability of getting proper 
wire-fencing put along the track? 

The Bonourable Sir 'l'homu Stewart: (a) No. 
(b) No. Our present policy is not to maintain fencing except in 

suburban and industrial areas, around station yards, and in the. imme-
diate neighbourhood of important level crossings. 

GIVING OJ' OBRTAIN FAOILITIES TO NEWSPAPERS.' 

1179. ·1Ir. Kohan LaJ Saksena (on behalf of Mr. Sri Prakasa): Will 
tbe Honourable Member for Communications state: 

(a) if it is a fact that proposals nave been mooted in the ~ 
that newspaper offices should be given the privilege of send-
ing more than one copy of the same lissue of their paper in 
the same bundle at the newspaper rates; and 

(b) if Government have considered the proposals and if so, whe-
ther they are thinking of giving any facilities to newspaper& 
in this behalf? 

The Bonourable Sir 'l'homas Stewart: (a) Yes. t 
(b) The reply to the first part is in the affirmative and to the second 

in the negative. 

ColotPENSA.TION FOlJ._ LoSSES SUFFERED BY CERTAIN RAILWAY CoMPANIES IB 
BENGAL. 

1180. ·Kr. Ram Narayan Singh: Will the Honourable the Railway 
Member be pleased to state: 

(i) the approximate amount of losses suffered from year to year 
since 1917 by each, the Bengal Prov'incial Railway Com-
pany, Limited and the Howrah Shealchala Railway ot 
Messrs. Martin and Company, owing to the construction of 
the Howrah-Burdwan Chord line by the East Indian Rail-
way; 

(ii) the compensations annually paid to each of the companies men-
tioned in (i) for the losses referred to by them from the very 

~  and 
(iii) the basis of the calculation of the losses and the compensations 

mentioned in (i) and (ii), respectively? 

The Bonourable Sir Thomu Stewart: (i). (ii) and (iii). The annual 
compensation to tbe Bengul Provincial Railway Company was fixed on the 
basis of the anticipated difference between the gross earnings of that 
railway before and aft·er the ol>ening of the Howrah Burdwan Chord, and: 
the smount so fixed, Rs. 11,000 per ~  was accepted by the Com-
pany as 8. permanent arrangement..· 

The compensation paid to the ~ Sheakhala Light Railway is based 
only OD the grOBS earnings of the Howrah Burdwan Chord Railway from 



STABRED QUBSTIOJfS AND ANSWERS. 2&37 

goods and ooaching traffic between Howrah and (1) Dankuni, and (2) 
Begampur and from coaching traffic between Howrah, and (1) Akhdanga 
~  (2) Tajpore. 

In these circumstances, there has been no occasion to ascertain the 
actual losses to the railway companies on account of the construction of 
the Hownlh Burdwan Chord, and further it is extremely difficult, to 
oalculate these losses with any degree of accuracy. Government have 
therefore no information regarding them. 

The sums actually paid as compensation by the East Indian Railway 
to the Howrah Sheakhala Light Railway for the years 1919-20 to 1936-37 
are given in the statement wMch I place on the table of the House. 

8tatement 01 Compcn,ation paid by the East l"diQfl Railway to tlie Howr.ah 8heakAaia 
Light HailllXlY. 

11l19-20 
1920-21 
1921-22 
1922·2:J 
1923·24 
I ~  
1925-26 
1926·27 
1927-28 
1928·29 
1929·30 
1930-31 
1931.32 
1932-33 
1933-34 
1934-35 
1935-36 
1936-37 

14.419 
24,559 
30,578 
37,688 
38,328 
37,625 
37,359 
35,576 
35,851 
49,484 
53,820 
48,656 
44,958 
40,602 
39.322 
42,99!I 
44.421 
43.526 

Mr. Brojendra Narayan Ohaudhury: Is it not a fact that the Bengal 
Provincial Railway Company hate represented to the Railway Board about 
the actual losses they are undergoing, and have not the Railway Board 
accepted the company's figures ss fairly accurate? 

The Honourable Sir Thomas Stewart: I do not think that question iD 
regard to the Bengal Provincial Railway Company arises out of the answer 
I have given. 

Kr. Brojendra Narayan Ohaudhury: The Honourable Member's reply 
was that there was no occasion to ascertail'l the actual losses to the rail-
way companies, and my question was, was not an estimate of the losses 
been brought to the notice of the Railway Board and have not the Railway 
Board accepted the figure as correct? Numerous representatiolls have 
been made to the Railway Board. 

The Honourable Sir Thomas Stewart: I must have notice of that. 

Mr. Bam Narayan Singh: May I know why two different Tlrinciplea 
are followed in regard to making concessions to two different railways? 

The Honourable Sir Thomas Stewart: That is AS R result of the facf; 
that two different bargains were struck with two different companies. 
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bOOMB AOOBVlDD TO TBlII EAST IlmIA.N R.u:LWAY DOM: OBTAIN STATIOJll'S 
LYING ON BITlDIB SlDB OF TBlII BUGAL PBGVIliOUL RA.n.WAY LniB. 

1181. .JIr. Bam Narayan Singh: wm the Honourable the Railway 
Member be pleased to state the annual incomes which accrued from year 
to year to the East Indian Ra1lway from the reserved stations and other 
two stations of Belmari and Group of the Howrah-Burdwan Chord line, 
which two lie on either side of the Bengal Provincial Railway line since 
1917? 

fte HOAOUl'able SIr'l'homas Stewart: Government have no information. 

Mr. Bam Narayan Singh: Will Government collect the informtaion and 
supply it to the House? . ' . 

The Honourable Sir Thomas Stewart: No. 

Mr. Bam Narayan Singh: Why not? 

The ][oDourable Sir 'l'homas Stewart: Because I do not think it is 
possible to do so. 

TRAINs BUNNING ON THE HOWRAH-BUBDWAN CHORD LINE. 
1182. ·Kr. Bam Narayan Singh: Will the Honourable the Railway 

Member be pleased to state whether it is a fact that originally only one 
Up and one Down train used to run on t,he Howrah-Burdwan Chord line 
and that the number of trains was later increased, and if so, since when 
and what is the numher of trains at present running on the lin.e? 

'l'he Honourable Sir Thomas Stewart: The reply to the first part is in 
the affirmative. As regards the second part, particulars Rre not readily' 
available showing when the number of trains was increased, but, from the 
1st April, 1938, the number of trains running daily, except on Saturdays, 
and stopping at stations on the chord linejs ten in each direction, of which 
three run only over a part of the chord line. 

Mr. Bam Narayan Singh: In view of the fact that more trains are 
required to run over the Howrah-Burdwan Chord is it not desirable and 
justifiable to pay more compensation to the Bengal Provincial Railway 
Company? 

'l'he Honourable Sir 'l'homas Stewart: No, Sir. I do not accept the 
Honourable Member's ~  

IKPBoVEllllNT IN THE STAres OF THE POST OFFICE AND THE POSTMASTER AT 
HUNTEBGANJ IN THE IlAzABIBAGH DISTRIOT. 

1188 .• JIr. Bam Narayan Singh: Will the Honourable Member for 
Communications be pleased to state : 

(a) whether the Branch Postmaster of Hunterganj in the district 
of Hazaribagh some four years bacle used to get Rs. 60 a 
month as his monthly ':tlay, besides contingent allowances, 
house rent and ~  whereas the present in-
numbent (Postmaster) is getting Rs. 10 only as his monthly 
pay and nothing else; 



(b) if th,e ,answer ,to part (a) be in the affirmative, will the Hon-
I, . Jurable'Member he pleased to state whether there has been 

t'.Omparatively any decrease in the 'amount of work and 
consequently a decrease in the income of the post-office at 
Hunterganj from before and Ijf so, to what extent; and 

(c) if it' is a fact that the postal Inspector in his recent inspection 
note of the· Hunterganj post office, has proposed the Rp-
,pointmellt of an additional village postman to meet the 
heavy work of the post office, and if 80, whether it is in the 
contemplation of the Department to improve the status of 
the post office and ~  ~  there and if not. why, DOt? 

fte Honourable Sir ftomu Stewart: (a) The pay of the departmental 
branch postmaster. Hunterganj, before it was converted into an extra-
departmental office in January. 1984. was Rs. 55 per month. He received 
Rs. 2 as rent for the office and Re. 1 as fixed contingent charge, but no 
house rent allowance. The t'xtra-departmentBI agent in charge of the 
office who is a part-time employee of the department receives an allowance 
-of Rs. 10 per month. 

,(b) and (c). Government have no information. The matter is within 
the" competence of the Postmaster General, Bihar and Orissa Circle, to 
whom a copy of this question and the reply will be forwarded for such 
action as he may consider suitable. 

Esi'ABLISJDIENT 01" .A VILLAGB POSi' OJ'll'lCB AT 8ILA.-ICILU[ IN 'l'HB-
. HAUBIBAGB. DJSTBIC'r. 

1184. *lIr. Bam .arayan Stnp: Is the Honourable Member for Com-
munications aware of the fact that in the district of Hazaribagh, the 
distance between Hazaribagh post office and the Simaria viUage -,post 
-office is 30 miles, and that there is no village post office between the two 
and 'if so, whether in compliance with the petition submitted to the 
Divisional Superintendent of Haza,ribagh on ,behalf of the peopJ,e of 
'SHa-Ichak and some other forty neighbouring vlllages;'sttuated between 
Hazaribagh and Simaria, it is in the contemplation of the Department to 
talce early steps to open immediately a new experimental village post-
office at Sila-Ichak? ' ~  " 

The Honourable Sir Thomu Stewan: Government have no information. 
The matter is within the competence of the Postmater-General, Bihar and 
Orissa Circle, to whom a copy is being sent for inquiry and such action as 
he considers desirable. \ 

APPoIN'l'MBNi' 01" INDIANS TO SENIOR PosTS ON Si'ATlI: R.ur..WAY8. 

1185. *J[r •• ohan La! ~~  (a) wm the Honourable Mmnber 
for ~ V  be pleased to state the total number of posts of Station 
Masters grade I or A, carrying salaries of It.. 480 and above and of 
'Station Sunerintendents, Goods Inspecto1'8 or Goods Foremen, on each 
()f the following Railways: '. 

(i) Great Indian Peninsula Railwa,.. 
(ii) East Indian ~  and 
(iii) Eastern ~  RaiJw..,.? 

• 
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(b) How many of the above-mentioned posts are held by Indian .. 
other than Anglo-Indians on each of the aforesaid railways? If none 
why has no Indian been 80 far appointed? • 

(II) Is it not a fact that one of the recommendations of the Acworth 
r.ommittee was that 75 per cent of the senior posts on Indian· Ratilways-
should be given to Indians? 

(d) What eRorts, if any, have been made by the Railway Board to 
tl'flin .Indiana and appoint them to these posta? 

"!"h. HOIlO1Ir&bl. Sir '1"Ilomu Stewan: (a), (b) and (d). As regards (a} 
and the first. part of part (b), the available information will be. found in 
the 'Classified lists of Subordinate staR of Great Indian Peninsula, East. 
Indian and Eastern Bengal Railways, on rates of pRy of Rs. 250 Ilnd ahove'. 
copies of which are in the Library of t.he House. ' 

As, regnrdSl the second part of part (b) and part (d), recruitment to these-
posts ill not generally made direct but by promotion in which caSe com-
munal considerations do not arise. I may also add that several Railway 
administrations have area. schools for the training of subordinate super-
visory staff of all ~  which provide courses of training for pro-
bationers in the subordinate grades, refresher courses and promotion 
courses. 

(C) No. The recommendation of the Acworth Committee waa that. 
greater facilities should be provided for training Indians for the superior 
posts in railwa.v services and the process of their ~  in auch' postlS 
should be accelerated. 

1Ir. Kohul Lal SakHDa: I want 1\ definite answer. Is it not a fact 
that there is no Indian in these posts? 

"!"h. Hoaoarable Sir "!"hom" Stewart: If the Honourable Memher wi)[ 
put down a definite question I will give a definite answer. 

1Ir. Mohul Lal SakIeDa: I have already put rlown 0. definite question 
in part (b). "How many of the above-mentioned posts are held by Indians 
other than Anglo-Indians on each of the aforesaid railways? If none, why 
has no Indian been 80 far appointed?" I want to know, is it not a fact 
that there is no Indian? 

lfIle Honourable Sir "I'hOmu Stewart: I have referred the Hono\Jrllble 
MeI)'lher to the available statistics 

1Ir. LalchaD4 .avllr&l: With regard to part (c) of the question, may 
1 know whether at present Indians and Anglo-Indians are being recruited 
according to the percentage fixed, or otherwise? . 

ft. HOD01II'able Sir "!"hom .. Btewart: I am afraid I do not understand 
the Honourable Member's question. 

JIr. Lalchand. Kavalral: May T know whether this 75 per cent. that, has 
been fixed for these senior posts whether appointment,s in these grades 
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are beiDi given acc.ording to that percentage or given to the Anglo-Indiana 
more and Indians less? 

fte HODDUlable 81r 'I'Iaomu Stewan: l·have informed the Honourable 
Member that the percentage of 75 was not recommended and it is not in 
force. 

Mr. LalcbaDd lfavalr&l: Is there any ratio by which it goea now? 

The HODOUrabl. Sir Thomu Stewart: There is a Home Department. 
Resolution, dated the 4th July, 1984, a dopy of which I am sure is in the 
Library of the House, which lays down the principleq on which recroitment. 
is carried out. 

Mr. LalchaDd .avalr&1: May I know if it is followed on these railways? 

fte HODourable Sir Thomu Stewart: Yes. 

Mr. Muu Subedar: May I know whether the recommendation of the 
Acworth Committee that the employment of Indians in tbe higher grades 
should be accelerated has been carried out? Has there been any ac(',e!era-
tion? 

'!"be Honourable IIr Thomu ltewart: Certainly. 

Mr. Muu lubedar: How much? 

The HODourable IIr Thomu ltewart: I gave figures in the course of 
~ Railway Budget debAte. 

Mr. Muu lubedar: To a similar question of mine a similar reply was 
given. I wanted above Rs. 400 and my Honourable friend wanted above 
Rs. 480. But we are given figures by lumping up from Rs. 250. We 
know that hetween Rs. 250 And 400 you have many Indians. The specifio 
question which my Honourable friend is asking, and I repeat it, is whether 
t,here are any Indians there getting more than Rs. 480? 

The Honourable Sir Thom .. Stewart:. T referred the Honourable Mem-
ber to the available statistics we have. .. 

JIr. It. Ahmed: Is it not a fact that for the Tmrpose of getting service 
Anglo-Indians are included under the category of Indians? 

The Honourable Sir Thomu St .... art: Certainly. 

Mr. If. I. '&vlDubUln,&m OhetU&r: Mav I draw your attention to clause 
(b) where there is a specific question. "How many of the above-mention-
ed nostR are held by Indians other than Anglo-Indians on each of the BfoV'-
said railways? If none, why has no Indian been 80 far appointed?" 
'I'here is a specific question. 

The HODourable IIr Thomu Stewart: The Honourable Member may 
refer to the statisti.cs. 

Mr. Kohan La! Saklena: The statistics do not give a lillt of persons 
holding appointments above Rs. 430. 

.2 
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•• PrtIklIBt (The Honourable Sir Abdur Rahim): The names are 
given. 

JIr. IIobaD Lal llIaIIDa: No. ThenlLmesaftl not given. 

fte HODOUrable Sir ftomu Stewllt: My information is that the 
names are given. 

Mr. Bh1llabhal I. DeIa1: May I ask ~  aD,y Indian is there at 
all? That is the only question:. 

Kr. It. Ahmed: Indians as distinguished from Anglo-Indians, the ques-
tion I meant, Sir. 

'-
:Kr. Bh1llabhall. DeAl: The question is 'if there are no Indians, wh.Y 

bas no Indian been appointed'? 

'!'he Honourable Sir '!'homuStewart: The Honourable Member is merely 
8akirig the original question in anotherfoml? -': -- . ~  ,- '. ... . 

Mr. Bb1llabhIJ. I. DII&l: The question is not whether this is in another 
form. This is a supplementary question arising out of the main question. 
Is there an Indian and if there is none, why has DO lDdian been appointed? 

'!'he Honourable Sir Thomu Stewart: If it is a supplel'!!entary question 
then I should like to have notice of it,. 

t 1186*, 1187* and 1188*. 

RU'USAL OJ' PEm.ussION TO THE K.u.KA-SIMLA HILLS MOTOR UNION TO PLY 
THEIR CARS IN DELHI.' .. , 

,: 1189. .J[r. H • .l. Sathar H. BualE Salt: Will the Honourable Member 
.. Communications state: 

• 

(n) the total number of cars permitted to run on hire in Delhi and 
New Delhi under hire numbers without taxi-meters and 
whether this number is included in the 29 cars referred to 
in reply to part (c) 'of sts!Ted question No. 888," and if not, 
why not; 

• (b) the reasons under which these cars are exempted uomtaxi· 
meters; 

(c) whether 'it is a fact that the Simla Kalka Hill Motor Union, 
Limited, stated that, as they do not run their cars on mile-
age rates or by distance and as their customers do not like 
i.., hire ca!'B with taxi-meters, they should be exempted 'from 
fitting taxi-meters to their oars on the ground that those 
meters would not only be useleas to them but would be a 
positive hinderance to their business; 

(dj the reasons why the exemption asked for was not granted; and 
(e) the re8SOI\S on which exemption from fitting of taxi-meters is 

granted to the 29 caN which are said to be used by hotels 
and tourists? 

t For t.heM queat.iona and repliea thereto,'. pajjea ~  of· t.heie debat.a:' ' 
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ft. BoDourable IIr TllomN Mewart: Sir, with your permiision, I 
propose to reply to questions Nos. 1189 and 1100 ~  1 have called 
for the information and will lay it on the table, when received. 

RBI'USAL OF PlmmSSION TO TJIB KA.L1t4-SIMLA IIlLL8 MOTOB UNION TO PLY 
TBBlB CABS IN DELHI. 

t1100 .• :Mr. B. A. SaUlar B. Bulk Salt: Will the Honourable Member 
for Communications state' 

(a) ~ it is a fact that the Kalka SimlB Rill Motor Union, 
.Limited, offered to fix taxi-meters to their cars, but the 

Senior Superintendent of Police, Delhi, refused to pass theip 
cars whether with or without taxi-meters on the ground 
that they were outsiders; 

(b) if the reply to the ~  part be in the negative, whether 
the said Union will be granted licences to run their cars on 
hire in Delhi Bnd New Delhi; 

(c) whether it is a fact that rule 68 of the Delhi Motor Vehicles 
Rules referred to in reply to part (e) of starred quesflion No. 
838 does not give any powers to the police authorities to 

refuse the certificate required by rule 13-A ibid; Bnd 
(d) whether the Kalka Simla Hill Union, Limited, made written 

applications to the Senior Superintendent of PoHce, Delhi, 
on the 16th November anu 22nd December, 1937, which have 
not yet been replied to? 

ACCIDENTS DUE TO LACK OF WIRE-FENCING ALONG THE RAIJ,WAY LINE m 
.ALL.ulABAD CITy. 

] 191. .:Mr. Badrl Dutt Pau.de: Will the Honourable the Railway 
Member please state: 

(0) if the main East Indian Railway lines and shunting lines run 
at a distance of less than 50 feet from residential houses m 
the thickly populated municipal. city area of Lukerganj, 
AlIllhubnd, off Khusrubagh cabin, Allahabad Junction; 

(b) if the line is unprotected except fo!' four wires loosely erected; 
(c) if a. resident of Lukerganj, touching whose compound the rail-

way lines pass, applied to the East Indian RBilW'BY for .8 
protective barbed wire, corrugated or wall fencing to pre-
vent children and cattle being run over; 

(d) 1f the East Indian Railway refused to give the proteetion Bsked 
for; and ordered her (Srimoty Nirodbala Raychowdhurarii) 
to erect the protective works at her own expense; and 

(e) if any accident occurred here a few yeo.rs back when a woman 
was cut to pieces and recently a cow and caUle were run 
over? 

The BODo1irable Sir Thomu Stewart: Enquiries are being made from 
the Railway Administration concerned and a reply will be laid on the table 
in due eoUr8e. 

t For an.wer to thi. queation, .te anewer to queation No 1189. 
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1192 .• .,. Bamayaa Pruad: Will . the Honourable the Railway 
Member be pleased to state: 

(a) whether it is it fact that there is a proposol to change ~ 
name of Dehri-on-Sone, an East Indian Railway st.ation, 
to Dalmianagar; 

(b) if he is aware that there is a strong feeling ogainst this and 
the public and the people of the place are carrying agitations; 
and • 

(I!) if the reply to part (a) be ~  the affirmative, whether Govern-
ment propose to abandon the proposal in view 'of the strong 
feelings and sentiments of the public? 

"lhe Honourable Sir'l'b.omu Stewart: (a) I understand from the Agent 
of the ERst Indiun Railway that proposals for u dlange in the name have 
been submitted to him. 

Ib) Protests against the prvposal l'eferred to have been received. 
(c) This is 8 mat.ter which must Le left to the Administration to settle 

in consultation with the Government of Bihar, to whom, I understand, u 
reference has been made by the Agent of the Enst Indian Railway. 

TA.XES ON VENDORS ON THE NORTH WESTERN RAILWAY. 

1193 .• J[r. Lalchand Navalr&l: (a) Will the Honourable Membel' for 
Railway;; be pleased to state if last ~  the contract for Hindu sweet-
meats, tea stalls and the refreshment room at Delhi main station was 
Bold to l\lessrs. Ballabh Dass Eshwar Dass as a trial, and no taxes had 
to be levied on foodstuffs if this trial doid not prove successful? 

(b) Is the Honourable Member aware that the Agent, North Weste!"ll 
Railway, made a confidential enquiry and it was proved that Messrs. 
Bollabh Dass Eshwar Dass were selling food prepared with had ghee lind 
inferior quality of stuff? 

(c) Axe Government aware that the trial of the above-mentioned 
contract ~  an utter failure? 

(el) Is it a fact that Mr. Tylden-Pattenson, Member, Railway Board, 
abolished the system of taxabion on foodstuffs, while he was Chief Com-
mercial Manager on the Great Indian Peninsula Railway? 

(e) Is it B fact that Mr. Highet, Member, Railway Board, while 
Agent, North Western Railway, decided that no taxation would be 
charged on foodstuffs and that under letter No. 28-Ac. /05, dated the 20th 
November, 1934, he circulated the same to all the members of the North 

Western Railway Local Advisory Committee? 
(f) Are Government aware that the Agent, North Western Railway, 

deputed Mr. Ranjit Singh to assess the vending contractors who had 
recommended very high taxation? 

(g) Will the Honourable Member be pleased to state who is Mr. 
Ranjit "Singh 'and what is his position in the Agent's office? 

(h) Are Gove!"Dment aware that the Agent, North Welterq Railway, 
has issued orders to recover these taxes from vendors from !at April, 
t988, and that he has infonned the vebdors that their contracts will be 
cancelled if they will not be willing to pay theae boxes? 



BTAJlRBD QtmSTIONB AND AN'BWIIRB. 

. (i) Will the Honourable Member please state why such tHes have 
'been ~  And do Government propose to stop the taxes on food-

stuffs, or charge a very . nominal licence fee, if needed. If not. why not? 
'!'he HoDourable IIr Tboau ltewart: (a) The contract referred to was 

«iven on. trial. 
(b) and (c). Government have no information. 
(d) I have not been able to trace any records bearing on this point 

'Which, it would appear, has reference to action taken about eleven or more 
'years ago on the Great Indian Peninsula Railway. 

(e) Yes. 
(f) I understu.nd this was done. 
(g) He is a junior Assistant Commercial Officer in the Claims Section 

under the Chief Commercial Manager, North Western Railway. 
(h) und (i). I would refer the Honourable Member to the reply I gave 

'to Mr. Muhammad Azhar Ali's unstarred question No. 126 on the 28th 
March, 1938. 

GRANTS TO INDIAN STATES FROM THE ROAD }UND. 

1194. *Kr. Manu Subedar: (a) Will the Honourable Member fot 
Communications state to how many Indian States grants have been made 
1rcm the Road Fund? How many States are left out? 

(b) On wlui.t basis are these inclus' ons and exdusions made? 
(e) On what basis is the aIllount distributed? 
The Honourable Sir Tbomu Stewart: (a), (b) and (c). The shares of 

:States in the Road Fund are calculated in the manner laid down in para-
graph" lj (1) (b) (iii) of the Resolution on road development adopted by 
this House on the 10th :February, 1937. States with a petrol consumption 
of a lakh of gallons or more Il.re al1ott6d sqares direct, but those with Il 
.consmuption of under a lakh of gallons participate in the Fund in the fol-
lowing manner. 

The shares of States forming a geographically contiguous group ill an 
Agency are pooled and plQ('ed at the disposal of the Political Officer who 
makes gronts in rotation to the several 5'tates for specffic works of ~ 
ance. ~  grant is not ordinarily less than Hs. 5,000. 

When the share of an isolated State exceeds Rs. 2,500 it is allotted to 
the Stnte direct, but when it is Rs. 2,500 or less it is added to the sum 
.available for general distribution in the following year and the RtRte has a 
elaim for consideration for an occasional grant for an approved scheme. 

I may add that special grants are also made from the Centr:d Reserve 
when a ~  has development value and is of benefit to more than one 
State. The number of States which have· 80 far received grants from thi, 

*>urce is 42. 
REPRESENTATION re BALANOES BELONGING TO INDIANS IN J.a.ur. 

1195. ·Kr. '1'. I. AvtnybIJiD,&IIl OIle"lar: Will the Commerce Secre-
.sry state: . 

(a) whether Government have made representations to the Govern-
ment of Iran or to His Majesty's Government in regard to 
balances belonging to Indians, which they are unable to 
bring over to this country; 
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(b) whether they have received "replies to their representation; anel 
(c) if 80, to what elect? 

fte ~ Sir K'Iih .... hn.crl&tlliiiall DU: (a) Yes. 
(b) and (c). The replies received have for the most part merely chari' 

atttlntion to the Iranian Exehange Law and relevant Regulations and ex-
plained the impossibility of granting exohange except in acc",rdance with 
that Law, which is in no seonse discriminatory against Indians. Hia 
Majesty's Legation at Tehran are prepared to take up with the Iranian 
Government any individual cases of hardship which are ~  to their 
notice through the Government of India. 

JIr. T. S. AvtnashUtng.m Oheltlar: May I take it that Indians are· 
getting as much farilities as other nationalities are getting? 

The JlDnour.ble Sir ][uhammad Zafrullah Khan: I have no reason to. 
belitlve to the contrary. 

1Ir. T. S. AvinasbWq.m Ohettlar: May I know whet,her Government 
have examined the representations and are satisfied that the position of 
Indians is not adversely affected? 

The HOIlour.ble Sir Kuhammad Z&frullah lthan: I have already aaic! 
that I have no information which indicates that that is not so. 

Mr. T. S. Avinaahntngam OheUIar: May I know whether Government. 
have received any representatio!l from Indian merchants and exporters from' 
here to Iran over this matter. 

The Honourable Sir Muhammad Zafrullah Khan: I would ~ to have-
oot,ice of that. 

Mr. Lalchand Wavalra1: On Ii point of infonnation. I want to know 
whether the questions of yesterday which were not answered today will be-
treated as unstarred? 

JIl. PreItcle'nt (The Honourable Sir ,Abdur Hahim): Yes. Otherwia& 
all the arnmgements will be upset. 

CluBTBBED ACCOUNTANTS IN INDIA. 

1196. -Mr. J[anu Subedar: (a) With reference to the remarks of the-
Honourable Sir Nripendra Nath Sircar on the 6th October, ~  in this. 
House, will the Commerce Secretary state whether the enquiry proinis'eCl 
by him with regard to securing in India a class of higher accountants, 
who would be given the designation of "Chartered Accollntante tn India" ~ 
has t.aken place? 

(b) What is the resblt of such an enquiry? 
(0) Ie the legislation which was envisaged in the remarks of the-

Honourable the ~  of the House at that time proposed to be undertaken 
~  \ . 



(d) If the reply to part (c) be in the negative, do Government propose 
to forhid the use of the words "Chartered Accountant" by any accountant 
working in India, and only permit the display on his board the word8 
"Regi8tcred Accountant", which is the omcial designation of a high clas8 
accountant recognised by Government? 

The Honourable Sir Muhammad Zafrullah Dan: (a), (b) and (c). The 
matter is still under consideration. 

(d) No. 

JIr. Manu Subedar: May I know whether the attention of Govern-
ment has been drawn to the discontent among qualified Indian auditors 
on account of the discrimination which exists in this country, which gives 
English qualification a greater place than the highest Indian qualification? 

The Honourable Sir Muhammad Z&frull&h Xhan: I have not had my 
attention drawn to the particular grievance which the Honournble Member 
has mentioned. 

JIr. Kanu SUbedar: Have the Government received any representa-
tion from the Society of Accountants and Auditors in this respect? 

The Honourable Sir Kuhammad ~  Khan: I would require 
notice of that. 

Mr. T. S. AvtnashUingam Chettiar: Is it not a faet that this last state-
ment was made on the 6th October, that is six months back? May I know 
whether this matter has been under consideration continuously for six 
mouths and they have been unable to come to a conclusion? 

The Honourable Sir Muhammad Zalrullah Xhan: It is impossible to 
answer a question of that kind. 

Mr. T. S. Avinashilingam ChetUar: Have they been considering it 
continuously at all? I want an answer. 

JIr. President (The Honourable Sir Abdur Hahim): It is difficult to 
answer the question whether it is being eonsidered continuously. 

:Mr. T. S. AvtnashUlngam Ohettiar: I want to know whether ~  ore 
considering it at all? 

The lrDnourable Sir Muhammad Zafrullah Khan: I have replied thllt 
the question is under consideration. 

MONEY SPENT BY THE TEA. CEss CoMMI'M'EE IN PRoPAGANDA. 

1197 .• )(r. T. S. AviQashlllngam Ohettiar: Will the Commerce Secre-
tary state: 

(1\) the total amount of money spent by the Tea Cess Committee ~  
propaga.nda for the last year; 

(b) in ~  countries they have been spent and how much hi ench; 
and, . 
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(c) the various methods of propaganda adopted and how much in 
each of them? 

fte JloDOurab1e Sir Muhammad Zafrullah Khan: (a) and (b). I would 
refer the Honourable Member to the Annual Report of the Indian Tea 
Market Expansion Board (formerly designated the Indian Tea Cess Com-
mittee,l for the yea!" ended,31st March, 1937, which furlrishes the required 
information. A copy of this Report is in the Library of the House. 

(c) For propaganda in India Honourable Member's attention is invited 
to the report referred to above and for propaganda in foreign countries, to 
the annual report of the International Tea Market Expllnsion, Board for 
1987, a copy of which is in the Library. ' 

Mr. '1'. S • .A.vlDublJtu,&ID Ohetti&r: Ms.y T know if the expenditure 
country wise is also given there? 

'fte Honourable Sir Muhammad Zalrall&h Khan: The Honourable 
Member had better look into the report and if he does not find the informa-
tion which he wants, then he can come up with a question. 

FIxATION Oll' THE PRICES Oll' PETROL. 

119Ft *JIr. '1'. S • .A.vlDaahWD,am Ohettlar: Will the Commerce Secre-
tary state: 

(8) whethet he is aware that there is t\ combine of the various petrol 
selling companies in India; 

(b) whether they fix the price of petrol by agreement; and 
(c) whether Government have considered the matter that the 

prices so fixed are very much higher than the cost of petrol 
should warrant? 

'!'he lroDourable Sir Muhammad Zafra1lah Khan: <a> and (b). Govenl-
!)lent are not aware of the existence of a combine, or ot the extent to which 
prices are fixed by agreement between the various companiE's. 

(c). Does not arise. 

Mr. LalchaDd :l'avalral: May I know if there is nny ('ontrol of Gmr-
ernment over this fixture of the' price of petrol? 

'!'he Honourable Sir Muhammad Zatrullah Khan: That does not arist'. 
Mr. Manu Subed&r: Are Government aware that there is a pool among 

the petrol companies and did they not know about the existence of this 
pool in connection with the inquiry for protectioI.1 which was held some 
years ago. Have Government no information about the fixing of price of 
patrol by these companies? 

'!'he Honourable Sir Kuhl.l!lmad Zafrallah Khan: This question was 
thoroughly diseussed in answer to supplementary questions on the 10th 
March last. 

Mr. Bhulabhal ;J. Dual: During the course of the supplementary 
qnestions on that day, is it or is it not true th,at it was admitted by Govem-
ment that there was a combine? That was what Mr. Dow admitted. 
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TIle BoDoarable IJr KabaIIlmad ZatnIIaIlIDIaa: It ""as not admitted 
that there was a combine. 

Mr. Bhulabhal I. Dual: Is it true that there is a ('ombine? 

Tile Honourable Sir Jlubunmad Zafru1lah Khan: All the available in-
Jormation in tile possession of Government was given during the course of 
the supplementary questions. 

JIr. lIanu Subedar: May 1 know whether the Government have Illade 
any inquiries us to whether there is a combine for the fixing of the prices 
of petrol and kerosine against the poor man in this country? 

'I'be Honourable Sir lIuhammad Zatrullah Dan: I do not see why it 
.hould be necessary for Government to make illquries as to the extent to 
which these various companies collaborate ill fixing prices. 

Seth Govlnd Das: Is it not, in the interest!;! of the poor, the duty M 
G0Vel"JlUlellt to inquire into the prices of pet,rol and kero;;;ine? 

'l'be Honourable Sir Muhammad Zafrullah Kban: Thnt is an argument. 

Mr. Lalch&'!ld Jfavalral: Mav I know if the Government. feels itself 
irrespollsible with regard to the ~  of these (·ompanies? 

'l'be Honourable Sir Muhammad Zafrllllah IOum: I do not know whe-
ther the Honourable Member is entitled to put questions regarding that 
feelings of Government. 

JIr. LalchaDd Jfavalra1: I would like tp know if there is any control 
or an v sort of information being obtained from these companies in the 

~  of the public. 

The Bonourable Sir Muhammad Zafrullah Kban: I have already 
hllswered that. 

Mr. L&lchand Jfavalr&l: 'fhe Honourtlble Member has not replied at 
all. 

Mr. Prealdent ('fhe Honourable Sir Abdur Rnhim): Apparently he has 
no further information. 

Mr. E. Ahmed: Last time Mr. Dow was heckled and he silently admit-
ted that he knew what was alleged to have taken place, namely, a combine 
for the fixing of the price of petrol sold in the town of Delhi. He did not 

• deny that he pur('hased his own consumption at t.he rate of Re. 1·9·0 per 
gallon. Is it a fact, as alleged by the Honourable Member for Larkana, 
t,hat the Government are combining with these companies and not doing 
t.llything for the benefit of the public? 

fte BOliourable Sir Muhammad Zafrallah 1Da&n: What, ie the question, 
Sir. 
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ExmBITION OJ' IlfDUlf PBioDlJOint'D"" lhii,"TJOWS 0U'l'8l1). Iifm£ 
1199, -Mr. '1'. B. AvtDllhWnlam Ohettlar: win 'the Commerce Seere-

tary state: 

(a) the exhibitions outside India in which Indtian things are 
exhibited; 

(b) what has been the cost of taking part in these exbibitions in the 
last financial year; and 

(c) whether it has been possible to find new lDarkets for any of our 
products conse'luent on these exhibitions; if sO', for whieh 
articles and where? ' 

'1'he HoDourable Sir Muhammad Zafrullah KhaD: (a) and (c). I would 
invite the attention of the Honourable Member to the annual and quarter-
ly reports of the Indian Trade Commissioners in London, Hamburg and 
Milan. Copies of the allnual reports are in the Library of the House. The 
quarterly reports are published in the Indian Trade Journal, copies of 
which are also in the Library of the House. 

Cb) A sum of £5,800 was provided in the High CommissioIler's budget 
for 1937-38 for fJxpendit.ure on publiClt,y, inciudjYlg particip::.tion by t,he 
Indian Trade Commissioners, London, Hamburg and Milan, in exhibitions 
lIud fairs he'ld within their respective jurisdictions, I\nd so fur fiS is known, 
the whole of this amount has been utilised for the purpose, , 

JIr. Muhammad lzhar Ali: May I ask if there is to be any exhibition 
in Scotland in a short time, whether any Indian stalls are to be there, and 
whether the Government of India are in any way participating in that 
t.'1Chibition? 

'!'he HODourable Sir Muhammad Zafrullah 'XhaD: That there is going 
to be an exhibition at Glasgow is 8 well-known fact. With regard to the 
latter part of the question I must ask for notice, 

1Ir. '1'. B. AviDashiUDgam Ohettlar: All these exhibitiolls nre in 
Europe, are they? 

'!'he HODourable Sir Muhammad Za!rullah Khan: Does not the Honour-
able Member know? 

Mr. '1'. S. AviDUhlllD,am Ohlttlar: That is why I ask the question, 
1 want an answer. 

'!'he Houourable Sir Muhammad Zafrullah De: That is a question 
of geography. I really fail to follow the Honourable Member. He asked: 

"Will the Commerce Secretary state: 
(8) the exhihitions outside India in which Indian things are-

, , flxhibited.., ' , 

I have given a reply to that. What is the further question? 

, Mr. T. S. AvtDalhUh .... Ollettiar: I ~ whether all ~  exhibitions 
lirt' in Eur Jpe or outsiae Europe? 
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De BQao1Ira1)1e Ilr •• bIND·." .IafralIMKbaIa: London, Hamburg: 
aud Milan are 'in Europe. 

111'. T. I. AMMbIJl ...... OheUlar: Are there arty countries outsiciu 
Europe in which we are taking part in an exhibition? . 

The Honourable Sir IInJlammacl Z&fruUah lDlaD.:The an8wer I have 
~  is quite olear. 

CHANGES IN THE NOMINATED OFFICIAL MEMBERS IN TBB INDIAN 
LEGISLATURE. . . 

1200 .• :Mr. Kohan LIlI .... (on beha.lf of 'Mr. Sri Prakasa): Will the 
Honourable the Law Member state: 

(a) if it is a fact that there are quick ami ~  changes in .the 
. nominated official members in the Indian Legislature; 

(ll) if the officials nominated are so nominated for a definite period, 
01' fo!" the whole term; .' . 

(c) if they have to relrign formally before their places are taken by 
others, or their resigqation is taken for granted when a change 
is made; 

(d) if there are gazette notifications about resigna.tiona of, members 
and further nominations in 4 heir places; and .  . 

(e) if persons are allowed to take their seats before such notifications? 

The Honourable Sir lIhipendra 11rear: (a.) Changes in the nominated 
ofticiRl personnel are made as the exigencies of official business both inside 
and outside the Chamber require. 

(b) They are not nominated for a.ny definite period. 

(c) Both tender and acceptauce of the resignation of the resigning 
Member are Il6<'eSl!ary to the creation of the vacancy in which the new 
Member is nominated. 

(d) Yes. 

(e) If by "before Buch notifications" the Honourab1e Member meanli 
before the date of the relevant documents the answer is . 'no" If he means 
before the date on which the Gazette containing the notifications is publish-
ed, the answer is .. yes". 

:Mr •• anu lubedar: Is a summons issued to everyone so nomi.nated? 

The Honourable lir KrlpendraSircar: No, Sir. 

:Mr .• anu lubedar: May I ask whether a summons is cOIlsidered 
essential for nonourable Members of the Assembly before they can come 
aDd ,take their seats in this House? 

·,TIlI JloDourable .., 11'ltpa.clra 8Jrcar: A summons is issued at . the 
beginning ~  the Session; subsequently, no summons is issued. 
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IKSI'IICI'OBS 0-' RAn.w.A.Y UllouaON 'l'BB NOIl'I'IlW.'I'D1f A'KD EA.8'I' IlhtLUr 
RAILWAYS. 

1201. -Bhal Parma Bud: (a) Will the Labour Secret"",'y please .tate 
whether all the Inspectors of Railway Labour posted on the North 
Western and the East Indian Railways are non-Hindus? 

(b) Is any tenure fixed for these posts? 
(c) How long have the present incumbents at the headquarters of the 

Railways been there? 
(d) When were the changes made last? 

ft. Bonourable Sir MuhauunM Z&frullab 1Dl&n: (a) Yes; t,hough 1 
may point..out that there is no inspector at Calcutta. 

(b) No. 
(0) and (d). The Inspector at I .. ahore has been there for one year and 

eight months and is now under orders of transfer. 
1Ir. Lalchand Bavalral: With regard to clamle (a), why ill it that, 

they are all non-Hindus? 
ft. BoDourable Sir Muhammad Zafrullah 1Dw1: For the foIimple 

reason that one person can either be a Hindu or a non-Hinelu; he cannot 
be half a Hindu and half a non-Hindu. 

1Ir. LalchaDd Bavalral: I would like to know whether these appoint-
ments are made on some principle, or according to Rome rat.io, or by favour. 
Why are Hindus not there? 

'1"ht mmourable Sir Muhammad Za!raJlah DaD: The Honourable 
Member wanted to know why it was that there was no non-Hindu. I have 
explained that there is no inspector at Calcut.ta and there is only one at 
Labore, amd he can either be a Hindu or a non-Hindu. We cannot find 
R person who is both a Hindu anel a non-Hindu. 

RBcaUl'l'llD'l' AND CollOlUNAL CoMPOSITION OF UlIOUB INSPIllC'l'OBS. 

1202. -Bhal Parma Kand: (a) Will the Labour Secretary please state 
when the last recruitment of Labour Inspectors was made? 

(b) Were the posts advertised? If 110, in which newspapers and in bow 
many issues of each? 

(c) What expense was involved in these advertisements? 
(d) Before the advertisementll were issued, was any register of candi-

dates maintained? 
(e) Were Bny of these candidates, or others, called separately and COIlsi-

dered for the Bppointments? If RO, why was the advertisement given in 
t.he pllpers? 

(f) How many appointments were reserved for various communities, 
aellurately? Were these numbers indicated in the advertisements and 
adhered to in makting selections? 

(g) What is the total nllmber of I.abour Inspectors? How many of 
these are Muslims, Hindus, ChriAt,ians, Anglo-Indians and Sikhs? 

fte Bonoarable Sir Muhammad·ZafIull&b Dan: (a) Four I ~  
were recruited in February And MaTCh last. 
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(b) The posta were advertised in two issues each of the 8'4t .. "'4"" the 
Civil lind Military Gtuette and the Hindu.ta" Tim ... 

(c) Seventy-nine rupees. 
(d) No. 
(e) One probationary inspector whose original post bad been aboliahecl 

was asked to appear before the Selection Committee. The answer to the 
second part is that advertisement was clearly desirable, particularly as 
there was no register. 

(f) One appointment was reserved for a member of the minority com-
munities other than the Muslims. This was not stated in the advertise-
ment. 

(g) There are at present 17 Inspectors. Eight are Muslima,six are 
Hindus, one is an Indian Christian, one an Anglo-Indian and one a 
Sikh. 

DISJlIS8AL OJ' LuoUB l:Nsi-BCTOBS. 

1208. -.bat Parma Band: (a) Will the Labour Secretary please state 
if any of the Labour Inspectors were dismissed shortly after thetr ap-
pointment during the last one year? 

(b) If so, how many were dismissed and on what grounds? 
(c) How long after their appointment were they dismissed? 

The Jloaoarable Sir Muhammed, Zafrallah KbaIl: (a), (b) and (c). No 
Inspector has been dismissed. One Inspector on probation was dis-
charged six months after his appointment as he was not considered suit-
able. 

PRoVISION OJ' OBBTAIN AJlBNITIBS TO LBSSBa AlfD AUOTION OJ' PLoTs IN 
NEW DELHI. 

1204 .• JIr. Kohan Lal 8akHDa: (a) Will the Secretary for EducatioQ, 
Health nnd Lands please state if it is a fact that a number of plots were 
allctioned in Block 205, behind the Modem School in New Delhi, ... bout 
two yeurs ago? If so, how much money was realised by Govemment by 
the sale of these plots? 

(b) Is it a fact that at the time of the auction a definite aSSurance was 
given by the Land and Development Officer that such amel\ities as' a 
vegetable market, post office, a tonga stand, etc., will immediately be 
provided in the, Raid area, and that no such amenities have so far heen 
provided? 

(e) Are Government aware that a number of quarters have been con-
structed and the lessees a!'e being put to a great ihcOnveQience in the 
absence of the above amenities in the said area? If so, are Government 
prepared to provide these facilities at an early date, or waive the recovery 
of the ground rent till these facilities are provided in the said area? 

(d) Is it also 0. fact that at the time of auction an assurance was given 
that the remaining plots will also be auctioned? If so, do Government 
propose to consider the desirability of putting the plots to auction before 
the move of the Government of India to Simla? If not, why not? 
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f ir, ~ I~ ~~  (6'), (b) ~  ~  ~ ~ ~ ~~ ~ ~ ~ ~ 'm'de 
an a repfy wifl ~ ~~~  ~ ~  ~ ~~  ~~ ~~~~~  ~ ~ ~  

(d) The reply to the first part is in t.he ~  ~~  part doe. 
not arise. ' ' , 

CoJIPDS,ATIOlf TO GO'VJl:'BlOlJlRT SOVANTS NO'1' DTlTLBD TO GoVDNJlBNT 
.' ~ Dt NEW Di:LIn.' , , r 

t1205. *Blldar But BIDp.: (a) Will the Secretary for L~  please 
state if it is a fact that the staff of certain offices in New Delhi and 
Delhi under the Central Government are .' not entitled to Government 
qUarters on the usual rent? ' 

• (b) If so, will he lay on the table ~  names of such offices?' 
(c) Will Government please state the ~  which led to the barring 

of such offices from allotment of Government quarters? 
~  Do Government prop,?se to ~  some ~  to such staff, 

88 hlgh rents are prevalent 10 the city? ' 

I'ht KOIlO1D'able SIr .1Ihammld ZaJruIlah Khan: (n) and (cl. Accom-
modation in the general pool of Government of India quartors is prim. 
arily intended for Government servants on duty with the Government of 
India and the local administration of Delhi. Other Government servants 
are not entitled to this accommodation but are eligible for any quarters 
which may be surplus to the requirements of the entitled staff. I may 
mention that BOrne of the' nan-entit1ed omaea Ii.ve ;built theiT own' de-
partmental quarters exclusively for their own staff. 

(b) A statement giving the required information is laid on the table; 
but it is not exhaustive as complete information is not readily available. 

(d) I am not responsible for any of the offices given in the list but I 
know of no such proposal. 

BtGtamallt .AovIiI&, oflieu tAe daft 01 wAicA 01a illeli,ible lor Govarnment ,,,ortera 
in the gellerol pool. 

Naw DelAi. 

1. Office of the Diviaional Superintendent, North Western Railway. 
2. Office of the Divi.ional Accoun ... Officer, North WllItern Railway. 
3. Office of the Auiatant Chief Auditor, North We.tern Railway. 
4. Po.... and T ~  staff other than thoae employed in the Director General, 

l', •• and Telegrapha Dffice. 
6. Railway .tation .taft, New Delbi. 
6. Office of the G ~  Engineer, New Delhi. 

7. ~  Delhi Independent ~  Area . 
. 8. Wlice of the Accountant General, POita and Telegrapha. 

t A ~  to this que.tion. laid . On, the ~  the que.tioner hein, a'-nt. 
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Old Delhi. 

"1. Office of the Deputy Accountant General, ~  a1l4 T ~  

+2: The Telephone Revenue Accounting Office. , 
*3. Office of the Commiuionel'. ~  liIxcilel and Salt. Nortbel'D India. Deliai. 
*4. The R&ilway Clearing Accounts Office. 
5. The Railway Station Staff, Delhi. 

I). Office of the Deputy Allli.tarit En'gineer-in-ciiarge; Radio Station, Fort. Delhi. 

7. AU India Radio Staff, Delhi. -

• A nllmber of the staff of these offices are actually occupymg ~  of India 
.qq&rtel's 011 'payment of the uatialreftt. "'. . .. ." 

.Al.LoTMENT OF QUARTERS OR A TI ~~ ~  ;\ooW.JMm 
ST.I.ft'"" hii A~ ~  ..' ." .. ' 

I I~ I  *Sardar Set Singh: (II) Will the S ~ for LabOUr be 'pleased 
to state the number of qua'ters of each class cODatruQted ~ Gqvermnellt 
1IelVants during the last three ytlari!i? . ,.... .... 

(b) Will' the ~ E  plesse' .state . the ~  amount of.· 
~  spent on ~  new quarteril, ~ ~  duJ:i,ng the: last. ~  yeara,; 

and the sums separately allotted and' actually spent fQl' ~  class? 
(c) Is the Honourable ~  ,that. high. rabia of rent am 

preva.lent in the city, and the low paid ~ of .the Central S ~ 

-suffer 8 great hardship for lIheiraccomm08.at'on in' the city? . 

(d) What steps do Government propose to ensure the immediate. 
:allotment of Government quarters to low paid staff? 

(e) ~  90vet;llme,nt propose to gl'8Dii sOlJ!e suitable OOIJlIIeD8&tioJr to·the 
'ow paid stuff till they get quarters? 

The BOIlourable Sir Kuhamlnad BafiuIlIll·iJEIrm: ; . T ~ it that the 
Honour'lbJa Member requires information in respect of Delhi quarter.. 

(a) lind (b). A statement ,giving, the required ~~  is laid OD 
it,he tuble. .  . 

(c) Government have no precise information on the point but I am· 
-prepared to take it from the Honourable Member that such Government 
·employees are put to some inconvenience. . . . 

(d) Government are already prm'jding as large ~ number of their staff 
'With quarters as possible. . ,:,1. . !I." :. 

(e) This is already given. 

Statement 6howinri tile number oJQuarterB ~  during the 1.a.tI three year"6 (198S.86, 
1936-37 and 1037-38) and the amount oj money aUotted and ~  6p8nt on each cla8 
oJ t.he/le quarlMB. 

: 
No. of Amount 

CIaee of quariiel'l ClOrunruCted., 
, .' qtI&I'ten . Amount actuall7 

ooJl8tructed allotted. apent. 

" . , 
; ... BIL • 1 Re . 

Gazetted OfficerS' Bungalow! . 28 8,60 • .00 8,09,.03 
, 'r:'" 

~ I  . 
~ ~~ 

<Clerke' Quarte1'l . . , : 'i'Os 7.88.469 .. .j 

Inferior 8ervantAlQue.rteH . . 300 2,315;000 I,U,964 . 
'.' 

t Answer to ,thill question laid on the table. the quelltloner being abient. 
o 
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EMBBZZLEMENT IN THE CENTRAL PuBr.IO WORKS DBPARTMENT, INDORE. 

"1207. ·Sardar Sat SlD.gh: (8) Will t.he Secretary for Labour ~  
state if it is a fact that a case of embezzlement of the Government of 
~  money in the Central Public Works Department, Indore, haa heen 
discovered? - - ' , . 

(b) If 80, what was the amount embezI';)ed? 
;. .. ',' , 

(c) What action has been taken so lar? 
" (d) DO Go"ernnient propose to hand over the case trO the' Police? If' 

not, why not? 

-"'rlillIoDOurabl ... Kubann", ZafruIlah Du.: (a) Yes . 
. (b) Re. 248. • 

, . (0) The sub-diVisional clerk who was directly responsible for tamper-. 
ing with the vouchers and muster rolls has been dismissed from Govern-
mlmt service while the auditor who failed to detect the irregularities has. 
been'punisheaby the stoppage of his increments for three years. The· 
question of dileipHnary action against the Assistant Executive Engineer 
fOl'alleged laxity of supervisiOn is still under consideration. 

(d) No. They cOftsi.der that departmental action is appropriate In ~ 
cU·cumstances. 

RBJJUO'1'1OlI1' OJ' RDT OJ' WATBB AND ELEOTBIO MBTBBS IN NEW DBLm. 

t1208. ·Sa.r4&r San'.-8iIIIht' (fI;)Will the Education SecretAry plessea'iate· 
the reasons why; tDe rentsqnaccount of electric and water meterscharged1 

bv the New Delhi.?vlunicipal COIn,lnittee Ilre much higher, or almost 
double, than those charged by the Delhi Municipal Committee and why 
the former do not bring them down to the level of the rAtes charged by 
the latter? 

(b) is he now prepared to seethe desirability of getting the ~ 
reduced by the New Delhi Municipal Committee? If no17, why not? 

Sir Glr1a Shankar BaSpat.: (al) The correct position is as follows: 

Delhi New Delhi. 
RR. A.. P. RII. A.. P. 

Electrio meter . 0 6 0 p. m. 0 '8 0 P. m. 
Water meter (I' furrule.) 1 0 0 p. m. 0 12 0 p. m. 

(b) In view of the reply given to part (a), no action is required. 

IAl'PBO'VDIENT IN TIDI En'IclnINCY OJ' hmIGDOUS BYSTJDK OF I~ 
AND THBIB 'l'aBA.TlQNT IN THE CDTBALLY ADMINISTERED AlmAS • 

. +1209. ·Sa.rdar SlDt Singh: Will the Education Secretary please state 
tho '8tepsta'ken, or 'proposed to be taken, by Government to improve-

t Answer to this· q1lllllt.ion' laid on t.he table, the qUllltionerbeing abient. 
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the efficiency of the indigenous system of medicines and their treatment 
in the centralIy administered areas:) If not, why not? 

Sir Glrla Shankar Bajpa1: As I informed the Honourable Member in 
ans.wer to bis quesiioo;l No ... P86 .'·on ~ ~  ,1-986., "Govemment 
make ,grants mrinvestigations in relation tv. indigtlnous drugs. SiDCe 
that answer was given, over Rs. 00,000 has been given, as grants for, tJlis 
purpose. Apart from this, local bOditls in certain centrally administered 
areas, B .g., Delhi and' Coorg, maintain or' aid, dispensaries, which pIOvide 
treatment according to the indigenous systems of .medicine. 

1210. -Mr, I ~  ~  ~  Will. the,. Secretary for 
Commerce please ~  '" ,; , . " .., .. " . ,.' '. 

(a) if it is a fact that Mr. P. J. Griffiths, I.C.S. (retired) is an 
employee of the Indian, .Tea Market Expansion Board; 

(b) if tbe share of his salary and ~ ;whiCh are paid by the 
Board is Re. ,12,000 a year, and 

(c) what are the dut.ies of Mr. Griffiths under the Board? 

, The Honourable Sir lIuhampJAi ~  (a) llr. P. J. 
Griffiths, I..C.S. (Retired) ~ a part-time employee of ,the IndiaD Tea 
Market Expa'Dsiou Board. 

(b) No. 

,(e) He Bets in all advisory capacity to the Chairman and the Secre-
tary of the Board und to the Tea Commissioner for India on all matters 
affecting the Board's work with which he is in close and direct touch. He 
is aiso a Member of the Board representing the Indian Tfla AssoCiation, 
a Member of the Executive Committee and Vice-Chaimlan of the Board. 

111'. Brojendra Narayan' Ohiudliury; Is he; also empioyed ~ ~  the 
lnclinn Tea Association in Calcutta? 

The Honourable Sll' Kuhammad Zafrullah Khan: I am afraid I have 
no further information· beyond that which I have given. 

A TA~ E OJ' TENDERS IN THE HOB.'ftOULTUB.A.L DIvtSION OF THE CBlft'IUi. 
PuBLIO WORKS DEPA.B.TMBNT. 

1·1211. -Khan Babadur Shalkh ftl:l-l-][aq bacha: (a.) Will the Labour' 
Secretary please state if it is a fact that in the Hortioultural Division 
of the Central Public Works Department tenders are accepted without 
aDy consideration of the lowest quotations? 

t AnlWet' to thil ~  laid on the table, the questioner beiaJ abaent. 
. (l i 
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(b) Is it a fact that the works of this Division are generally given 
to Mr. Labhuram and Mr. Diwanchand. contraotors, if so, ,,;1l the 

~ Member state the reasons for ~ so? 

"I'M HODoUftlble SIr ""ammacl Z&fral1aI1 KbaD: (8) No. Ttlnders 
were accepted with due regard to economy and the BuitabHityof :the con-
tractor for the kind of work to be done. 

(tt) A: good DlDy tenders ha'Vegooe to these ~  theyue 
experienced in this Ola88 of work. 

ACCEPTANCE OF TJamD8 IN TBB JIQa'llIOULruBA&,DIVJ81ON OJ' 'l'BB 'cBN'l'lUL 
PuBLIO WOJU[8 DBP.ABTllBNT. 

t 1212. '-,nan Bahadur Shatkb I ~  'iattac1i&: . (a) Win 'the Labour 
Secretary please lay a statement on the ta.ble of the HouAe for informa-
; tion , ~  the following fllocts: 

..... 

(i} tbe total number of wor-kAfor which tenders werA invited in 
the last three vears with the estimated cost for each work 
and ~  flO'al payments mad,e in the Horticultural Diyi-
sion of the Central Public Works Department; 

(ii) the Dumber'of works in which the lowest tender"! were accepted 
in the said Division during the last three years; 

(illY'the ~  ~ ~  ~  'estimated cost of each work 
in which lowest tenders were not accepted in the said Divi-
sion during t.he last three years with reaAons for not accept-
ing the lowest tenders; and 

(iv) the total loss suffered h.y Government by not aceepting the 
lowest tenders during the last three years in the said Division? 

~ ~ Are Government prepared to consider the desirability of instituting 
.. 'special enquiry into the matter with a view to stopping further wastage 
of public funds? 

TILe Honourable Sir KlIhl.D?mad Za.lrullah lDw1: (a) (i) to, (iii). Ten-
ders were invited during the last three years for 44 works. . The lowest 
tenders were accepted in 24 cases and not accepted in 19 CRses. In the 
remaining case all the tenders were rejected. The rea'Son for the non-
tlcceptonce of the lowest tenders was that the contractors concE'rned were 
not considered suitable for carrying out the particular type of work!>. for 
which they had tendered. or that the samples tendered werf! nnllll,tisfll.C-
,tory: , A statement giving f,he other information required in part.1'l (i) and 
. (iii) of the question iA laid on the table. 

(iv) The non-acceptance of the lowest tender in a cuse where the 
tenderer is not suitable doos not mean that Government have bflOn put 
to 1088 as the UDBatlillfBctOry execution of the work by an unsllit.able per-
lIOn might prove even more unfavourable fiuMloially. 

(t.) noes not arise. 

t Aut_ to tbia q..tioa ~  on ... ,WIle. the .quutiaMr beinI ahIeni. 



STAlUUID QUB8TION8 AND ANSWBR8. 

Serial 
No. 

2 

3 

4-

5 

6 

7 

II 

9 

10 

II 

12 

13 

14 

15 

16 

Name of each work. 
• 

~

1936-36. 

-Grll8lling and garden layout of Irwin Hospital 

-Laying out and gruaiDg the area of oompound of 
I-B, 2-C and F-D CIau Bungalows in Bloob 17, 
112, 113 and 114 • • . . . . 

-Laying out and gralllling the compound of 3-B CIau 
and 4-C Class BungaloWil in Block 18 '. . 

-Laying out and graaaing the compound of 6-B 
cr- BungaloWil in BlooD 11 and 17 . • . 

-Maintenance of Tan Tracka in New Capital Area. 
(Race CoU1'll8) • . • . • • • 

GrBBSing the west side berm of the WiUingdon 
Crescent . . . . . . 

-Maintenance of Tan Track in New Capita! Area 

Laying out and graasing around' D '01&88 Unortho-
dox Clerka' Quarters in4City Extension Area. 

Excavating manure from manure pita at Jurbagh 
Nursery . 

*Laying out and grassing the Low Tomb Park 

*Laying out and grassing the prppot.ed p8l'k round 
Lodi Tomb Park . . ' . . . . 

-Maintenance of Tan Track in New Capital Area 
(excluding Southern Ridge) '. . . . 

Supply and carriage of manure from Motia Khan 
Dump to site of work in New Capital Area . 

*Supply of pots, etc. 

-Supply of Bhu88 

Supply, spreading and o0l180lidation of Red Bajri 
at Historical Gardens 

19.16·37. 

17 *Graasing and Garden layout of frontage of the 
library of the Imperial Agrioultural Rosearch 
Institute, New Deihl . . . 

18 *Maintenance of Tan Track in New Capital Area 
(Central Vista, Robert Road, Clive Road) 

19 .Maintenanoe of Tan Track in New Capital Area 
(Tb", Willingdon Creaoent and Southern Ridge) 

20 .Maintenance of Tan Track at Race CoU1'll8 

21 -Laying out and graaaing the compound of 4 • A ' 
Claas Bungalows a' Albuquerque Road, Robarts 

I Road and Clive Road . . . . . 
22 Cartage of steam coal from Barakhamba to Qutab 

23 Su=p Bud' carriage ~  ~  from Motia' ~ 
Dump.. .. " 

24 Supply of flower pots at Jurbagh at Rajpur Nursery 

25 Supply of Bbusa 

l::timated 
coat. 

Re. 

8,7M 

5,501 

7,400 

3,480 

2,900 
4,174 

9,530 

2,000 
MOO 

6,000 

4,".'i5 

6,000 
1,500 

1,000 

1.900 

5,000 

6,250 

6,200 
3,400 

7,000 

600 

13,000 I 1,500 

1,000 

Final 
Fayment. 

Re. 

13,519 

",046 
3,298 

3,198 

2,648 

2,377 
4,564 

10,060 

780 
6,558 

5,936 

4,176 

5,136 
1,389 

1,189 

1,812 

4,428 

4,708 
~ 

5,934. 

371 

13,189 
1,501 

541 
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Serial I Name of eaoh wOrk. i.tunated!'inal 

~I~ ~ ~ ~ ~ ~ ~ ~ ~  

:!7 

!8 

29 

30 

31 

32 

33 

1936·.J7 __ td. 

Excavation o( m&rl1U'9 from manUJ't'l pits at Jurbagh 
NUI'Ilery .'. .  .  ,  .  ,  . 

1937·38. I 
Arrangements for raised IItl8ts to be made at the 
Hardinge Park ground, New Delhi. .  . 

Oonverting the inner road around Band Btand into 
graasy plot at Conllaught Place, New Delhi . 
Improvin' of the traingular Park on the east of plot 
No. 45, Blo"1t 134, New Delhi. .  .  . 

Conversion of Tennis Grounds into grassy lawna in 
the compound of 5·Bonehri Bagh, 9.lQluahak 
Road and 4.Queenaway. .  .  .  . 

Grasaing the area. where filling baa recently been done, 
f.e., Jamna Vilhge portion of ground by the 
aide of Metcalfe NaJa and Qudaia Gardens. . 
*Levelling and graaaing the portion of manure dump 
at Delhi Gate. . . .  .  . .•. 
G~  the Area of the dump at Motia Khan 

34 Main1lenanoe of Tan Track in New Capital Area 
(Oentral Vieta, Roberts Road, Clive Road). . 

35 Maintenanoe of Tan Track is-New Capital Area 
(Willingdon Creeoent and Southern Ridge) . 

36 Maintenance of.Tan Track at Race Couree 

*Grueing and Planting of trees in the ImPerial Agri. 
cultural Reaearch Intltitute, New Delhi .  . 

37 

38 Supply and carriage of manure from Motia Khan 

39 I E ~  ·of ~  from ~~ piU; at ~  
S ~  Pots at Jurb;.,gh NUrserY 

'1 Providin& and fb:ing cr'ep8l'll in oertain Gazetted 
OfBoera' Bungalows in New Capital Area. . 

.2 Supply, stacking and spreading aDd oonsolidation of 
red bajri at Historioal Gardens . 

43 Laying out and grassing the Park in Darya Ganj 
south including fencing and planting shrubberies, etc 

" Maintenanoe of Historical Gardens (Delhi Fort) 

RI. BII. 

2,000 1,928 

2,330 2,822 

4,587 \ .,799 

1,000 585 

800 538 

3,i40 2,772 

1,300 731 
24,000 23,321 

8,300 5,990 

6,100 5,722 
3,750 .3,727 

37,288 32,288 

10,000 9,872 

2,000 2,072 
1,500 

I 
1,265 

700 I 521 

1,930 I Ten d e r I • 
rejected. 

3,240 2,570 
600 375 

NOTE.-WorkB for whioh the lowest tenders were not aooepted are marked with an 
.-nak• ' 

WOBJ[8 UNDEBTAXEN :SY THE HORTICULTURAL DrvIsroN OJ' THlII CENTRAL 

Pum.w WOBKS DEPABTlIlENT Wl'l'KOUT DiVITDTG TBNDBRS. 

t 1213. -m,.an B&hadu Shaikh 1'&ll-l-Haq Ptrach&: Will the Labour 
Secretary please state the amount of works undertaken by the Hortic.ul-
tural Division of the Central Public Works Departmflnt ~  Its. 2,500 
each work, without inviting tenders, within the . last three yelml,and the 
amounts paid for each work? 

The Honourable Sir Iluhammad Zafru1l&h JDlaD: The information 
asked for is not readily available. Government do not propose to collect 

, 
tAM'Wer to this queetion laid on the table, the questioner being abeent. 
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'it as' the advantage to be ga;ned thereby will not bii 'Commensurate ,vith 
the labour involved. 

PRoMOTIONS TO THE POSTS "OJ' SUB-DmSIONAL I~ I ~ II ~ 
PuBLIc WORKS DEl'UirMENT. -." . 

. .,'...:..t j - ~ 

t 1214. "'Khan Bahadur Sha1kIl 1'&II-1-Baq Ph'&cha: Will the Labour 
'Secretary please state: ,; " 

(a) the total number of subordinates, communitywise, promoted to 
Sub-Divisional Office1'8hip during the last three years in the 
Central Public Works Department; and . 

(b) whether it is It fact that all thOl!le promoted were non-Muslims; 
if so, whether there is sny pRrtieular, reason wby Muslims 
were not so treated? 

The HOIlouable Sir Muhammad Zafrullah lDw1: (a) Fifteen subordi-
Dates were temporarily appointed to act as Sub-Divisional Ofticel'R during 
t.he last three yean. Of these ten were Hindus, four belonged to other 
minority communities and one was a Muslim. I may add that the orders 
regarding communal representation do not apply to departmental pro-
motions which are made on considerations of seniority and merit. 

(b) The answer to the first part of the question is in the negative. The 
1Iecond part. does not arise. 

EXPLOITA.TION OJ' TBlII FORESTS IN TlIB AlmA.JUll'8. 

1215. *1Ir .• anu Subedar: (a) WiII the Commerce Secretary please 
state the method of exploitation of the forests in the Andamans? Is it ' 
done by contract system. or b:v depart.mental work? 

(b) Has there been an,v change in the system during the last ~  years? 
(c) Was any proposal received by the Chief (',ommissioner, Andamans, \ 

o()l' by Government, to hand over the Government forests to a company for 
& large number of years? 

(d) If the replv to part (c) be in the Affirmative, which was- ~  
Gompan:v, what were the terms offered. Rnd whRt was the result of the' 
negotiation? 

Sir Girla Shankar Balpll: (a) Exploitation of the Andaman forests is ' 
done at present by departmental Ilgency; 

(b) No. 
(c) Yes. In response to IU,l advertisement in May, 1928, calling for 

tenders for the development of the agricultural and other l'lJSOUl'Ces of (he 
Andamans, including extraction of timber in areas Rot reserved by the 
Forest Department, two tenders were received. 

(d) The firms concerned were (i) Messrs. A~  .Rajee Dawood and 
'Company, Ltd., Rangoon and (li) The A I ~  Timber Syndica:te, 
Brisbane. Messrs. Adamjee were informed that their tender WBS accept-
able on certain conditions, but the firm did not pursue the mat.ter. The 
terms offered by the two .firms must be regarded ~  eonfident4al' " and 
Government regret their inability to disclose them. 

tAnswer to this question laid on the table, the ~~ being,abtHmti. 

• 
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1Ir. Manu Subedar: Wals any contract made with t.he other firm? 

Sir Girja Shankar B&1pal: No, Sir. 

Prot. •. G. Banga: Is the present position this that forest!! are ex-
ploited in a departmental way? 

Sir Girja Shankar Balpal: Yes, that is right. 

STBPS TO IMPROVE THE BREED 011' AGBIOULTUBAL CATTLE IN OERTAIN 
PROVINOBS. 

1216. *Mr. Bam .arayan Singh: Will the Secretar:v for Education, . 
. Health and Lands be pleased to state: \ 

(8) if he is awnre of the fart that agricultural cattle in the Provinces. 
of Bihar. Bengal, Assam nnd the Central Provinces have 

~ deteriorated and if so, what arc the steps taken hy or' 
in the contemplation of the Imperial Council of Agri(·u.ltural· 
Research to help the Provincial agricultural departments in' 
their attempts to improve the breed of the cattle; and 

(b) if he is aware of the 'necessih- of the export of breeding bulls 
and milch cows from the Punjab, Delhi and the tlnited 
Provinces to thE' Prm'inces mentioned. in part (A) above an('I" 
if so. whether it is in the ('ontemplation of the auth0l"itieR? 

Sir Girja Shankar Bajpai: (a) Although it is a fllel that the an-rieul-
tural cattle in the provinces mentioned are genemlly of a lower sl,;'l1dllrd 
than ,some ~  Government are not aware that. they have appreciably 
detenorat.ed 1n recent years. As regards the stepF\ taken by the Imperial 
Council of Agricultural Research to encol1l'Hgp improvement in cattle 
breeding, tj)e attention of the Honourable Member is invit&tl to TlH(!'es 4 to 
17 of the Annual Report of the Council for 1936-37, the proceedings of 
the Cattle Conference which met in Simla in 1937 and to MiF\celhmeous 
Bulletin No. 17, issued by the Imperial Council of Ag1'iculLurnl RC'f'('nrch, 
entitled "A brief survey of the important breeds of cattle in T ndia" . 
Copies"of all these publications are available in the Library. 

(b) The importation of cattle for breeding purpOflPF\ if' n Dlllttf:'r for' 
Provincial Governments and the organisers of the provincial caUle im-
provement funds. The Imperial Council of AgriculturAl ~  hAS 
placed the organisers of those funds in t,ouch with sources of supply. 

Prot. 11'. G. Bang&: Have Government ~  the advisability of 
asking the railway authorities to lower the ~  ,on the export. of ~  
from one .province to another? And hM thIS pomt been ~  by 
the J mperial Council' of AgriQultural Research? 

Sir Gl11a Shankar Ba1pal: That, is ~  the busint'ss. of tht' Trnperi.al 
Council of Agricultural Research; th,vt IS really the bUSIDt'Sfl of the 'RaIl-
way Board. 'Ii> 

Prot. If. G. Ranp: Has it been considered by the Depart)nent, of 
the Imperial Council of. Agricultural Researeh? And is, thp HonourFtble 
Member prepared to make a representation to the Rmlway Bonrd and' 
ask them to lower the freight? 

• 
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Sir Girja S ~ Balpat: The Imperial Council of Agricultural Re-
sellrch .have 'not been approached by anybody to make representations to 
the RaIlway Board. 

Prof. If. G. BaDga: Will it be considered when the Committee of the 
Imperial Council of Agricultural Research meets? 

Sir Glrja SbaDkar Balpal: That is a hypotheticM question; I cannot 
say. 

INDIAN SITUATION IN 7..ufZIBAB. 

1217. *JIr. Bam HarayaD Singh: Will the Secretary for Education, 
Health and Lands, be pleased to give the latest development of the Indian 
situation in Zllnzibar with special reference.to the Indian resistance of the 
clove decree of the Zanzibar Govemment? 

Sir Glrja Shankar Baipa1: 1 have nothing to add to the reply which I 
gavl' on the Brd March to Mr. T. S. Avinashilingam Chettia'l"S starred. 
question No. 605 and to the supplementaries arising out of it but Govem-
ment hope to be able to make an announcement shortly. 

Prof. H. G. Banga: Are Government aware of the fact that peaceful 
picketing is being carried on now in Bombay in order to prevent the 
distribution of cloves? 

Str Glrja Shankar Balpat: I have seen some press reports to that effect. 

Seth CJovlnd D&8: Did Government receive any proposals from the 
Resident of Zanzibar regarding any compromise after the last proposals? 

Sir Glrja Shankar Bajpa1: No proposals for a compromise have been 
received from the Resident. in Zanzibar; but the Resident is considering 
the suggestion which the Government of India made to him on the basis 
of the discussion with the Standing Emigration Committee. 

FLoTATION OF A JOINT STOOK CoMl'AliY TO EXPLOIT TIlE :MnmRAL RllsoUBCll8 
IN THE PuNJAB. 

121R, *Xr. Thlrumala :R.ao: (a) wm the Commerce Secretary .. 
please state if he is aware that n ioint stock company has recently bee!l 
float.ed in India bv the Imperial Chemical Industries. Limited, tD explOIt 
the mineral 'resources in the Punjab? -

(h) Is there any condition imposed on the compan:v ~ a. RubstantiaJ 
portion of the capital should be thrown open. for subscnptI' n by the 
nationals of this countr."? 

(c) Is there any ~  imposed on the company that technical 
knowledge should be imparted to the youth of this country? 

De Honourable sli Muhammad Zafrullab. nan: With YOt" permis-
sion, Sir. I shall answer questionlo Nos. 1218 and 1219 toget,her. . 

The questions should have been addressed to the Hononrablf the Fhi-
ance Member. 
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lI'INANOUL Posl'l'ION OJ' TIm IJIPBBUL CIDoImA.L bDtrsTitiBs, LIMiTliD. 
J 1219, -Mr. Tbirumala Baa: (a) Will the Commerce Secretary please 

'state if the attention of Government has been drawn to an article published 
in the Free Pr68. Journal of Bombay, dated the 20th March, 1988, regard-
ing the financial position of the Imperial Chemical Industries, Limited 1 

(b) Has the attention of Government heen drawn to the facts mentioned 
,therein that the overdraft of about £500.000 ·enjo:ved b.v Lew McGowan, 
President of the Imperial Chemical Industries, in the Midland Bank was 
closed and the securities sold in the open market to realise the over-
,draft and that the realisation fell short of the amount due by about 
£80,0001 

(c) Are Government aware thnt the affairs of the Trilperial\ Chemical 
:Industries are in a state of controversial discussion and reorganisat)on 1 

(d) Do Government propose to re"iew the situati<?n and re,vise the very 
favout&ble and monopolistic terms given to the above company to exploit 
the mineral reSQurces of India 1 

ltuloU'l'IVlll SUPBBVISION OVER STATUTORY AUTONOMOUS BoDIBS IN TBlI 
CBNTB..u.Ly ADJIINlSTBBBD AB.BA.s. 

1220. *JIr. BroJendra Na.rayan Ohaudhury: Will the Commerce Secre-
*ry please state: 

(a) if he is aware that executive supervision is kept over statutoJ:,V 
autonomous bodies, such as Cantonment Boards, District 
Boards, Municipalities in areas ~  administered by the 
Government of India; and 

(b) if so, the general nature of the supervision? 

Sir CJtrja Shankar Bajpai: (a) and (b), Yes, The statutor:y control 
~  Government exercises over the local bodies referred to by the 
:Bonourable Member is provided for in the Acts under which those bodies 
function, The general nature of the control is specified in the relevant 
..Acts 

SuPBBvISION OVBB THE TEA :t4AJmET EXPANSION BoA.BD. 

1221. *JIr. BrojeDdra Narayan Ohaudhury,; Will the Commerce Secre-
_ry please state: 

(a) if the Tea Market. E ~  Board is 0. statutory body; 
(b) if any systematic supervision is exercised by the Government of 

India over the doings of the Tea Ma.rket Expansion Board; 
and 

(0) if so, through what machinery; flnd the general nature of the-. 
supervision? 

The Honourable Sir Muhammad Zafrullah Khan: (8) Yes, 
(b) and (c). I would refer the I ~  ,Melflber to the prOVlSlons 

>of the Indian Tea Cess Act, 1003 (in ~  'sections 6(2) and 7) and 
;the Rules framed thereunder. Copies of these Rules are in the Library. 

t For answer to this queation, .ee answt'r to question No, 1218. 
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)[r., BroleDdra lIarayan Oh&udhury: Is thfl Honourable ~ pre-
pRred to exercise 'any BU}J8rvision, over ~  Boqrd? ' 

The Honourable Sir Muhammad Zafrullah Khan: I ~  that ques-
tion has been answered on A. previous ~  dutingthis Session. 

DETlIlBJIINATION 011' A TYPB FOB THE DELHI UNIVEBSITY., 

1222. *Dr. P.lI. lIanerJea: (a.) Will the Secretary for Education,Health 
and Lauds, be pleased to state whether it is a fa.ct that when the University 
of Delhi was first established, it wa.s the intention '(;'f· the GOvemmeiit of 
India and the Central Legislature to maKe it ultimately 'a unitory and 
teaching university? , 

(b) Will Government be pleased to state whether it is still their inten-
tion to make the Delhi University, a ~  "" : 

(c) Is it a fact that Government contribute at the present moIft.ent a 
large proportion of the total income of 'the Delhi University and of the 
Colleges under its control? 

(d) Is the Education Secretary aware that demands for larger recurring 
gra.nts,s well as for substantial non-recurring grants for ca.pital expenditure 
are being made' in view of the probable reconstitution of the Dellii 
University? 

(e) Will Government be ~  to state whether a unitary or a federal 
university would be preferable from the point of view of economy and ()i 
efficiency? 

(f) Are Government aware that the educated public of the Province of 
Delhi generally are in favour of II. university of a unita.ry type? 

(g) Are Government prepared to consider the desirability of appoint-
ing 8 Committee of experts to consider the question whether the University 
of Delhi ought to be of the federal or the unitary type? 

Sir Gtrja Shankar BaJpaI: (8) Yes. 
(b) No. 
(c) In recent years the Government of India have been giving a grant 

of Rs. one lakh per annum to the Delhi University, which amounts to 
abopt OM 'half of the total income of the University. The annual grants 
paid by Government t.,O the Colleges also amount to about Rs. one la!kh 
per annum, which comes to about one-sixth of the total income of the 
Colleges. 

(d) It is probable that such demands will be made when the future 
development of the University is more cleRrly defined. Such dernRndH ,will 
be considered on their merits. 

(e) In view of the strong desire of the constituent colleges. to retain 
their individuality and the higher cost of a University of the urotary type, 
Government are of opinion that Ii university of the ffldflrlll ~  is prefer-
able. 

(f) No. 
(g) The question ha.s already been the subject of two enqumes and 

Government do not consider tha.t the Qppointment of Q. committet> is 
necessary. 
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. Prof. N. G. Ranga: Are Government satisfied that thev a're not spend-
mg _too much by devoting one lakh of rupees to this University to the 
detriment of elementary education in this province? · 

Sir Girja Shankar Ba.jpai: Having created the University, the least 
that Government can do is to keep it going. 

Dr. P. N. Banerjea: Is it too late now to reconsider t,heir decision 
with regard to the unitary University as originally proposed? 

~ir Girja Shankar Bajpai: It is not a question 0£ being too late in point 
of time. The difficulty is that the unitary type will be more expensive and 
what is more, the constituent college(:}, are not. prepared to work out the 
idea. 

Mr. Muhammad Azhar Ali: What is the opinion of the Senate on this 
type or Universit(Y? 

Mr. President (The Honourable Sir Abdur Rahim): Next question. 

REPORT SUBMITTED BY THE LEAKAGE COMMITTEE OF THE DELHI UNIVERSITY, 

1223. *Mr. Amar~ndra Nath Chattopadhyaya: Will the Secretary for 
Education, Health and Lands be pleased to lay on the table the report 
submitted by the Leakage Committee appointed to invest_igate. the allege~ 
leakage of questions of various examinations of the University of Delh1 
in June last? 

Sir Girja. Shankar Ba.jpa.i: The Report has not been received by Gov-
ernment. 

QUALIFICATION A.ND SA.LARY OF THE PROFESSORS OF BENGALI AND ENGLISH 
IN THE DELHI UNIVERSITY. 

1224. *Mr. Amarendra Nath Chattopadhyaya: (a) Will the Secretary 
for Education Health and Lands be pleased to state the qualification and 
salarv of the professor who is at the head of department of Bengali in the 
Delhi University? Has he an:v knowledge of Bengali literature and 
language? 

(b) Will the Honourable Member he pleased to state the qualification 
and the salary of the professor who is at the head of the department of 
the English language? 

(c) Will the Honourable Member be pleased to state if teachers in the 
Delhi University have to work for 24 periods pE::r .week? Do Government 
propose to reduce this for better results in teaching? 

Sir Girja Shankar Bajpai: (a), (b) and (c). Enquiries have been made 
and a reply will be furnished to the House in due course. 

DETERMINATION OF A TYPE FOR THE DELHI UNIVERSITY. 

1225. *Mr. Amarendra Nath '(fhattopadhyaya: (a) Will the Secretary 
for Education, Health and Lands please state whether it is a fact that 
the Delhi University was ,;tarted i":ith the object of making it a unitary 
teaching University as recommended by the Sadler Committee? 
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(b) Will the Honourable Member be pleased to state if it is in the
,contemplation of Government to make the Delhi ·university a federal 
university? If s-0, will the Honourable Member lay on the table the 

reasons therefor? 
(c) Is the Honourable Member aware of any opposition to the federal

scheme of the Delhi University? If so, does he propose to hold over this 
transformation of the original scheme into federal scheme till the advent 
0£ the Federal Legislature? 

Sir Girja Shankar Bajpai: (a) Yes. 
(b) The reply to the first part is in the a.ffirma•tive. As regard<' the

second part, at.tention of the Honourable. Member is invited to the answer 
given to part (e) of Dr. P. :N'. Banerjea's question No. 1222 t<Jday. 

(cl Government are not aware of any serious opposition to the feder;il 
scheme. On the contrary there is a large measure of accord bet,ween the 

University, the colleges and Government on the general principles of 
future development. The second part does not arise. 

BOSE RESEARCH INSTITUTE OF CALCUTTA. 

1226. *Mr. Govind V. Deshmukh: Will the Secretary for Education , 
.Health and Lands please state : 

Ul 

· (a) if the Bose Research Institute of Calcutta receives any annual
grant from the Government of India;, 

(h) if so , whether anv Member of the Assemblv is nominated on its
managing body·; if not, why not; and

( c) if any research work is carried on at present; if so, in connec­
tion with what subjects? 

Sir Girja Shankar Bajpai: (a) Yes. The Bose Research Institute is in 

t'eceipt of a grant of Rs. 58,000 per annum from Central Revenues. 
(b) No. The grant is subject to the condition that the Institute carries

out the objects of its foundation and maintains a high standard of scien­
tific research. During the life-time of the.late Sir J. C. Bose, Government 
accepted his presence as Director of the Inst;tute as a guarantee that 
this condition would be fulfilled. Now that Sir J. C. Bose has died, the 
question of devising suitable means to ensure that the condition attached 
to the grant will continue to � fulfilled is under considerat.ion. 

(c) The report of the Institute for 1936-37 shows that during that year
the Tnstitute carried out research work in several branches of science . 

REPRESENTATION oF Sums 1� THE STAFF OF THE DELHI MUNICIPALITY. 

tl227. *Sardar S!tnt Singh: (a) Is the Education Secretary aware: 

(iJ that there is a strength of about 500 junior clerical staff in the 
Delhi Municipality; 

(ii) that there is a total strength of about 70 in respect of Renior
grade clerks, supermtendents and officArs; aPd ;, 

{iii) that there are about 400 school teachers in the same Municipa­
lity? 

t Answer to this question laid on the table, the questioner being absent. 

1-<· 
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(b) Is he aware that there are (lnly two Sikhs in the above establish-
JQ.ents and those only in the .junior clerical staff and one Sikh drillmaster 
~  the teachers? 

(c) Is he also aware that Ilccordin .. to the Hules of the Delhi Munici-
pality, t·i •. , . Byelaw No. 11, on pag; 388 of the Byelaws Rook, 10 per 
['..ent. of the al,>ove posts should go to the minority communities '! 

(d) Will he kindly state how much of this percentage is reserved for 
the Sikhs in each of the categories referred to, and whether the neceuary 
action is proposed to be taken to complete this quota ~ .Sikhs 
in future vacancies? If not, why not? . . .' .. ' . 

Sir &lrfa Shankar Ba1pa1: (a) to (d). Information has been ~~  for 
aDd an ~~ will be fumished in due course. . 
PRoVISION OJ' QiJAB.TBBS FOB BAClIELOBS WITH DEPENDANTS m UNOBT.BODOX 

. . CIIt7JoIEBIBs IN NEW Dl:LHI. 

t1228. -llr. SUl)'Ja Kumar Som: (a) Will the Labour Secretary please· 
state if it is a fact that a portion I)f unorthodox chummery No. 1 has hean 
converted into small self-cont,ained units hy opening a door of inter-com-
munication between the two adjacant suites, and 6180 by ~ 
separate kitchens for each of these units? If so, is it a fact that I\U 
these units have heen allotted to ladies (spinaters), with dependents. whO' 
are employed in the Secretariat or its attached offices? 

(b) H the reply to part (a) above be in the affirmative, will he h" 
pleased to state whether similar provision has been made for ~ 
~  ~  '! If not, is it a ilw.t that they have been debarred from 
the privileges of married quarters since the promulgation of the rAviRf'td 
rnles governing the allotment of residf:mtial accommodation in Old np.lhi 
and New Delhi, and .do Government propose to give the bRchelors with 
dependents some accommodation in the chummerieR? 

'!'he Honourable Sir Muhammad Zafrullah ~II  (aj Yes. B,sH it. 
b10ck of eight chummeries has been converted into four double qU81'Lers. 
and allotted to fOllr lady clerks (one spinster and three widows) with de-
pendants. 
, (b) The answers to the first and second parts of the question ure in the. 

negative and Ilffirmative, respectively. The answer to the last part is in 
the negative. 

• REPoBT SUBlIIITTBD BY THE LBAKAOE CoMMITTBE OF TlIB DBLHI UNIVBB81'1'Y • 

1229. ·Dr. P. X. Banujea: (0.) Will the Secretary for Education, Health 
and Lands please state whether Government are aware that a Lea.kage 
Committee was appointed last June to investigate the rumoured leakage of 
questions at the various examinations of the University of Delhi?' 

(b) Has this Committee submitted its report? I • 

(c) If the answer to part '(b) be in the affirmative, will Govermlicnt 
be pleased to place a copy of this report on tbetable of the House? 

Sir Glrfa ShlUlkar Balpa1: The attention of the Honoura.ble Member-
~ invited to the answer I have given today to Mr. Amarendra Nath 

Cha.ttopadhyaya's question No. ~S  ': .. :; .. 

~ to tIde ql;lelltion lIIid em th,.table. the que.tioner beinrabMDt. 
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RBpuOTlON IN THlC HoURS OF WO&l[ OJ' 'J'BliI TBAmmrG STAn" OJ' TO DBLID. 
, UNIVERSITY. 

1230. *Dr. P. If. Ban.ljea: (a) Will the Secretary for Education, ,Health 
and Lands please state wllether it is a fact that the teach81'S in· the col-
leges of the University of Delhi ure required to do teaching work· toO the 
extent of 24 periods a week? 

(b) Will Govel'nment be pleased to enquire whether the number. of' 
hours of work demllnded of the teuhera il ~ ~ I  'qUaY.,-of 
teaching and s.tands in the way of the teachers undertaking research· 
work? 

Sir Girja Shankar Bajpai : The attention of the Honourable Member is-
invJted 'to the, answer given to part {c) of MI'. AmareOOra Nath, ~  

padhyaya's question No. 1224 today. 

SlaLJwrION OF HuDS OF DBl"DftlDTS0Y'l'IIii DMJD"UlOVJIIItftry. 

1281. *Dr. p .•. ~  Will the Secretary for Eduoatiou.. Health. 
and Lands be pleased to state: , 

(a) the method of selection of Heads of the dUlerent departments.. 
. of the University of Delhi; and I ! ; 

(b) the numbet: of perSODS at preaent working &8 Heads of Depart_· 
menta who belong to each of ,the colleges ,of the Univer-
Bity? : " 

Sir Glrja Shankar a..,.: (a) The Head 'of a DePartment is appobltecl 
by the Vice-Chancellor from among theProfeBBOrs or Readen 'in that' 
Depnrtment and usually the tlenior person is appointed for this 'pur-, 
pose. ' 

(b) Eleven persons are at present working II.s Heads of Departments.: 
Of these, five belonp; to St. Stephen's Co])ege and one to Ramjas Col·. 
lege. 
Dr. P. N. B&nerJ.a:Are ~ ~ ~ ~  ~  to. 

remove this disparity so far as the different ~  concerned?" 

Sir Glrja Shankar Balpal: I gatherthst the diFlpliritY' arises from the 
filct that St. Stephf'ns College hns a higgAr staB than the other constituent 
colleges of·the University and it so happens that the heads of departments 
now functioning have not only the qualifications of seniority but superior-
ity in academic qualifications. 

CoMMUNAL CoMPOSITION OF STAlI'F OF THE ~ pm-u'nIPT'" 
1232. *Syed Ghulam Bhik Natrang: (a) Will the Honourable the f .. oader' 

of the House please state how many (i) gazetted officers, and (ii) 88sistantR 
are cit pr88snt employed in the Political Department' of tbti (}()vernmenit-
of India? 

(b)' How many of them are Hindus? 
(c) How many of them are Muslims? 

'.l'Iii JrOJlO1irabl. Sir Nrlpendra Slrear: <a> (i) 18. 
(.). (ii) ~ 

(b) 36. 

(c) 8. 



LBOISLATIVE ASSBMBf.Y. [6TH APRIL 1988. 

<JoJoroNAL CoMPOSITION 011' GAZlI'l'T:BD OntOEBS IN THE REFORMS OFFIOB. 

1288. -S,.ed Ghulam Bhlk If&IraDg: (a) Will the Honourable the Leader 
of the House please state what is the number of the gazetted officers at 
p'6.e",t f'mployed in the Reforms Office of the Government of India.? 
(b) How many of them are Hindus? 

tc) ,How many of them are Muslims? 

'l'be BpDOlll'able SIr BftpeDdra SlRar: (a) Seven. 

(b) Five. 

(c) Nil. 

OoJn'QPW.TBD CilANGBS IN TBB lbA,SURlD8 OF PRoTJDOTION 'TO P A.l'EB 
INDUSTRY. 

. 1234. ~II  ••• til Oha'topadllJa,.: (a) Has the attefttion of 
the Commerce Secretary been drawn to the Associated Press of Indin 
ne1ts . ~  • 'Paper Inlustry", as publil;hed in the Delhi Edition of the 
Btateaman, dated the 17th March, 1938, page 6, column 5, in connection 
with tha·: communication between the IndiRD Merchants Chamber of 
~  and the Tariff Board? . ... . 

. ·(b) Will the. Honourable Member be pleased to state if there is an;v 
soheme ~  of the Government of India about the withdrawal 
of or reduction in the present measure of protection to the paper industry? 
(c», .If not, .does the Honourable Member ~ to BI81ite the public 

by.8 COJDln!Jnlque that .. the suggestion regarding IJossible remov8'l of the 
custom& ~ on tIae protective duty will not be given effect to? 

(d) Does the Honourable Member propose to recommend to the T&rifJ 
BoAI'd '&n' extension of proteBtiion to . Kraft and imitation kraft wrapping 
paper', which is at present left unprotected? 

."rb.e .BoDoura1l1e Sir Kubammad ~ Daa: (a). ~  

(b) and (c). The Honourable Member's uttention it! invited to the 
~  No. 202·T. (1)/86, da.ted the 1lt.h December, 1987, issued by 
the Department oi Commerce and published in the Gazette of India of 
the. ~ date. 

(d) No. It is far the Tariff Board to make its recommendations to 
Govemmeat, and not vice versa. 

1Ir. Kohan La1 Sabena: As the question hour is not yet over, 1 ~  

.be permitted to put the questions from the previous day's list? 

1Ir •. l'rtllcleat (The Honourable Sir Abdur Rahim): All right. 

PBo1'08AL TO DlSOONTDJ:t/'lD THE ExPRESS TJuIN FROM HoWlU.B TO DlDLHI VI.4 
" LUOKNOw. 

1186. -1Ir. Jlohaa Lal .Baklena: (.a) Will the ~  Memp81: for 
'Railwavs be pleased to ~  . is'll fact that the' East Indian 
Ruilway Administration propOl!l8 to diuoontinue the running of expreRR 
·train from Howrah to Delhi via Lucknow? If so, why? 
(b) Are Government aware that the discontinuance of this trnin is 

bouM to cause inconvenience to the public? 
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(c) Are Government prepared to consider thfl desi:-ability of contJinuing, 
the said train? 

The BODourabie Sir '!'homas Stewart: (a) Government observe !rl)n1 
t he East lndian ]{ailway's Tune T9.ble in force from . 1st April, 1938, 
tltat the running of the Howrah.I.ucknow.Delhi Express. has ~ cUa. 
continued between Howrnh And Lucknow. They ha.ve no mfomuitJOn 8S 
to the cirl'umstances under which the ohange has been made. 

(b) No, but it is recognised that the withdrawal of any service would.: 
cause a certain amount of incoIlvenience. 

(c) Government cannot take any part in the drllowing up of time tables 
which is a matter of detail which must be left to the Administration to 
deal with, but tlley have 110 doubt. that the question was discussed with 
the Advisory Committee. I shall forward a copy of the Honourable 
Member's question aqd this reply to the Agent of the East Indian Railway 
for such action os he may consider necessary . 

• 
AppoINTMENT 01" A CoNCILIATION BOARD TO DEAL WITH THE GRIEVANCES or 

WOBXII:BS ON TIIB BOGAL NAGPUB RAILWAY. 

11A7. -llr. Mohan La! Sa.ka,na: (a) Will the Honourable the Rail·· 
way Member be pleased to state whether Government are awnre of. the 
~  prevailing among-st the workers of the Bengal Nagpur Railway. 

because of ~  time work? ., 
(b) Is it a fact that !l I''esolution voicing this particular grievance W8S 

passed at IL meeting of the Bengal Nr gpur Railway workers held on the 
18th Ma.rch, 1938, and urging for the appointment of a Conciliation 
Bou!"'d, failing a settlement with the Railway Administra.tion? 

(c) Do Government propose to consider the feasibility of appointing a 
Oonciliation Board to nvert future trouble? 

The Honourable Sir '!'hom .. Stewart: (a) Government understand t.hat 
there are signs of a reyival of agitation for the restoration of full time 
working in the Rell!m'i Nagpur Railway Workshops at Kbaragpur. 

(b) Yes. . 
(c) No. 

NEW PASS RULES FOil RAn-WAY EMPLOYEES. 

1188. *1Ir. Mohan La! Sabena: (a) Will the Honourable the Railway 
Membe!' he pleased to state the totnl amount of savings, if any, during the 
last :yeur becauf'le of t.he introduction of new pass rules ~ Railway 
employees? 

(b) What action, if any, has been taken on the representations made 
by the employees against the Dew pass rltles? 

(c) How long will Government take to come to a final decision regard. 
ing the withdrawal of the new rules? -

(d) Are Government ~ of the great hardship which the Indian 
employees have been experiencing? 

The Bonourable Sir '!'homu Stewart: (a) I would refer the Honourable 
Member t,o the reply given to part. (8) of hiB question No. 475 on t·he 8rd 
March, 1987. . 

n 
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(\» and (c). The ~ is ~  under ~  and it is not prac-
ticable to say when a decIsion IS likely to be attlved at. 

(d) Representations to this effect have heen made. 

JIr. Kohan Lal Sa1raeDa: Is it not a fact that the question hu been 
under the consideration of Government for more than a year? ., 

The Honourable Sir ftomu Stewlit: That, Sir, would follow from the 
abawer I have given. 

ProI. Jr. G. BaD,a: What is the saving in expenditure t.hat Govern-
ment expect by introducing these llew PIl8S rules? \ 

" 

The JIoDourable Sir Thomu Stewart: As I said before, I' referred the 
Honourable ~  to the ~  to part (a) of question No. 47.5. 

Mr. Kohan Lal Sa.kIeD&: Mty I know what the delay is due to in 
l'oming to a decision? 

The Honourable Sir Thomas Stewart It is a very large question that 
requires very deep consideration. 

, Seth Govlnd Das: To consider this large question, a large period of 
time haa elapsed, i.e., one year. Is not that enough? .,' 

The Honourable Sir Thomas Stewart: Obviously not, Sir. 
Kr .• olum Lal Saksena: Is it not a fllct tha.t the Honourable Mem·, 

ber's predecessor in charge of Ruilways, had stated in the Simla Session 
t,hat the question would be considered and finally settled at an early date? 

fte Honourable Sir Thomas Stewart: I take the Honourable Mem-
ber's word for it .!hnt such 11 statement may have been madt'o 

UNSTARRED QUESTIONS AND ANSWERS. 

POSTAL INSURANCE SYSTEM AND ITS EXTENSION TO PuBLIO • .. 
132. Mr. Amarendra Bath Ohattopadhyaya: (a) Will the Honourable 

Member for Communications, be pleased to state the reasons which led the 
Central Government to start the postal insurance ~  in 1883 and extend 
it.. lOope to all employees, civil and military, uncrer the GovernmenL, 
Oentral and Provincial, in 1898? 

"'(h) IS'it a fact that the aforesaid immrance has been left open to all 
employees of semi-Government institutions like Corporations, Municipali. 
ties, District and Local aoards, Trusts, Imperial Bank and Reserve Bank, 
etc. ? If so, what prevents the Central Government and Provincial Gov-
unments from extEllllding its scope to the public as well in general? 

- (I.:) 1£ the Honourable Member cannot extend its scope to the publia, 
win he be pleased to state·if Government alOe prepared to reduce the scope 
of postal insurance to the Posts and Telegraphs Department only up to a 
maximum of Rs. 5,0001' , 

, '1'he BonOarable Sir ftomu Stewan: (a} The Post Office Life I ~ , moe Fund was started with the object of fostering thrift amcmg St_ 
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employees and in order to make provision ~  them in their old age 
and for their families in the event of their dea.th. The Fund was first 
(lonfined to postal servants but its scope was later extended to include 
other Government servants. 

(b) As regards the first part, the attention of the Honourable ~  
iN invited to Rule 2 of the Post Office Insurance Fund Rules, whlch glves 
a complete list of all persons eligible to join the Fund. A copy of tber:;e 
rules is in the Library of the House. As regards the second part, a pro-
posal to open the }<'Ilnd to the general public was considered in the past 
amd rejected. The Banking Enquiry Committee, which went into thIS 
question, held that in view of the existence of a large number of Insurance 
Companies which were doing useful work in this direction, such a proposal 
could not be supported. 

(c) No. 
PBOTBOTION 01' THE INTBRBRTB 01' INDIAN MBRCHANTS IN CHINBSB Tmua8TAN. 

188. Sarda.r JlaDgal Singh: Will the Foreign Secretary please state: 
(8) whether Government have received any reports of ill-treatment 

of Indian merchants in Chinese Turkistan.; 
(b) whether it is a fact that the goods which they received from India 

have been successively taxed three times as follows: 
27} per cent., 105 per cent. and 77 per cent.; 

(c) whether it is n fact that their goods have now been confiscated 
by the Government and the merchants are confined in a build-
ing and are not allowed tc moye about to sell their ,good&.; 

(d) whether it is El fact that some of the Indian merchants were looted 
when they were returning back to India with their merchan-
dise; 

(e) whether it is a fact that their mail is censored; 
(f) whether they have made many representations to the G ~ 

ment of India and to the representative of His Majesty's 
Government stationed in Chinese Turkistan; and 

(g) whether any action was taken by Government to protect their 
interests in Chinese Turkistan; if so what, and if not, why 
not? 

Sir Aubrey KetcaUe: (a) Yes. 
(b) Government have no information. 
(c) Government· have no information that their /-!oods have heen- con-

fiscated except for some chaTas which was being exported against the ordera 
of the Provincial authorities. Government have not heard tl)at the mer-
chants are confined in B building, but it is reported that they are not 
allowed to move about from place to place, and they are being generally 
boycotted. 

(d) Yes. It is believed that some were looted by the Tungan rebels 
during their Bight to India last year. 

(e) Government have no information. 
Cf) Yeii. 
(g) RepresentatioDs have been made to the lora! ~  iu Kaah. 

gar, and every effort is ~ made to induce them to adopt a more 
reasonable attitude towards Indian merchants. 
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LJCD'OB FEBS cHARGBD FROM RBI'BBSlDIBNT RooMS AT DELm. 
184. Kr. Satya Narayan SiDha: Will the Honourable Member for Rail-

ways please refer to the answer given to starred question No. 585, asked iu 
this House on the 2nd March, 1938, and state: 

(a) the proportionate sum out of Rs. 7,025 per annum for the Hindu. 

(b) 

Refreshment Room at Delhi; 

whether it is a fact that the Divisional Superintendent, North 
Western Railway, Delhi Division, in his letter No. 23A.e./222, 
dated the 23rd September, 1937, uceided to levy a licence fee-
of Rs. 3,000 per nnnum on the Muslim Refreshment Room at, 
Delhi; \ 

(c) whether it is a fact. that the junior Assistant ~  detailed 
in the Chief Commercial Manager, North Western Railway. 
letter No. 23A.C./Oj1, dated the 4th December, 1937, assessed. 
the licence fee of Rs. 140 pel" month on the Muslim Refresh-
ment Room at Delhi; 

(d) what are the facts upon which the Agent assessed the licence-
fee of Rs. 70 per month on the Muslim Refreshment Room 
at Delhi; and 

(e) the nature of complaints during 1987, against the Muslim 
Refreshment Room at Delhi? 

fte BaDourable Sir 'fbomu Stewart: (a) No proportion was worked. 
~  . 

(b) t.o (d). I would refer the Honourable Member to the reply 1. 
gave to Mr. Muhammad Azhar Ali's un starred quest.ion No. 126 on the-
28th March, 1938. 

(e') I understand from the Agent of the North Western Rlilwll,\ lhat 
no complaint has been received in his office. 

ENQUIRY INTO BBIBlCBY AND CoUUM'ION ON STATE RAILWA.YS. 

135. 111'. Muhammad Amar Ali: Will the Honourable Member foI'" 
Railways please refer to his speech on page 831 of the Legislative Assembly 
Debates of the 17th 1<'ebruary, 1938, regarding t·he question of bribery and 
corruption and state: . 

(a) whether it is a fact that corruption on State-managed Railway .. 
hos been on the increase since 1925; and 

(b) whether Government will consider the desirability of appointin.!. 
a Committee of this House, or 'of senior selected police officers,. 
to investigate the cnuses of corruption and to place their report. 
before this, House; if not, why not? . 

The Honourable Sir Thomu Stewart: (8) Government have no renson 
to believe that the fact is as .,ted by the Honourable Member_ As 1 
mentioned in my speech referred to by him, Government are prepared to 
investigate any specific cases of corruption brought to their notice and 
to take suoh action 8S thoy may consider neces88ry . 

. ~  Does not arise. 
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RliIJ'US:A.L 0'" (JA.8UAL LBAVE TO STAn' OK TRB EAST INDUB.urB NoaH 
WBSTBBN RAILWAYS. 

136. :Mr. Muhammad Alhar All: Will the Honourable Member for 
Railways please refer to his speech on page 830 of the Legislative Assembly 
Debates of t.he 17th February, 193B, regarding the refusal of casual leave 
to one Station Master, and state: 

(0.) whether it is a fact that on the . East Indian and North Western 
Ruilways, .casual leave is not granted to meet the purpose for 
which it is provided by the Government; 

(b) whether Government propose to inquire into the cases during 1986 
and 1937 of staff serving in the Muradabad and Delhi Divisiol'.G 
to whom casllal leave was refused to prosecute or defend their 
ci vii cuses in courts of law, which were dismissed or decided 
against them for non-appearance in the court on dates fixed 
for hearing; and 

(c) what nction has been taken against the gazetted staff for refusal 
to grant casual leave,? 

The Honourable Sir Thomas Stewart: (a) Government have no reasou 
to believe that the fncts are as st,at,ed. I mEW add that casual leave ('an-
not be clnimen as of right Rnd its grant is eniirely at the discreti(\n of the 
-administration. 

(b) Rnd (c). Do.not arise. 

OPrNIO;NS ON PASS PRIVILEGES OF RAILWAY EMPLOYBES. 

137. :Mr. Muhammad Azhar AU: Will the Honourable Memb'er for 
Railways please refer to his speech on page 830 of the Legislative Assembly 
Debates of the 17th February, 1988, regarding the pass privileges enjoyed 
by railway servants, and state: I 

(3) the opinions of all the Agents, who were concerned on the modi-
fications of the pass ~  and 

(b) whether trade unions (recognised or unrecognised) of railwa) 
servants were also asked to express the opinions of railway 
servants; if not, why not? 

The Honourable Sir Thomas Stewan: (a) I am unable to ![iv(! the 
information Asked for by the Honourable Member, as the opinion'; '··xpmr.K-
'Od were confidential. . 

(b). No. 'rhe views of trade unions wertl representt'd toO I !If' Hailway 
Board by the All-India Railwaymen's Federation at their half-yearly 
lllleetings with the BOArd. .. 

FUNOTIONS OF THE RAILWAY CONOILIATION OFFICER AT CALCUTTA, 

188. Mr. lIluJla.mm ad Ashar Ali: Wilt' the Honourable ,Member for 
Railways please refer to the speech on page 819 of the Legislative Assembly: 
~  ~  the 17th February, 1988, regarding the Conciliation Office 

stationed 10 Calcutta, and state whether the Conciliation Oftieer will deal 
with individual CBses of disputes caused by. the' abuse of powers casea of 
the disregard of rules, etc? . , 
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ft. B0D01ll'abl. Sir ftom ... "wan: 'l'bis queatioa should bve ..... 
addressed to my colleague, ~ Honourable Member for Commerce and 
LaboUl' Department .. 

UClVILITY AND MISBJDIA.'VlOUB O'P RAILWAY SERVANTS AND PuNISJDrIBlfTS 
AWARDED TO TBBlI. 

130. Kr. Jluhammad Alhar All: Will the Honourable Member for 
Railways please inquire and state: 

(a) the number of offenoes during the preceding three years, or as 
far as available, against Rule 183, issued with G(>vernment of 
India, Railway Department, Resolution No. 1078-T., dated. 
the 9th March, 1929, in respect of: 

(i) incivility of railway servants, 
(ii) refusal to afford proper facilities by railway servants, and 
tlll) giving ·incorrect information to the public by railway servanLs r 

on State-managed Railways; and 
(b) the nature of punishment Il'warded to railway servants agaiIu:lt 

such offences; if no punishment IS awarded, why not? 

The Bonourable Sir Thomas Stewart: (a) and (b). Govt!1'JIment huvtl 
no information. The compilation by Railways of the particulars required 
by the Honourable Member would involve a considerable amount of labo)Jr 
not eommensurate with Rny USE'! to which the information could be put. 
PuBLICATION OF QUESTIONS AND ANSWEBS IN THE CoTlu.L LBGISLATIVB. 

ASSEMBLY RELATING TO THE ALL-INDIA RADIO IN THE l.'lDIAN LISTENER. 

140. Kr. JlaDu Subedar: (a) Will the Honourable Member for Com-
munications please state whet·her the Indian Listener has printed in any of 
its issues " single question asked during this Session by Members of tbis. 
House, and/or a single answer given by the Honourable Member since thft 
beginning of this Sesmon? 

(b) Have Government considered whether the questions and answers ill: 
this House are of auy interest to the subscribers of the Indian I.iatener7 

(c) In view of the fact thBt Government have claimed that the All-India 
lladio Department is a business Department of Government, are Govel'n-
ment prepared to consider the proposal to instruct the Editor of the Indian: 
Listener (who, as stated ~  Government, possesses business experience) 
to publish this information, including Government's replies, for the benefis 
of the clients of this Department? 

The Honourable Sir 'l'homas Stewart: (a), (b) and (c). No. 
DISCRIMINATION IN LEVYING LICENCE FEES ON INDIAN AND EUROPBA,N 

RBnBBBMENT RoOMS ON THE NORTH WESTERN RAILWAY. 

141. In'. Jlubammad Aih&l' .A.1i: Wilt· the Honourable Member lor 
Railways please refer to: 

(i) the reply to &tarred qU011tion No. 877. asked in this Rouse on the, . 
29th September, 1987, vi •. , the oharging of a specia.l tax. 
not contemplated: . 
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(iJ}the Agent, North Western Bailway'sletters No. 28 A.C./28,daobcd 
the 18th Ju1y, 1987, l1i ... , it has been decided to'levy licence 
fee, No. 23-A.C./O/l, dated the 4th December, 1987, vi •. , 
for the a88CBlmcnt of licence fee and No. 23-A.C./O/I0, dated 
the 14th February, 1988, vi •. , a38e88ment afid levy of liCence 
fee which mU8tbc 1'eco"ered; and 

(iii) paragraph 11 of the Report by the. Railway Board. on ~  
Railways for 1936-37, volume I, "I'., Central Advisory Com-
mittee for Railways and to state: ' 

(a) how far the reply to starred question No. 877 is correct against 
the Agent's letters; 

(b) the justification ~  the licence fee; 
(c) the minimum and maximum amount of licence fee on one 

individual contractor for more than one contract; 
(d) the reasons for racial discrimination between European and 

Indian contractors; 
(e) whether any Indian contractor held the contract for more 

than one station; 
(f) the reasOns for not assessing the European Refreshment 

Rooms, station wise , in similar mallner as Indian Refresh-
ment Rooms are toxf1d; , 

(g) how the Agent has been able to find out the profits of Indian 
contractors and not been able to find out the same 'of 
European contractors, and what amount shall be received 
from licence fees; 

(h) when this racial discrimination will be eliminated from the 
North Western Railway; 

(i) what is the policy of ~ Governor General in Council in 
respect of this licence fee; and 

(j) whether the Governor General in Council proposes to abolish 
the system of licence fee; if not, why not? 

The Bonourable Sir Thomas St.ewart: I have not seen the )'3tt.ers "f 
tIle A~  to which the Honourable Membel' refers, and, in vicw of the 
reIJly I am giving to his question, do not consider it, necessary til ['all for 'I 
~  

I would refer the Honourable l\Iembel' to the reply I ~ to his u',-
HRrred question No. 126 on the 28th March, 1938. . 

ELECTBICAL EsTABLISHMENT OF THE CENTRAL PuBLIO WORKS DEPABTMENT. 

142. RaiJIada BaDI RaJ: With reference to the answer to my unstnrred 
~  No. 60, dated the 7th March. 1988, 'in the Legislative Assembly, 

wll1 the Labour Secret,nry be pleased to state when t.he particulnrs relating 
to the wiremen and assistrmtB will be laid on the table ~ 

The ~  Sir Muhammad Zafrullab 1DlaD: The I ~ V parm-
','lIlars were laid 011 the table on the 1st April, 1988. 



ELECTION OF· MEMBERS 1'0 THE STANDING. ADVISORY 
COMMITTEE FOR THE INDIAN POSTS AND TELEGRAPHS 
DEPARTMENT. 

1Ir. Pruident (The Honourable Sir Abdur Rahim): I ~ t) inform 
ll! N the Assembly that the following non-official Members have 

OON. Seen elected to serve on the Standing Adviwt·y Committee for 
the Indian Posts and Telegraphs D"'partment., namely: 

1. Rnizada Hans Raj; 
2. Mr. C. C. Miller; Rnd 
n. Maulvi Muhammad Ahdul Gblloi. \ 

THE TRADE DISPUTES (AMENDMENT) BILL. 
The Honourable Sir lIIuhamm&d Zafrullah Kh&n (Member for Commerc£. 

and Labour): Sir, I beg to move: 
"That the a.mendments made by the Council of St·ate in the Bill further to amend 

the Trade Disputes Act, 1929, for certain purposes, be taken intu considerat.ion." 

As Honourable Members will have observed, there are two amendments 
that have been made to this Bill by the Council of State. The first is a 
purely formal amendment and no question is likely to Brise on that. The 
second amendment adds certain clauses after sub-section (3) in clause 
10 of the Bill. An amendment was moved in this House concerning this 
matter by Mr. Aikman Bnd was withdmwn when it was pointed out that 
it was open to objection in certain partiuularR. These objectiolls wert: 
stated by Mr. Santhanam. It will be ohserved that the amendment, which 
bas now been accepted in the Council of State is not open to objectio[ 

. on those grounds, and I, therefore, hope that it will not talte this Honse 
long to consider these t·wo amendments. Sir, I ~ 

JIr. President (The Honourable Sir Abdur Rahim): Motion lIIoved: 
"That the amendlllt'nts made by th ... Council of State in thl' Bill further to amend 

the Trade Disputes Act, 1929, for certain purposes, be taken into ~  

JIr. N ••• Joshl (Nominated Non-Official): Sir, I want to oppose the 
. consideration of this motion. The amE'ndment.s made b:v the Council of 
State in the Trade Disputes Bill are, in my judgment,· except the first 
one, unnecessary and in some cases mischievous. The main amendment 
made bv the Council of State deals with the disclosure of secret informa-
tion obtained by the Conciliation Officer from any party to the dispute. 
The Conciliation Officer is permiltted to disclose thc confidential informa-
tion either to' the authority appointing him or to the party to the dispute; 
and if he discloses to any other person he is liable to be· punished. I feel, 
Sir, that this amendment, in the first place, shows an unwarranted want 
of confidence in the Conciliation Officers themselves. We have not yet 
got any experience of the' Conciliation Officers; they are going to be 

'appointed,--and I think we are proceeding in a. wrong way by showing 
want of confidence in them. We have. some experience, although not 
very much. of the working of the Trade Disputes Act nnd Courts of inquiry. 
:I do not thinl. thAt the Courts of inquiry which had also similar power of 

( 2678 ) 
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asking for any information from tbe parties ~  t,h.e .di,:;putt' . hnv:e e,,-er 
"misused the power given to them. And I feel that ~  power grven to 
the Conciliation Officers also will not he misused. In any· Clise' there is 
no justification for us to start with want of confidence in their judgment. 

I am aware. Sir. that the information which the Conciliation Officers 
may obtain may be obtained both from trade unions or flom the workers 88 
well as from the employers. So far us the workers are concerned. our 
methodll of work are open. We follow open diplomacy; we have got no 
secrets in the working of the trade unions and I hope, Sir. t.hut the 
employers' organisations, either private COOll>Rllies or public' companies 
or individuals, have nothing to conceal 10 their administration of the 
indust.ry. From both these pointH of view. in my judgment, the amend· 
ment. made bv the Council of State is unnecessarv. Moreover, if infonna-
tion is needed from the trade unions thE: G ~  of India and the 
Local Governments can declare trude unions illegal end they ('an take 
possel'lAion of their papers, property And' eveJ1'thing. So fl\" lUI thl' 
emplo:verR' orgAnislltions ELre concerned. Government thelTlI'Iel\'(,R have so 
far shown that there (mnno! be Rnything consp:ratorial in the working of 
these industrial companies. I, therefore. feel, in the first. place, that this 
amendment is unnecessary, but [ feel t.hAt this arnendlllPut lIIay l,rove 
t.o be mischievous also. 

'l'he object of appointing Conciliatioll Officers is, in thf' firsL place, thut. 
the Concilillt.ion Officer tlhould go into ·the merit,; of the dispute "'8u{i try 
to bring about Il sett,lement between the parties: and if he fails to do so, 
he nmy make a report to the appomting authority who may publish that 
report, so ~ the public may Imow the merits of the dispute and the 
preE'sure of public opinion may be exerted on either of the ~  so thnt 
if not on t,he fl,l'ollndof merit. from the pressurf' of public opinion t.he 
parties should come to an amicable settlement. I feel. Sir, that if we 
prohibit the Conciliation OfficE'1'R from publishing information, their Iltility 
will be grently reduced. 

'rlle-n, Sir, T find that the amendment is not even well thollght out.: 
it is cruele. Let us see what the amendment seeks to do. The amend-
ment permits f1 Conciliation Officer to disclose se('ret infomHttion to t.he 
tiuthority which appointed him to be a Conciliation Officpr. That .,utho-
rity is not prohibited from publishing the information: I cannot under-
stand why the Conciliation Officer alone should he prohibited from dis-
closing the information. The ConciJiRt,ion Officer is permitted to disclos(' 
the information to the parties to the dispute. Rnn t.he pur ties to the c1islllite 
may dise10se the information to anybody. Then why Ylrevent tIlt' ~ 

ciliation Officer from disclosing the information to anybody if the parties 
to the. dispute can do so. J feel the amendmp,nt is not well though! out. 
It ill done in 11 hurry and in a crude way. "", 

Thirdly, Sir, I feel that the Conciliation Officer will noL he able to elo 
his work well if he has the fear that if by any chance the juformation which 
is given to him as oonfidenttal goes outo-it ~ bound to go out as the infor-
mation can be .given by the authority appointing him and al it can be 
given even by the parties to t,he dispute; if he has always the fear ill hiR 

~ that if by Rny chance he ma.kes R report and tht'! information is 
pubhshed somehow, he alone will he held responsible for it. be will he 
weakened in doing hill duty. 
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Then. Sir. I feel that there is very little in the adllliuistration of 

industrial undertakings which is similar to the informat-ion which the 
Foreign Office possesses or which conspirators possess. The informntion 
whieh will be given will be--the wages of the employees. the amount of 
work done by them and infonnation on similar points. Now, what is 
there confidential in aU this? But, Sir, the object of the framers of this 
amendment iii that If. the ~  Officer feels inclined to take . the 
view of the worken he may be browbeaten: otherwise. Sir. why allow 
information to be given to the parties who can give it to the, pubrl', and 
punish only the Conciliation Officer? I, therefore, feel that tbe amend-
ment is unnecessary. is undesirable, is crude and ill thought out, Rnd I 
submit, it should not be taken into consideration. 

Mr. X. Santhanam (Tanjore Cllm Trichinopoly: Non-Muhammadan 
Rural): I am rather surprised that Mr. Joshi should be SO very anxioUB 
about the proper wording of this nmendment which has obviously come 
from quarters which he does not like. But, I wunt. to point out to him 
and ull those who are interest.ed in labour thRt this amendment gh·es a 
statutory right to t.he ~  Officer to disclose thf' informntion to 
the parties concerned. But for this Rmendment, I doubt whether sueh a 
right will accrue, because thelle Concilintion Officer., Rrf' t.rented ns public 
servants. and I am very doubtful whether as public servnnts they can 
disclose information entrusted to them as confidential by the ~  con-
cerned. This gives that right to them, and I thinlc it. is a ,'all1l1ble right 
which will accrue to thf4 benefit of labour and from that point of view I 
cordially welcome this amendment. 

Prof. lIT. G. Kanga (Uuntllr cum ~  Non-Muhammadan Rural): 
Sir, 1 am equally surprised at the attitude of my Honourable friend, 
Mr. Santhanam. who seems to think that this is a right conferred upon 
the Conciliation Officer. but whoever asked for this? We do not want 
this amendment at all. If the amendment had not been ther(\ thcn there 
would not have been any t.rouble whatsoever as far as the Conciliation 
Officer is conc.erned-whether he should reveal this information to some· 
body IiIr other. Because the question of prohibition came in. this exemption 
.baa been br€lught in. I know why the framcrs of this amendment. have 
thought of agreeing to this concession. It is to give the Conciliation 
Officer the penmssion to reveal ip,formation to the parties concerned, it is 
because they wanted to prohibit this man from revealing it to auybody 
whatsoever provided the employers or anybody else wanted him not to 
reveal that information. They could not very well get this House to I~  
with them in asking that an injunction should be placed on the· Concilintion 
Officer that he should not-leveal any information to any body else if he is 
asked not to reveal it. That is why they came to agree t.o this concession. 
Merely because this concession has been agreed to, we cannot very well 
welcome this. I.can assure my HonourW>le friend, Mr. Santhanam, that 
those of us who have the fortune or' the rIl-forwne to defend: the interests 
'of lahoUl' also care for the welfare of labour just as much us any other 
Member of the House, but at the 88me time we do not want this amend·· 
ment as a whole. We want the Conciliation Officer to be absolutely free 
tb obtain whatever relevant infonnation is found to he necessary and then. 
Sir. to pass it not, only to() the parties concerned but also to t.he public 



if ever such a publication is found to be necessary. That is why my 
Honourable friend, Mr. Joshi, suggested that restrictions should not be 
placed on him. 

Then, Sir, what may be the effect of this? It is said here that he can 
reveal this information to the parties concerned in the dispute for the 
purpose of mediating therein or promoting the settlement' thereof, and 
also that he may reveal this information to the Buthority which appointed 
him to bo the Conciliation Officer. Up to that, Sir, it is good. But he 
is all the time haunted with the fear that it may be later on brought as 
an accusation against him that this information has somehow or other 
leaked out, has reached some other people whose knowledge of the mat.ter 
may be considered to be harmful to the employers and that it may pre-
judice him. It may be that in bringing this action the sanction of the 
Local Government may be necessary, but the mere fact that some employ-
ers have thought i.t fit to approach the Local Government for sunction-
even if that Government after huving considered all the relevant fllCtors 
were to come to the conclusion that no prosecut.ion need be sanctioned 
against this officer-is sure to affect his freedom, his mentality, and it is 
sW'e to lessen his utility in bringing about conciliation in industrial disputes 
or industrial relations. That is why we are so much opposed to this 
amendment as a whole. 

A friend of labour who is in actual touch with Bombay labour has 
stated: "After having ~ throug'l all these proceedings in this House 
as well as the Council of State, in view of the war situation, in view of 
the growing political consciousness of the working classes, the Government 
are singling out the working classes for their attack." I cannot, do any-
thing better than simply endorse this. When this particular proposal was 
placed before us, I took care to warn the House that these Conciliation 
Officers might possibly be used against the workers themselves, and in 
actual practice these officers might be turned into strike breakers and 
even trade union breakers. I was then assured bv Sir Thomas Stewart 
who was then piloting this Bill that it was very f'ar from the intentions 
of Government to allow these Conciliation Officers to function in that 
fashion. We were hop;,ng that at least mischief may not he the result 
of the appointment of these otm!ers; but now we find that these employ-
ers themselves have come to be terriblv afraid of these Conciliation OffiQers 
and that is why they want to ~  the powers of these Conciliation 
Officers. Why? It is because they are afraid that these Conciliation 
Officers may come-as they are supposed in England-to hold virtually Q 

watching brief in the matter of labour relations, and are experienced in 
mediation and. therefore, may come to take the sttle of labour and try 
to use their knowledge in order to improve labour conditions. If that i. 
to happen at all, it is all for the good. Why has he to reveal this infor-
mation not only to the labourers but:., also to some of the employers 
in that particular place or industry, if it is not for the purpose of bring-
ing about more hannoniouB relations between employers and employed, 
which my Honourable friends the Europeans themselvel:l' are so very 
anxious to generate in this country? In fact when they brought in this 
proposal of Conciliation Officers they should have accepted the usual 
practice that is associated with any idea of conciliation in tho west-con-
oiliation igdescribed as being representation of workers' and ernployel!s 
in equal DUmbers endeavouring to IUljust differences which have alreaci:y 
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led or are likely to lead to 8 strike or lock-out actiGn. This is the defini-
tion givcn, not by a socialist, but by a very moderate Professor of Com-
merce and another Lecturer in Commerce of the Hull U niversitv; ond 
even this definition is not satisfied by this proposal placed ~ us by 
the Government. But even this little moderate proposal of appointment 
of Conciliation Officers is sought to be whittled down by this European 
amendment which is accepted by the Council of State. 

When it WIlS moved here, I warned the Government that it i.,; not. 
likely to meet with the approval of this side of the House, and that it is 
not intended in the interests of labour and, therefore, Government should 
not take advantage of their position in the Council of State and bring about 
this amendment; but all our warnings have been of no use at.; all, because 
Government was b.fnt upon helping the employers to RS great 1\11 extent 
8S they could possibly do and, therefore, this is the result. '1'his infor-
mation is required by the Conciliation Officers so that by putting before 
either party, as the Royal Commission on Labour says, aspects of the 
other's case which may have been overlooked or even by suggesting possible 
.means of compromise, they may be able to bring about a compromisf' 
as well as industrial peace, and this infonnation must be at bis disposal 
to be used by him not only in order to bring about sattleme.nt in that 
particular dispute but also a permanent settlement Bnd harmonious reln-
tions as between employers and employed whenever such 1\ lieI'd arise .•. 
That is why I am opposed to this amendment. 

Lastly the whole of the Rill is, as we have said once befol'C. opposed 
to the interests of labour, Rnd with this nmendment it becomes much 
worse; and the organised labour in this country-and even unorganised 
labour-will have justifiable cause to condemn the Government, when 
the opportunity comes, for having placed this Bill before the House nnd 
for having used their opportunity to get. this Bill through here as well as 
in the other House; and when the proper oeeasmn comes I \vill try to 
move my amendment, although it docs not gu far enough, but in order 
to lessen the mischief of this amendment that is sought to be passed now. 

111'. J. ·D,. Boyle (Bombay: European)' Mr. President, when most 
Honourable Members stand up to address the House, they usually say, 
~ tlOtice, that they had no intention of intervening in the debat,p' At all 
when the debate started 

Prof. If. G. It&nga: I did not say that anyhow! 

. Mr. J. D. Boyle: ··No. Every Member. so far, has expressed Rstonish-
ment at the attitude taken by the previous speaker. I did not intend 
to take any part in this debate and I should like to add my sense of 
astonishment at the attitude taken IIp by some Honourable Members who 
have spo}ten so for. It was certainly not the intention behind this 
amendment that the powers of ConC'iliation Officers shouM be whittled 
down in any way; the intention is that they shouM be given n free hand 
to make the best use of the information they can in the industry that is 
concerned. But it is quite unfair to say that the only points on which 
they will have to make an inveatil\'ation immediately concern the' pay-
ment of wages. - A. new procesa which is quite a eoromon thing in a min 
-often involves alterations in the bours of employment or the time of 
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employment; and it may be absolutely necessary fOl' the ConciliatioD 
Officer to tealise in df'tllil the workings of the several processes if he is to 
make an award. We appreeiate that if he is to make an award that i. 
going to be acceptable to all parties, he has also got to explain o.s much 
as he thinks necessary Rbout that process to both parties. We appre-
ciate that he has even got to express' aud ten 8S much as is necessary 
either to the Minister or to the appointing autl.iority if the latter is to go 
into that particular question, but we conceive "'f.here is no ground for his 
making ptiblic, except to those interested in the dispute, the ppints which 
arise in the COUrRp. of his investigation aq to the technical methods that 
are being adopted in that mi'l ... 

Plof ••• G. BaDia: What does he gain by it? 

Kr. J. D. Boyle: There is no question of what he is going to gain by 
it 

Prof. N. G. ~  'fhen why nre you afruid? 

Mr. I. D. Boyle: There,is no question of anyone being afraid; the 
()ttirer may be a Government official or sometimes he may be a non-official; 
hut in Bny case we are not prepared to say that he should disclose every-
thing to everybod,v. There should he no question of his having to reveal 
nnything to the press or to the. public on the various methods adopted 
in the way of mill practice-we ran see no reason why he should feel 
himself in a position to do 1'10, and t,hat is the point behind this amend-
ment. 

Mr. Prelident (The Honourable Sir Abdur Rahim): The question is: 
"That th .. ~  rr.ade by the Council of State in the Bill further to 

~  the Trade DIBputes Act, 11129, for certain purpose., be taken iato con.idera-
tlon.'· 

The motion was adopted. 

Prof ••• G. Banga: Sir, I move: 
"That. in claue 10 of the Bill, in lub'aection W of the propoaed aection W, 

after the word 'requests' occun'ing in the third line the word. 'in writing' be 
in.erted." 

In support of this 1 lItleU only say that my amendment is completely 
in harmony with what appears in sub-section (3) of section 12 of the 
Bombay Trade Disputes Act of 1934. There also it is stated that if a 
party to a trade dispute giving any information or producing any document 
in a' conClliation proceeding makes a request in writing to the conciliator 
and 80 on. This is uectlt!sllry in order to prevent any sort of dispute as to 
whether or not any particular employer hll8 asked a Conciliation officer 
t.hat a communication given to him should be treated 8S confidential. I 
hope it will be accepted by Government. 

Mr. Prea1dent ('1'he Honourable Sir Abdur Rahim): Amendment 
moved: 

"That in clause 10 of the Bill, in sub'lectiOll W of the pmpoaed .-.tion lU, 
~  ~  word 'requests' occurring ill the i·bird line thl word. 'ill wrjj,ing' he 
lnllerted. 
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JIr ••• M • .Josb1: I rille to support this amendment. While. ~ 

ing this amendment I would like to say that my Honourable ~  )4r. 
Boyle, and that BOmenew process. may b.e invented by the employer and 
that the Conciliation Officer may dIsclose It t.() some other people . . . . 

The Honourable Sir Muhammad ZafruUah ~  'fhat has nothing 
to do with this amend mew. --. 

1Ir. ." X. ,JoIb1: May I point out to th" Il0nout'able ~~  ~  
it is the privilege of a Member, when another Member cntiClses blS 
SJieech, to IIRy in a ,-ery few words in reply to what that other Member 
has said. 

The Honourable Sir XUhammad Z&1ral1&h Dan! Provided it ill 
relevant at that ~  . 

Mr. Pres1dellt (The HonourRble Sir Abdur Rahim): If it is a question 
of persollal explanlltion it is another matter, but ... 

1Ir .•.•. JOIhi: The Honourable Member is unnecesearily impatient. 
Mr. Bo:vle said that some new process WRy be invented and it mllY he 
disclosed bv the Conciliation Officer to some others. In that case the Bill 
should have provided that the Conciliation ~  should not disclose any 
information except for the settlement of the dispute. 

Mr. Prelddent (The Honourable Sir Abdur Rahim): J must. tell thfl 
ltonourable Member that he is really not relevant. 

Xr ••• X. Joshi: I have finished. I have done my work. 

Xl. Prestdent (The Honourable Sir Ahdur ~  The question is: 
. "That. in clause 10 of t.he Bill, in ~ ~  (4) of the proposed section 18A, 

after the word 'requeat.B' occurriug in the third line the word" 'in writing' be 
inaerted. " 

The. motion was adopted. 

JIr. President (The Honourable Rir Abdur lhthim) : 'The question ~ 
"That the amendment.t to clause 10 as made by the Council of State, u further 

amended by the Legislative ARaembl,., be agreed to." 
The motion was adopted. 

THE DELHI JOINT WATER BOARD (AMENDMENT) RILL. 

Sir Girta BhaDkar Balpal (Secretary. Depa.rtment of Education, Health 
and Lands): Sir, I beg to move: 

"That the Bill further to amend the Delhi .Toint Water Board Act 1986 be 
taken into consideration." ' , 

• In spite of the formidahle list of amendments of which notice has bee'(l 
received, I hope to be able to convince this House that this Bill is R 
simple and neCeBR8,rv measure. As Honourable Members are aware. there 
are four local bodies within the urban area of Delhi.-the Old Delhi 
Municipal Committee. the New Delhi Municipal, Committee, the Notifiell 

t For theBe amendments lee ~~ 2!i84.a5 of theM Debates. 
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Area and the Cantonment Board. 'fhe wnter supply for these four local 
bodies is at the present moment under one centralised organisution. 
Owing to the phenumenal increase in the populatIOn of the urban area of 

~I lIlfly mention in parenthesis that the population figure which 
was to have been attained according to earlier estimates in 1955, has actually 
been passeu in 1934--0wing to this phenomenal increase it became neces-
sary for the Government to review the question of the adequacy 6fthe 
arrlll1lSpments for the disposal of sewag'e. For that purpose a CommitL>p 
was appointed early in H)36 , and as H result of the recommendations made 
by that Committee, the Government of India have undertaken a compre-
hensive reconstruct.ion of the sewage system at a cost whieh is estimated 
at Rs. 45 lakhs. The Committee recommended that when this Rystem 
was ready, its control and management should vest in the same b;dy as 
the one which controls the supply and distribution of water, the main 
reason being that water is the motive force of sewage operations, and 
the other reason being that R unified control is likely to be more economical 
than separate Rrran!{ements for the two. We are implementing that 
recommendation of the Sewage Committee. 1 may illfol'JTl the HOII'le that 
no portion of t.hp capital expenditure on theBe works is being passed on 
to any ol t,he constituent, local bodies. I mav also inform the HOl1se' 
that no change whatever in the respective representation of the different 
local bodies on the Joint 'Vater Board, hereafter to be the Joint WntC'r 
Rnd Sewage Board, is contemplated. The urgencv of the mattRr lies 
in this, that we expect. the works to be ready some time in June and they 
must be functioning by the beginning of September. and we have to make 
arrangement.s between now and then for the entertainment of the ~  
staff. That is all I need say at H is stage. I hope that the House will 
nO\" gh·e us its support. in order to ensure the ready passage of this Rill. 

Sir, I mOVE;. 

Mr. Pres1dent (The Honourable Sir Abdur Rahim): Motion ~  

"That the Bill further to amend th!'! Delhi .Joint Water Board Act, 1926, he 
taken into consideration." 

Mr. M. Asaf All (DC'lhi: General): Mr. Pref'-ident. it is onl'y once iu 
8 blue moon thnt an occasion ever AriseS for the interests of Delhi to 
be considered in this House. We have 8 ~ which you, Sir. will 
appreciate more than perhaps other Members of this House, and perhaps 
the Honourable Member who has made this motion may also appreciatfl 
it,-the saying is this: . 

"N"'f'lrirk/,Q1If- 1/Irn tuti ki 618/1: Icon ~  fwi." 
"Who will hear the IOngbird in the din of the drumbeater'! hODIIe." 

rr:his is a House in which naturally matters of all-India importance nre 
consldered from day to day and the minds of the Members are concentrated 
on questions which are certninly of vital importa.nee to large seetions of· 
the population. So, every time 11 Qll P stion relating to Delhi ~ up in 
this House. you see the condition of the House 8S vou see it to day. I 
wonder if it has not already fallen below quorum. (A. ... Honourable i.I.m-
ber: "Not yet.") There is .iURt a likelihood of its falling below quorum 
before lonl!". That is the index of the interest thnt this HOllse take!! in 
matters relating to Delhi, and particularlv matters ~ to OM Delhi 
which, unfortunatelv today, is in the position of 8 widowed mother who':lp' 
~~  daughter living next door haa fLlI the advantages that her lover can 
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uestow upon her and the roor widow has to bit in n wretehed comer in 
a. miserable plight. Nobody ever pays any attention to her, Rnn if she 

- lives in a hovel, . that hovel gets worse and worse every day in every 
possible respect. 'fhllt is the stnte in which Old Delhi now finds itself. 

80 far as this particular pieee of legislation is concerned, I must. remind 
the Routle, thin as it is, that it is the latest of n series of piecemeal 
legislation in which the Government huve been indu.lging for some time. 
Of course, it is never expected of the Government to take a longsighted 
view of anything. 'rhe;. would 1iI.e to have, perhnps. n .Joint Water 
Board in 1926, a Joint Electricity Authority sometime in 1988 or 1\ little 
later. A Sewage Committee would be uppointed some time to look into 
the AdminisLration of the sewlIge work which wus undertaken yenr!! Ilnd 
years ago at a tremendous cost and which has proyed to ~  nbsolutely 
insufficient today, and then the Government would come up before us 

• without even publishing its report nnd tell us that the reeommenrlution 
of this committee is that the Government should 1mderblke tlnothl'r ex-
penditure of about 45 lakhs. (A n Honourable M embt:r: "When did t·hat 
committee report?") It met some t,itnl' anel made n leport whit·h wnl> 
never made public. We cannot possibly ~  it lind in spite of definite 
searches Bnd researches in the Librarv, J coold not finel it thp.re. because 
I ",os told ~ it WAS a confidentinl report' I1n(\ it, was not, going t,o be 
released to the public. In trylOg- to implem,mt ~  reeolllmenrlntiollf; of 
this committee, whose report has never reached the publir., the Ooyerument 
have come into this House without, even ~ into their confidenC'c thfl 
main constituent body, ~  the Delhi Mllnic'iplII Committe!' Rr; rE'gurds 
the provisions of this Bill. 

This Bill is going to affect the fillances (If the old Delhi Muuicipal 
Committee. I cannot say how far the other constituent bodies Are affected 
but probably Government are going to shoulder their burdens. Heprcsent-
ing as· I do not only the old Munidpal Committee but also othE:'r local 
bodies, 1 very strongly ~  to the procedure adopted by the Government 
in bringing this Bill before this House without ever giving an oppontunity 
to any of the constituent bodics t.o r.onsider the provisions of the Bill. I 
ask you, Sir-is this fair? After all the various constituent hodies will 
be affected vitally not in one but in rnan;\' respect!'! and yet, not onE'of 
them has ever been consult-ed as to what, thE:' OOVE:'rnrnellt are ~  to 
do. This province has ~  110 J.egislntlll"E! of its own. as vou 
know, and this is the only Legislature ~  deals with this provinC'e. ~  
the interest which this Legislature takes in Delhi is obvious. Now. in the 
face of these facts, I ask, is it fair that the Government should not ~  
an opportunity to the variOlJR local hodies ~  to consider the pro-
visions of any piece· of legislation which must affect them sooner or later? 
(An Honourable Member: "Ras not the Delhi Municipality been con-
sulted 1'') It hAS not been consulted as reg-aros thiR Bill. The Delhi 
Municipal Committee did not eVl'n know t,hnt this Bill was eorninrr "efore 
the Legislat.ure." 

1Ir. President (TIlp. Honourable Sir .Abdur Rahim): HR.8 the Honour-
nhle M:emb!'!r got Rny mot,ion. for cirC'ulation? 

JIr. •• Aid All: J have not tIl'iven any such motion for t,he Rimp\e 
renson that r· do not 'Want .to hold liP the work. thougb Fouch a llIotion 
'IT"1)Uld . hllve heen parlee ~  justified .. I simply wnnt, to gel; an "FlI'll.lrRnce 
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from the Government that in future they will not treattbe various consti-
tuent bodies and the various loclll bo(lies 'of the Delhi Province in the 
shabby way in which they have done this time. I do not wish to stand 
in their way because I know this worle has got to be carried out. But. 
surely I am entitled to ask on behalf of my constiuentR that Government 
will not repeat this procedure and they will be a little less discourteous 
than they have been so far. . 

Coming to the Bill itself, while I welcome the step that they propose 
to take, I have to invite their attention to a serious lack of foresight. 
which they have shown· even in drafting this Bill. 'ntey say that this 
Bill is really intended to secure eeonomy and the) do not want any over-
lapping authorities. They want the .Toint Water. Board and the Joint 
Sewage Board to. be combined, so that the overhead charges may be re-
duced. Now, the question of tlectririty ('annot possibly be divorced from \ 
this organisation; if they want to reduce the overhead chlll'ges; and they 
ought to have included. it. Perhaps it is too late now to do so and I 
hope that they win take an early opportunity of doing so, as quickly as 
they can. I am absolutely certain that my friend on the opposite Benoh 
who has !lIoved this motion will agree wit.h me that the cost of generating 
electricity hRS got. to be reduced if the cost of raising of water by the 
Joint Water Board is to be reduced at all, because a very large volume of 
('Iectricity is C'onsurned by the .Joint Water Board. Similarly, even in 
1 he disposal of sewage. ruectricit..v will play a tremendous part. In fact. 
if YOll refer to the Bill, you will .tind thtlt they are making certain provi-
sions as regards the handing OWl' oJ certain works which relate entirely 
to electri(·ity. I do not see V ~~ they have not included the supply of 
electricity in this Bill .. All these supplies, of electricity and of water, 
and the disposal of sewage must come under one organisation and if 
that is done. the overhead charges would cert,ainIv be reduced considerably 
and that would meRn B very much needed relief to the poor consumer of 
wllt.er and electricity in both the (·itieR. old Rnel ne,,". Jt, is reallv a tale of 
two' cities. A prosperous city like New DE'lhi can afford to ~  as much 
as they .. are p9,Jing .. but representing them also. flS I do. T think they 
also demand s reduotion of these charges. Some of these points have been 
referred to in the questions asked today. The Ne,v Delhi people allJO 
want a ~  of both water suppl;" and ele('tricity charges. If Gov-
ernment had put all the three factors under one orgflnisation, they would 

VL~ reduced the charges tremendously all round but they have not done 
so. I should like to eomment n litt.le on t.hnt filet Hnd tell t·he. Hou'le 

. why they have not done so. 
The Government sometime ago appointed a committee called the 

Pit.1ceathly Committee which went into the question of the supply of elec-
tricity. They examined a large number of .,witnesses, representin'l' the 
various bodies affected by their inquiry and although the old Delhi Munici-
pal CAlmmitt.ee urged its point of vicw with all the emphasis that it. 
could possibly command, the Pitkeathly Committee totally ignored the 
rl'lprpsentutions of the Delhi Mllnicipal Committee. although the Delhi 
Municipal Committee happens' to be the representative of the larged 
bulk of the consumers of elerltricity. The Committee came to their own 
conclusions and their recommendations were conceived not so much in 
the interests of. the poor conRu'mer but very largely in the interests of the 
present Delhi Electric Supply Co., who were strengthened by the support 
of the industrialists of nelhi find the Chamber of Commeroe, while the 
interests oftlJe last named in the production of electricity. or the supply fJf 

y:o 
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electricity is nil. According to the l"ecommendation of the Pitkeath1y 
COlUl11ittee, a company has to be registered, a oorporation hils to be 
<lreated, not by legislation but in the ordinary way, and the directors 
of this corporation will be in t.he proportion of one member from the Olel 
Delhi Municipal Committee, which is the representative of the largest 
bulk of the consumers, Rnd six others. two of whom have no intereiit 
whatsoever except those of exploiters, vi •. , the Delhi Eleotric Supply 
Company and the Chamber of ·Commerce. So, it is for the purposes of 
bolstering up the dying and expiring claims of the Delhi Electric Supply 
Company-an entirely European conoern-that the Pitkeathly Committee 
proposed to set up 8 body which the Government are bent upon ~ 
'Rnd which recommendation they are bent upon carrying out. --l will take 
this opportunity of entering my protest agaiDst the procedure a'dopted by 
the Government in thill respect and I once again on the floor of the House 
repeat the demand of the Delhi Municipal Committee that their repre-
~  on whatever body that may have to dea! with the supply of 
electricity should 'be under no circumstances less than forty per ('ent. 
I do not mind the Government controlling this body with sixty per cent. 
votes if they wish to so long as they are responsible for any excessive 
expenditure, but the Delhi Municipal Committee must be fully repre-
~  and when I say "fully represented" I meRn its representlltion 
Rhould under no cireumstances fall below forty per cent.. This is the 
-reason why t.he Government have not thought it proper to combine the 
management of the electric supply with the management of the WAter 
1IUpply and the disposal of the sewuge. They have separated ele(·tricity 
from sewage and water supply. I should like the Honourable Member to 
explain how he justifies this action. Probably he is going to suy that, 
thtl Government were thinking in connection with the electric suppl" more 
of the business point of view than anything else. . 

Now, I should like to know what exactly is the purpose of the Go,,-
ernment in creating this body, i.e., the Joint Water and Sewage BoaJ.:(i,-
economy, or otherwise? If it is a question of econpmy, naturally this 
~  also should be looked into by business peop1e and nobod,v 
else. But who would be the best business people? Surely those whose 
interests are affected by its activity. What are the interests of the Delhi 
Municipal Committee? They are to reduce the overhead charges and t,he 
charges of production and so on. If that is so, why should not the Delhi 
Municipal Committee have Rill much representat,ion' on the electric supply 
as it claims? . 

Persona.1ly, I think it is high time that the Gonrnment started 
thillking of making some provision for the ('ombination. if possible, of nIl 
the urban local bodies in the province under a corporation. If there was 
~  comprehensive corporation dealing with the affairs of all the com-
mittees within the province, it would be much the best, but if by any 
chance that is not possible immediately, well, surely some sort of advisory 
couDcil can be set up which may from time to time advise the Local 
Government as regards its otherwise autocratic activities. It is a perfect 
anomaly that the rest of the country today has some sort of representa-
tive (}overnment or other a.nd that Delhi, the metropolis, the Centre of 
the Indian Government, has R wholly autocratic bod:v and autocratic in 
this spnae that (wen the Honourable Members who sit there and who are 
impP<lBed to be in charge of the various Departments connected with 
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Delhi have only just power enough to make certain ~  to 
the Chief Commissioner and nothing more. J have yet to leam 10 what 
wav any of those Members who sit on. the Treasury Benches are respon-
sibie really for the administration of Delhi. 'l'hey are like ~ post o.ffiee, 
.",nd not.hing more. There are sometimes pomtiess and sometimes pomted 
recommendations which mayor Ina:\' not be accepted by the autocratio 
,satrap who administers the Province of Delhi ~ the Chief Commissioner. 
I am not suggesting that the present Chief Commissioner is less accept· 
'ahle than the lRst one. The last. one indulged in. all sorts of 
pomposity .... 

Mr. PNIldent (The Honourable Sir Abdur Rahim): I think the Hon-
oOurllble Member should confine himself to this Bill . 

• 
Mr. II. £Iaf.&l1: Bir, these are some of our difficulties. Now, coming 

to this particular Bill, t have given notice of certain amendments many 
-of which were discussed bv me with the Honourable Member outside the 
HOllse. He has agreed to' accept three of them and I am going to move 
those three when the appropriate time comes. but there are two others 
regarding which I Rhould like some explanation from the Honourable 
1Iember. The very first one· relates to clause 11. 

Jlr. Preatdent '(The Honourahle Sir Abdur Rahim): The Honourahle 
·Membel' need not deal with that now·. • 

IIr. II • .A.Iaf All: I mean, Sir, tl at if I have an explanation hom the 
Honourable Memher, I may not perhaps have anv need to move it. In 
paragraph ] 1 the Bill says: 

'''Provided further that, if the Central Government, in conllllquence of the ex· 
·tension of the urban area of the city of Delhi. requires the BoaI'Ci to make addi· 
tional provision for the ~  of water in bulk at any place, the Board shall be 
·hound to IT.ake such proVISion." 

My difficulty is this. As I read this provision, it appenrs to me that if 
the ~  Delhi Municipal Committee lIndertllke an extension of urhan 
aren, say, to the Factories Aren South of Safdarjung, or if the Improve-
ment Trust extends the urban area in one or other direction and this exten-
·sion means a tremendous amount of expenditure, it is the Old Delhi 
Municipnl Committee which nnturally has to bear the hurden of this 
expense. I urge that the Old Delhi Municipal Committee should not 
·hnve to shoulder the burden of commitments by other bodies. My point 
iR this. Today we are under the Jdint Water Board Act. That ~ 
cannot possihly charge \IS morp t.han three annas per thousand gallons. If 
the expenditure of the Joint, 'Vater Board exceeds the limits which may 
he jll!lt.ifiable, by including this proviso you mny be pointing the door to 
other bodie!l. to insist upon the ext.ension of water supply by the .Jdint 
·Wat.er Roa!"d, in which C8se the exptmditure of the Joint Water Bonrd 

1 is bound to rise. Why should the Delhi Municipal Com mit-
p. m. tee-we will assume that it is not extending-bear -this 

'burden? Ordinarily we expect that the price which the .Joint Water 
Board is' charging us today will b.e reduced by the step which th.,e Govern· 
'ment now propose to take. We want to take the fullest advantage. The 
whole difficulty is this. Today we. are paying something like a little under 
five lakh!l to the Joint Water ~ for the price of ~  We pay at 
-three anllas per thousand gallons and although we are selbng this water 

E :J 
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at five anaas per thousand gallons, even then we are faced with a loss of 
s·')me lllkhs within the next two years, beeause naturally a tremendous-
amount of water is consumed for lDWlicipal gardens, rouds, public, water-
supply, llushing drains and aU the rest of it. The res).llt is that we &re' 
faeed with a loss. We do not want this situation to beoome worse by this; 
proviso. I should like the Honourable Member to explain the situation. 
tf it is satisfact.ory, I may not move the relevant amendment. . 

There is one other point. I should like the Honourable Member tOo 
make a statement which may justify me in not moving some of. the other 
amendments which have not been accepted by him so far and that is with. 
regard to section 14-B where it says: 

"All establishment charges, including all eXp6nditure upon 1'8p4ir11' .ria/inainten-
ance not debitable to the fund established under section 8."· 

Unde!" the Aot these very oharges are calculated. under section 12. So, 
. it appears t,hat the establishment charges, etc., mentioned in section ~ 

and those mentioned in secmon 14-B will mean calculating these charges-
twicfl over again and, therefore, something has got to be done to save the· 
situation. If the natural interpretation, as "the Honourable Member as-
sured me outside, is that they will not be calculated twice over agaill, let 
him make a statement and 1 will not move these amendments. That is 
ull I have got to say on the subject' at the present moment. 

Mr. 1[, SantbMam (TanWre cum Trichinopol;y : Non-Muhammadan: 
Rural); Sir, it may appear rather strange that one who coones from far 
South, namelv, Madras, should intervene in 11 debate .which seems to be 
more or less ~ family concern between Sir Girjo. Shankar Bajpai and Mr. 
Asaf Ali. Still not only have we to come to live here for three months in' 
the year, but the country as 11 whole has to pay for the big bill which 
Delhi eity costs us.. I want. to point, ont to the HouHe that this Bill m!ight 
surreptitiously be adding to t.he burden which the people of India have to 
bear on account of this city. Before I do so, J wish to mAke a pl"Climi-
nary remark. I strongly object to the method which the Government 
are adopting in pushing forward an amending Bill with so many clauses 
without reference to a Select Committee. You are aware, Sir, that it 
is· very difficult to find out. whether the sections in the old Act and the. 
new 'lrnenciments are consistent, whether any further amendments are 
not required and so on. If this \s a BiH with fA single elause or a few claus-
es, then it; mlight go through all the stages directly und become law. 
But when a Bill of this dimension. with 16 or 17 clauses, is brought before' 
the House, it is the duty of tnn Government to refer the Bill to the 
Select Committee. It was our intention to refer the Bill to the Select 
Committee, but in view of the shortnl)sR of the time at our disposal during 
this Session and in view of the desirahility that was pointed out to us of 
having this Board constituted R!Il Roon as possible, we did n6t press our' 
amendment. 

Still I want to show that by this Bill the Government of lridia are-
transfe·rrillg large properties ~  are to be found under Division II in" 
the Schedule to ·the new Boa!'d which has to control this water supply 
and sewage in ·the_oity. When similar properties were transferred to this' 
Board on account of water supply, provision was mad'e in sec1lion 10 to· 
debit, the' capital oost of these· works to this Board and to recover the-

~  'cn capital by periodic instalments. There ill no such provision 
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,at all now. I want to know what is to happen to the properties which 
-are being transferred to the Sewage Board. Let it be transferred from 
the capital u.coounts of the Government of India to the capital accounts 
-of the Sewage Board. There is no provision. Therefore, I Bssume that 
these workR wUl remain ill the capital account of the Government of 
Inida, and the Sewage Boards will have no liability either fort the interest 
-or for oapital. I do not see how that is a fair proposition. My Honour-
able friend, Mr._ Asaf Ali, may slly that by such transfer, the cOf;lt of 
sewage disposal might inorease. l'he Delhi municipality might have to 
pay more. But if it gains at all, it gains only at .the expense of the 
people of India. Why should not the people of Delhi. or the people 
of India know exactly what is thp cost of the disposal of the sewage in 
-the city? We would know the proper cost only when all the capital works 
are transfelTed to the new ,Boards and then it is recovered-with both 
. interest and oapital-in periodio instalments, as in the case of the water 
supply works. It may be thu.t this Assembly aDd the Government might 
have to give a greater grant for that purpose. We should at any rate 
know the actual cost. Now, th'is is a hidden subsidy to which I strongly 

-object. Government should not come before this ~ and ask us to 
give not only grants and open subsidies but also to pass amending Bills 
with hidden subsidies. This is nothing else. I should like to know what 
is the total capital cost of the works which are being transferred by thlis 
Bill. I would not J?e surprised if it runs up to lakhs of rupees. Therefore, 
the Government in justice to the people of Indio. should transfer a.ll the 
cost to the new Sewage Board and arrange as in seotion 10 of the original 
Aot to reoover it from this Joint Water Board in 40 or 50 years. If by 
that process the cost is inoreased, by all means let them come before us 
with a demand for additional grant. Then we shall be able to deal with 
the question on its merits· As it is now, we are at the end of our Session 
and an amending Bill !s brought forwara by which lakhs and lakhs of rupees 
are being transferred without any proper accounting. This is a matter in 
which all the Members of the Assembly ought to take some interest and 
·they must demand a proper explanation from the Government for this 
purpose. ' 

There nre also many other amendIpents to this Bill which a Select 
-Committee could have considered and wMch would have been necessary. 
As it is, I am afraid my Honourable friend will have to bring a new 
amending Bill to rectify the errors of drafting and other mistakes which 
are there now. I may point out one thing. He is amending sectlion 8 of 
·the old AlIt by changing one fund into funds. But he forgot all about 
this Bmendment in relation to the fund mentioned in clause 12. Similarly 
even in his new Bill we find" the fund" being retained wUhout any 
change. H he prefers to have mistakes it is a matter for him to worry 
ahout Bnd not for me. But the major point I have referred to is that the 
-cost of the capital works ought to be transferred to the new Sewage 
Board, the proper cost of sewage disposBI should be calculated according 
-to prop!'l' and legitimate accounting, and if necessary, they should ask for 
a ~  grant. Unlf'ss he ~  this, I am afraid he is taking advantage 
of legislation to throw dust in the eyes of the people of India and making 
them bear a greater burden for this city which has already cost such a 
great deal. 

:Mr. Amarendra Nath Ohattopadhyaya (Bllrdwan Division: Non: 
MuhRmmadan Rural): Sir, during the last f0111' years we have had no 
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apport·unity of discussing ~  relating to Delhi. From the Stut£'-
llIent of objects and Reasons of this Bill we do not find that the Bill oan 
give us entire satisfaotion with regard to the objeot whioh it wants to· 
achieve. '1'he extensive area from Timarpur to the Kutab wants t\ good 
deal of munioipal work without which the whole town of Delhi oannot be· 
really healthy and worthy of being the capital of India. Government 
spent B few crores over the Cvti.1 Lines but they had practically to aban-
don it and those who live in New Delhi can feel the deliberate negligence-
on the pA.l't of Government with regard to the improvement of Delhi pro-· 
per. Old Delhi has been negleoted and today we find It glaring contrast 
between New and Old Delhi. .\ 

Sir, we find a proposal for a Joint Water Board for water supply und' 
sewage in this Bill. J: welcome this; but, aR painted out both -by Mr. 
Asa! Ali and Mr. Santhanam, no onE' knows what would be the eXpense. 
The Delhi Municipality will have to spend more than whnt they have 
been sf'lmding now, and the wholE' expE'nses may rise to a certain· 
ellormous amount. which will have to be borne by the whole country. 
Therefore, the Buthor of the Bill should have realI." given more time -to· 
this House to examine this Bill in grE'uter detail with regard to th!' ques-
tion of expenses. 

Mr. Prelldent (The Honourable Sir Abdur Rahim): '£he Honourable' 
Member cau continue his speech after lunch. 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 

The Assembly re-assempled after Lunch at Half Past Two of the 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) ;n the Chair. 

111'. Amarendra .ath Ohattopadhyaya: Sir, 'lhe Preamble says: 

"Whereaa it is expedient to provide for the maintenance of the works established: 
to diapoee of sewage in bulk for the urban area of the City of Delhi and to improve 
the proviaioDa relating to the Bupply of drinkillg water in bulk . . . ." 

Sir, the Preamble is really tempting. 
[At this stage, Mr. Deputy President (Mr. Akhil Chandra Datta) 

vacated the Chair which wus then occupied by Mr. S. Satyamurti (one-
of the Panel of Chairmen.)] 

Those whu live in Old Delhi Imow how they meet with dirty streets, 
and how much necessary it is for an efficient municipality to clear the 
town of all this dirt. Also the condition of water supply in Old Delhi or 
rather proper Delhii differs from that of New Delhi. Those who stay 
there during the summer season feel the scarcity of water, and really, if 
the Joint Board is formed for the purpose and object set out in the pre-
IImhle, there is no doubt that Old Delhi will improve much, and the Bill 
which hilS heen ~ drafted and brought before the House, will be· 
really 11seful to a large extent. It is unfortunate that those who come for 
a change from Bengal suffering from malaria should go back from Delhi 

'with worse malaria .para.sites. It is a slur on this Imperial City that it 
is infested with malaria, and if a J oint Water Board is established, we 
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hope that this malaria will die out. It. is not for me at this moment to 
SO into the different clauses of this Bill as I understand that, although 
there are cHfticulties in agreeing to all the clauses, yet the Bill 8S u whole 
will have to be supported with certafn agreed amendments, as every one· 
present here wants the improvement of Delhi. With these words, I 
support this Bill· 

. Sir Gtrja ShaDkar _ajpal: My Honourable friend, Mr. Asaf Ali. began 
his speech with two mataphors. In the first metaphor he compared· him-
self to the slow warbling purrot whose sweet voice cannot he heard in the 
din of an up-roariolls HOllse. I think my Honourable friend will agree that 
today there was no up-roarious House, and certainly the vigour ~  which 
he spoke, and the attention with which he was listened to, givq' R neglltion, 
if I may say so, to the appropriateness of that metaphor as atJPJied to hi!> 
particular case. The seconcl metaphor wus connected with ~  reproach 
to the Government of India for having abandoned the old widow of Delhi 
for her fair and winsome daughter. I do not propoSe here to explore the 
impli!'.ations, moral and otherwise. of that particular metaphor. But I 
may say it is a compliment to the Government of India that they have the 
human quality of Ilppreciating fairness and ~  when they finel 
them, and, in any case, that particular reproach no longer holds g()()(I 
because, as my Honourable friend is awure, the Government of India have-
established an Improvement Trust, the main function of which is going 
to hp, in so far us it is possible, to make this old dame beautiful and at 
any rate to restore to her the quali .,y of cleanliness. 

Huving suid that much with r,egard to the two metaphors, 1 shall pa'SR 
on to the serious pllrt of hi" uttaek on the· Government of India. The first 
attack, Sir, WIlS IlS regards our failure to take 11 long-range view of the 

~  of Delhi. He based it on the failure of the Government of India to 
bring under oue united body the ('ontrol not only of wflter and sewage, 
hut also the control of the central electricity Rgency which we propose to' 
Ret up for the generlltion and distribution of e1ectric-it,v. Also with ~  
to that it is not correct that the Government of India did not examine the 
possihility of n unified control of ali these three activities. If I DIS;\" read 
nut to the House the observations on this point of thl! Pitlteathly Com-
mittee, which the Government of Indin specifically set up to go into the 
question vf the creation of R central agp.ncy for the generation and distribu-
tion of electricity, this is what they have to say on this particular point: 

"SuggeMtionll have been made t.hat the management of Delhi Electricity supply 
might 1", entrusteu to a joint board which would control water and aewalJe adminis-
tration also. I~ do not favour any such .composite control. An &l!8ociatlon of this 
sort is justifiahle only where there is substantial connection 01' similarly hetween 
the subjects of administration thus bl'ought together. The connection between water 
and sewage is obvious, but the problems of electricit,y adlT.inistration on the technical 
sidp arc totally different and the relation between electric supply and its two proposed 
associates is really only that of buyer and seUer. 'We can understand how a recom· 
mendation of this sort arose, Delhi is a small Area and the rate payers are concpnlPd 
with the supply of amenities under all three heads. but something more than thi'" 
is l'equired before a common management should be impoled." 

Then they go on to refer to the fnct that' the electricity agency is some-
thing entirely separate, neerling technical knowledge and so on and so 
forth, and that is why the two should not be amalgamated. So, in t.his 
particular C!lJ:!e, our omission to include a provision for the generation And 
supply of electricity being merged is due not to u lack of foresight, but to 
the careful consideration of the recommendations of an ad hoc committee 
which went into the point fairly carefully. 

4t 
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1 pass on to what my Honourable friend had to say on the subject of the 

defective procedure followed-I think he used the words "the discourteous 
procedure' '-in bringing this Bill wi1lhout giving the local bodies concerned 
an opportunity of commenting upon its provisions. As regards that I 
would like to point out that, in so far as two of the main provisions of this 
Bill are concerned, namely, the one in clause 11, which throws certain 
obligations on the Joint Water Board as l'eglU'ds fresh capital expenditure 
for the provision of pumping stations, and also the one in clause 13 of 
the Bill which relates to the distribution of the cost of the suggested 
operations amongst the constituent bodies, on both these at one stage or 
another the proposals of the Government of India have ~ before the 
local bodies. At the same time. I will concede that the Bill '88 dmfted 
has not been referred to the local bodies which he has in mind. And the 
reason Why such reference hR!' not been made was the urgeney of l'Iushing 
on with this matter. But I would say that speaking generally I concede 
that when legislation -affecting Delhi, especially the local bodies of DeIhl. 
is to be introduced in this House. before it is proceeded with. thfl local 
bodies concerned should have an opportunity of considering it. And, for 
the future, at anv rate as far as I am {'oncemed. T shall do mv hest to f1flfl 
that that, purtiClilRr requirement wherever possible is complied with. 

Now. I ('.ome on to another point, which my Honourabl(: friend made-
a preliminary but substantial point as regards the provision whirh is heing 
made in this Bill for electric plant. The fa'Ct 'of the ~  is that whRt 
WA are including in these sewage works is jURt enough ma{'hinery for t·he 
purpose of working the plant; t,he electric current iR to 1)(' obtained from 
an outside generating station. which at the present moment, is f'ontrolled 
hv the New Delhi Municipal Committee, and whi{',h. when the Cent.rlll 
Electricity Board is set up. will be controlled by that body; so that t.here 
is no duplication of the provision for the generation and Ruppl:v of dect.ri-
city as between this ~  and the central electricitv organisatirm 
which will be set up for the generation of electricity. 

My Honourable friend had much to say on t.he subject of the Govern-
ment of India's failure to consider the claims of the Old Delhi Municipal 
Committee to representation on the. central electricity ~  which 
the Government of India propose to set up. He Raid that it is only. once 
in a way that legislation affecting old Delhi comes up before this House, 
that this particular occasion was one of those rare occasions and. therefore, 
he ought to bring up the question of the representation of Old Delhi Muni-
cipal Committee on this centrol electricity authority. J do not think I 
would be quite relevant in pursuing that point because thf'l scofle of this 
Bill does not include provision for representat.ion on the central electriqity 
authority. If another opportunity occurs. T think. J shall be able to sat.is-
fy the House that we did al1 that Ia:v in onr power to satisfv the old Delhi 
Municipal Committee on Bny equitable or rational basis. and that. flerhafls, 
they have. in a spirit of pique. taken the line that t.hey will not ac('ppt 
the representation that we have offered to them. 

1Ir. K • .AIaf.All: One-seventh I 

Sir GlI1a Shankar Balpal: We stand for co-operation with V ~  locnl 
body, and if the Old Delhi Municipal Committee will only make some 
gesture for an adjust.ment of this outstanding difference, which J reg-ret 

• 
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;&8 much as my Honourable friend does, if they will make any gesture with 
.regard to this, and if it is of a satisfactory character, we shall be the 
very tirst to COllle forward and meet them as far a'S we can ..... 

Mr. K. AIa1 Ali: What gesture do you want? 

Sir Girja Shankar Bajp&1: I think it is for my friend and for his 
o(lonstituency the Old Delhi Municipality to make a gesture and come 
forward with a Ruggestion of their own. 

Xr. BhuIabhai J. Desai (Bombay Northern Division: Non-Muhamma-
-dan Rural): May he sweetly warble again? 

Sir Gil1a Shankar Balp&1: That is in the hands of the Chairman as to 
whether the rules permit of a second warbling. . 

Then, I shall pass on to the comments of detail which my Honourable 
friend made with regard to clauses 11 Imd 12 and 14 of the Bill. Now, 
let me take clause 11 first. I should first like to explain the origin of this 
particular clause. The position is that the Joint Water Board may of 
"its own mitiative undertake certain works. I may sa.y for the information 
·of the House that we are not concerned at this stage with the scheme of 
dist.ribution at all, but merely with the provision of fresh pumping plant . 

. At present the .Toint Wllter Board may undertake new works or it may not 
'undertake new works. There is no pc Ner t,o compel the Board to undertake 
'new works. even if the extem;ion of the growth of the popula.tion, whether 
in the new or the old Delhi Municipal area, may rend-er this necessary. 
And. it so happens, that the difficulty of this existing legislation came up 
·in connection with something in which the Old Delhi Municipal CommIttee 
are interested, namelv. the S'l'ea Which is known as the Western Extension. 
So. when we decide'a w undertake amendment of the present Act, we 
said we shall close this loophole and provide that the Joint Water Board. 
when there is a real cause for it, shall be required and shall be under an 
-obligation to undertake this kind of work. That is the reason why this 
'Provision has ~ put. in. 

Then my Honourable friend said "Yes; but this is going to add inordi-
nately and in an entirely indeterminate manner to the liabilities of the 
-Old Delhi Municipal OOfnmittee". . So far as that is concerneil, I would 
invit,e the attention of the House to section 12 of the existing Act. . . . . 

lI[r ••. Asaf All: May I just for the sake of explanation SRy a word? 
What I intended' really the Honourable Member w explain was quite 
.another thing. I feel that anv expenditure incurred bv the Joint Water 
Board in connection with any 'other body will affect the issue price of the 
water which we Bre purchuRing from the Joint Water Board. ·1 do not 
want that price to be affected by any legislation. _ 

Sir Glrja Shankar Balpal: I was coming to that point. My Honour-
able friend is obviously referring to the price that may be charged per 
unit of thousand gallons. My answer to that is that, in so far as the 
upper limit is concerned. it is already fixed by section 12 of .the Ac\ which 
'says: 

"Provided t.hat the Delhi Municipal Committee shall be required to pay in 
respect of water supplied to it. at the rate of 3 annas per thouaand gallons or the 
.aetnal cost.. whichever is less." 
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r Sir Girja Shankar ;Bajpai.] 
We are BJJggesting no modffication of sub-section (1) of section 12 ~ 

aU, so that, in so far as the upper limit of the charge is concerned: my 
Honourable friend's constituent bodies will be no worse off than before. 

Kl'. J(. A8&f All: But we are talking of the lower level. 

Sir GlrJa Shulb.r BaJpli: The ~  possibility that mY.,.HoQourable 
friend has in mind is a further reduction in the price of water. It is. 
impossible for anybody to say. at this stage. as to what the effect of a 
scheme of expansion in the future on production costs will be. If 
the capital cost is not high. and the water pumped or deli-
vered to local bodies is large. then. according to the ordinary "a,rithmEltical 
rule, the denominator being larger than the numerator, the qUQtient will 
he small, there will be economy. lind t·he benefit, of the economy. will be 
passed: on to the Old Delhi Municipill Committee. But. on the other' 
band the other thing may hnppen-l am not prepared to SIlY that it will 
not. But what I want my Honourable friend to appreci(lte is that in that 
CIlse the whole charge, as section 12 provides. will be dist.ributed 
amongst all local bodies. so that, whereHS it may so happen that, if an 
extension takes place in New Delhi which has the effect of ~  l'ed\lc-
ing the economy which my Honourable friend otherwise expects, equally 
there is the possibility that something that llIay be undertuken on RccoUnt 
of Old Delhi throws R responsibility for the resulting charge on the other 
local bodies. namElI.v. ~  Delhi. and 1'10 Oil. In othp,r words. the principle· 
of calculation is thnt of co-operative shnring and 1 do not think t,hat we 
should go and disturb t.hat at this juncture. 

Then my Honourable fdend referred to t,he provision which is being 
made by us in section 14B (g) (a). as regards the calculation of-establiflh-
ment ~  ~ •. if my Honourable friend will look at the Act and 
also at the Bill. he. will find that there are two separat.e heRdings--one 
heading which deals with the supply of water and the d'emand therefor. 
and the other heading which deals with thfl disposal of sewage and the 
demand therefor. Under eac'h Rection there is a provision for the sharing. 
the division of establishment charges. We have ~  our legal ad-
visers and their opinion is ~  t.he Ad' IlS nmell(]-ed certainly will not be 
construed so all to permit of a double calculation of establishment charges 
under the· two heads. In any cllse the intentien of Government is ab-
solutely clear and inequivocal in that respect. We want only that part 
of the establishment charges to come under sed ion 12. which relates to 
water-supply and that portion of. the establishment charges which will 
come under section 14-B (2) which relates to the disposal of sewage. I 
hope that in view of the explanation which I halVe given in regRrd to ('.Is use" 
11 and 14-B (9) my Honourable friend will he satisfied and there will be 
no necessity for him to move the releVAnt nmendments that stand in his 
name. 

Having dealt as best as I could with the points raised by my Honour-
able friend Mr. Asaf AJi. I shall puss on to one or two observations which 
fell from my Honourable friend,Mr. Santhllnam. Thp first was his pro-
Lest ~  non-reference to a Select Committee. The explanation of 
that lf8s already been given hy me. though in another connection. It was 
merely the urgency of the thing which led us to propose this procedure. 
Otherwise, we might certainly have considered the question of reference 
to a Select ComII)ittee. I entirely agree with him on general grounds 
that where any complicated 8D1endlllelltR ure involvpd the procedure of 
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Select Committee is preferable. Then he went on to talk about transfer-
ring large properties without finy provision for the repRyment of cost. The 
explanation of that is quite simple. We were faced with the situation 
that the popul&tion of this city had outgrown completely the capacity 
of the existing sewage system to bear the extra load, and the local bodies 
sRirl, "We have no resources, we are not in a position to give money". 
The choice lay between throwing this responsibility upon the .Toint Water' 
Board which would have involved' a raising of the cost of water, or assum-
ing the responsibilitv partly ourselves and placing it partly upon the Im-
provement Trust whic'h we' hope in due course will be r.emunerative. The 
latter is the course which we have followed. I do not know that it is 
necessar.v for me to go into any other points. T think I have dealt with 
all the ~  points. 

Mr. Obairm&.n (Mr. S. ~  Th qU'·Cltion is: 
"That the Bill further to amend the Delhi Joint Water Board Act, 1926. lll'"' 

taken into consideration." 

The motion was adopted. 
Cilluses 2 to 10 were added to the Bill. 

Mr. Ohalrman (Mr. H. Hat;ytlmurti): Clallse 11. 

Mr. II. Alaf Ali: I feel rllther' hefitant to move this motion, although 
I ruust say that. the explanation '\\'hich'my Honourable friend Sir Girja 
ShankM Bajpui has offered iH not Itt nIl sutisfactory. I should like to give 
hilll another chance to explain his position 8 little further, and that is why 
J should lil{e tci say u few word!:" on this clause. The motion which I really 
intellch'd to make waR intended to modify the provision by adding these 
words: 

"but no constituent body 01' authority other than the constituent body 01' authority 
which undertakes such extension shall be liable for any additional contrihution re-
Rulting frolt. compliallce by the BoBrd with this provision." 

My object was to make it perfect.ly clear that if any extension is under-
taken by UIlY local bodJ' or uuthority-when I say authority I really mean 
the Improvement Trust, beeuuse that happens to be the only other authority 
besides the constituent bodies-if any other aut.hority or constituent body 
undertakes any extension the expenditure incurred b;i the Joint Water Board 
on account of such extension should not entail any addition to the cost 
of issue price of water as far as the other constituent bodies are concerned. 
That wus my object. The position is this. Supposing New Delhi today 
undertukes 11 big extensiou south of Safdarjang which entails RIl expenditure . 
of say about 10 lal(hs of rupees which may be borrowed by the Joint Water 
BOfl:rd under section 6 of the Act. The interest charges naturally would have 
to be calculated while the Joint Water Board is trying to determine the 
issue price of wuter not only to New Delhi but to 1111 the other constituent 
bodies, which would mean that Old Delhi and the other constituent bodies 
would not get t.he benefit of the steps which the Government are now taking 
for the purpose of effecting economies. Today we Ilre l)aying three annas' 
per 1,000 galloDs. We expect under the present Act as amended that the 
cost will go down. Supposing it gees down to two annas, it means a tre-
mendous relief to Old Delhi. But if the issue price is going to be affected 
by the extension undertaken either by New Delhi or by the Improvement 
Trust, then we sh8'l1 have, ~  of paying two annas, to pay three annas 
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[Mr. M. Asaf Ali.] 
or perhaps a little less, but certainly more than two annas, and this a.ddi-
.tional cost will be shouldered by us because the extension has been under-
taken not by us but by some other constituent body. I have no doubt that 
the co-operative basis is very good, I am not disputing tha.t for a single 
second, but. the point is that if lat'ge extensions are undertaken by any 
·constituent body the consequences should be confined only to that constitu-
·ent body and not to the others. Supposing we undertake a big extension in 
Old Delhi we ure prepared to Iilhoulder the burden. Similarly, New Delhi 
should be prepared to shoulder the burden, and similarly the Improvement 
Trust should be ptepared to shoulder the burden as the burden falls. That 
was the object of this motion. In order to give my HonoUI'l\ble friend a 
further opportunity to explain the position I ~ this motion ~  if I am 
satisfied with it, I shall certainly withdraw it. 

Sir, I move: 
"That in clauae 11 of the Bill, in the proposed pi'oviso to section 11, after tbe 

'I\1I'ord .. 'to mak" such provision' the following be added: 

'but no constituent bod1 or authority other than the constituent bodY or 
authorit.y which undertakes BIlCh extenBion .. hall be liable for any' addi-
tional contribution resulting from compliance by the Board with this 
prpviaion'." . 

Mr. Ohalrman (Mr. B. Satyamurti)': Amendment moved: 
:'That in clanse 11 of the Bill, in the proposed proviso to aection 11, aft.er th. 

~  'to make Bucb provision' the following be added: 

'but DO COJlIIt.ituent body or authority other than the coDltituent body .. or 
authority which undertakes such extension sball be liable for any addi· 
tional contribution resulting from compliance by the Board with this 
provision'." . 

Mr. B. Du (Orissa Division: Non·Muhammadan): I have a great deal 
.af sympathy with the amendment which my Honourable friend, Mr. Asa.f 
Ali, has moved. At the time when the previous Bill was passed-it was 
moved by Sir Bhupendra Nath Mitra who was the Member for Industries 
and L ~  we thought then that the Government of India being 
in possession of the New Delhi Capital, they were willing to spend more 
'money on the .Joint Water Board and would not put any Rdditional burden 
{)n the Old Delhi MuniciplIol Committee. ~  the way in which my Honour-
able friend, Sir Girja lihankar Bajpai, spoke or hit out old Delhi, makes me 
-feel that, although he is in charge of the department of local self-govern-
ment, his ideo. of the administration of local self-government department is 
·the co-operation of an elected body likp the :Delhi Municipal Committee 
-and a non-elected body like the New Delhi Municipal Committee. It is 
in the fitness of things that the Government of India should bear all the 
losses and incur all the expenses that are required by the New Delhi Muni· 
'Cipal Committee and the Tmprovement Trust, whereas the Old Delhi 

8 Municipal Committee will h8'Ve to pay further sums a8 its share 
p. M. of burden. Old Delhi is occupied by the poorest class of people 

who do not get the same amount of water supply as the Members of the 
. "Executive Council of the Government of India or my friend, Sir, Girja 

Shankar Bajpai. who grows bel\utiful roses in his house in Dupleix Road. 
'When Mahatma Gandhi visited Delhi eight years ago in connection with the 
Gandhi·Irwin Pact, he saw the bungalows of the Secretaries nnd Executive 
'Conncil Members and observed that he does not want to see these gardens 
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slld big buildings for the officials of the Government of India.. He wanted 
Plmall tenements :Iior· millions Bnd ~  of poor people who are living in, 
congested localities. 

When this matter was brought up by ~ late Sir B. N. Mitra. the then: 
Industries Member. this House did not raise a discussion, because it was, 
understood thai all expenses would be borne by the Government of India,. 
but now the Secret.ary for EducatioTt has stated that he wants co-operation. 
of all these bodies.· What sort, of co-operation does he want? The old' 
proverb says that there is always darkness under the lamp. It is not an. 
electric lamp but 11 wick lump. We who come from rural constituencies: 
find that Delhi has a Deputy Commissioner. as the Chairman of the Muni-· 
cipality and therefore my friend. Sir G. ~  Bajpai, can aflord noj; to consult 
the municipality in an important measure like this. He will find that Sir-
B. N. Mitra. a-1though he introduced a measure like this, had to consult 
the Delhi Municipality at the time to find out their views and today we 
learn from the speech of my friend. Mr. Asa.f Ali, that the Delhi Municipality 
was not COllsulted on this occasion at all and that is the conception of local' 
self-government that my Honourable friend has. This is the example he· 
sets forth for the rest of Inditt. I do not W!lnt this type of co-operation· 
by which Government forces the Deputy Commissioner to be in charge of 
Delhi Municipality and t.he Secretary for Education finances all the respon-
sihilities Imd irresponsihililties of the various constituents. Sir, you were 
a member of the Puhlic Accounts. Committee and we all know that the. 
Government of IndiA. at one stroke ~T  e off 110 lakhs from capital expendi-
ture when 11 ('ertnin ~ WIl'8 handed over to t,he New .Delhi ~  

pality. The Finance Memher often anys that there is no money but ~  

it suits the comforts and ~  of the official class such as the· 
Hort.icultural Deplirt.ment or the beautifullv illuminated streets of New 
Delhi. 110 Inkhs has to he written off ill It capita) expenditure of 171 lakhs. 
and they ullow the New Delhi Capital Committee to bear only a capital. 
burden of Rs. 60 lakhs. My friend, 1\lr. Asaf Ali's contention is that he· 
wants facilities for old Delhi. which contains nearly five lakhs of people. I-
take it that my Honourable friend. Sir Girja Shankar. occal'lionall:v goes to. 
Old Delhi. III the old days he used to go to see his friend, Bir Tej Bahadur 
Baprll, in Delhi, not far from Challri Bazar. If the Government gives 
relief it ~I  be pro rata. 'fhe relief should not be a contribution .)f one 
lakh of rupees for residents of New Delhi. while Old Delhi gets very little, 
contribution. . 

One can hardly ohject to any co-ordmation of policy when problems of" 
water supply and drainage are concerned. I have applied my mind to this 
Bill. I think this is not for the advantage of the people of Old Delhi. This. 
is all for exploration of new roads and new towns for the overflow. popula-
tion of New Delhi and those who migrate from outside Delhi but V\'e must. 
strongly resent it iii the citizens of Old .qelhi will be further taxed either 
in the shape of enhancement of V\'ater rates or the enhancement of muni-
cipal rates, so that the people living in NeV\' Delhi may have better houses 
and better sewage. I do hope that my friend, Mr. Asaf Ali. will'not accept 
light-heartedly the e'Xplanation of Sir Girja Shankar Bajpai and that he will 
press his amendment and I also hope that my friend will be fair and accept. 
the amendment which has been moved. 

" 
Sir Glrja Shankar Bajpai: If I may first deal with what fell from my 

Honourable .friend, Mr. B. Das, I think he was not in the House when 
the earlier part of the disOussion took place. (Mr. B. DaB: "I was here".). 
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[Sir Girja Shankar Bajpai.] 
Then, I submit that muoh of what he hils suid has 110 relevance to the point 
which we are discussi:ng now. He tall(ed about the woes of Old Delhi. 
I was undoubtedly a little light hearted in dealing with my friend, Mr. Asof 
Ali's preliminBTY remarks, but I also took care to point out that the Delhi 
Improvement Trust has been set ul1 primarily for the business of clearing 
-up these congested areas regarding ",hi.h InS Honourable friend was indig-
nant and rightly indignant. So, I do not think that we, need drag that into 
·the discussion. The whole question before the House at the Inoment is 
as to whether this important proviso enhances in any way the finallcial 
responsibility of Old Delhi' for any expunsion that may take place hereafter. 
'That is the whole point-nothing more and nothing less. As ~  that, 
even at thE' risk of tiring the House, .1 ElhalJ read out the relevant pro\'ision 
.in the Act: 

"Each constituent body shall pay for t.he wu.ter supplied to it the actual, coat of 
.supplying such water at a rate in respect of each t.housand gaUona of water supplied 
(hereinafter referred to as the final issue rate) calculated in the manner prescribed 
in this section. 

Provided that. t.he Delhi Mnnicipal Committee shall be required to pay, in reapect 
-of each financial year, for the arlual water supplied to it or for one thousand, four 
hundred and lIixty million galloua of water. whichevel' amount iB greater, at the 
final illBue rate or at the rate of three annas per thouaand gaUons, whichever ia lesR." 

The point, therefore, is this. In so 111lr as the old Delhi Municiplll Com-
mittee is concerned, no matter what the effect of these expansions upon 
the calculation of the cost of watel', they are absolutely protected against 
any increase over the figure of three annas. And you will observe further 
on that: 

"any amount by which the price at the final illBue rate of the 8upply actually taken 
by t.he Commit.tee exceeda the Bum so payable by the Committee shall be payable to 
.the Board by the Governor General in Council. .. • 

That is the position. What my Honourable friend seems to bp nfter is 
that he should be guaranteed BOme kind of a reduction in the actual selling 
price. I do Dot honestly lIee IJOw the amendment which he hus in view is 
going necessarily or definitely to achieve that objPct. And further, 'Sir, I 
would like to draw your attention to the fact that the .Toint ~  Board 
will have as many as four representatives of the Old Delhi Municipal Com-
mittee on it. What we can with reason expect is that that Board, when 
a particular scheme comes before it, will see to it that the interests of 
·Old Delhi-as regards any increase over three annas, that is really im-
possible under the Statute-in the dire(·tion of the reduction of cost will 
be properly looked after. I do hope my Honourable friend will be a little 
reasonable. I do not thin}c myself that Old Delhi ha'S any need or occasion 
to fear that its liability is going to be in uny way increased; equally I think, 
with good management and a spirit of co-operation between all, thel'e 1118;' 
,be a reduction. . 

1Ir. CJllI.trmaD (Mr. S. Satyumurti): The question is: 
"That in clause 11 of the Bill, in the proposed pro\'iso to section 11, after the 

"Words 'to make lIuch provi.ion' the following be added : 
'but DO con.etituent hody 01' authority other than the constituent body or a.utho-

rity which undertakell luch extension Ihall be liable for any additional 
contributiolll resulting from compliance by the Board with tllil proviaion· ... 

The motion was negatived. 
Clauses 11 and 12 were added to the Bill. 
lIr. ObatnDan (Mr. S. Sotyamurt,i): Claulte 18. 
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Xl. II. Ala! All: Sir, I move: 
"That. in clauRe 13 of the Bill, for the proviao to Bub-aet.'t.ion (1) of the proposed 

eect.ion 14A, the following be substituted : 
'Provided that no constituent body b;y which sewage is delivered may ezecute 

any IT.ajor work calculated to Increalle the norma.{ discharge of sewage 
without the concurrence of t.he Bol'rd'." 

Sir, I do not thinl{ I need tuke any time of the House over this amend-
·ment, because I understand the Government &De prepared to accept it. 

Sir Glrja Shankar Bajpal: Sir, I accept the amendment. 

1Ir. 0hatrmaD (Mr. S. Satyamurti): There is no question of the Honour-
able Member "accepting" the amendment; it is only the House that can 
accept it. Government con only say, "we agree to the amendment", but 
it is the House which can accept Pt or not. 

Sir Glrja Shankar Bajpal: I appreciate t,hat, Sir. 

1Ir. Ohalrman (Mr. S. Satyamurti): The question is: 
"That in clause 13 of the Bill, for the proviao to 8ub-section (1) of' thc proposed 

.section 14A, the (ollowing be substituted: 

'Provided that no constituent body by which sewage is delivered m7 ezecute 
any IT.ajor work calculated to increase the normal discha.rge 0 sewage 
without the collcurrenc(' of, the Board'." 

The motion was adopted. 

Mr ••• AI&f All: Sir, I move: 

"Tha.t in clause 13 of the Bill, before ~  commencement of lub-section (1) of 
the proposed aection 14B, the words 'Subject to the provi8ioDl of section 15 of the 
·said Act', be added." 

1 do not propose to make u speech. This again is an agreed amendment . 

. 1Ir. OIlalrmaa (Mr. S. Satyamurti): Amendment moved: 

"That ill clause 13 of the Bill, before the commen<:eJI1ent. of lub-sect.ion (1) of 
·the proposed section 14B, the word8 'Subject to the provisions of section 15 of t.he 
said Act', be added." 

• 
Sir Glrja 1h&Dkar Bajpal: Sir, before you put the question, may I point 

-out one little matter for your consideration? My Honourable friend says 
"of the said Act". I submit that those words are unnecessary, because the 
said Act is the Act we are amending at the present moment. 

1Ir. II. Ala! All: Then my amendment can end up with the words 
. ., section 15". 

IIr. Ohalrmaa (Mr. S. SBtyamurti): The question is: 
"That in claullt' 13 of the Bill, before the commencement. of 8ub-section (1) of the 

proposed section 148, the word8 'Subject to the provision8 of 8ection 15,' be added." 

The motion was adopted. 
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111'. 0h&Irm.an (Mr. S. Sni.vamurti): The question is: 
"That clause 13, a8 amended, stand part of the Bill." 
The motion was adopted. 
Clause 13, as amended, was added to the Bill. 
Clauses 14 to 18 were added to .the Bill. 
Clause 1 was added to the Bill. 
The Title and the Prean1ble were added to the Bill. 

Sir Glrja ShaDbr Bajpat: Sir, I move: 
"That the Bill, a8 amended, be p&II8ed." 

[6TH APRIL 1988. 

'\ 
111' ••• AIaf All: Sir, it is quite obvious that this Sewage Bill has had 

an easy passage and has reached the final stage. I must. thank my Hon-
ourable fri.eI,ld, Sir Girja Shankar Bajpai, for the complimentary- words. 
he used WIth reference to myself. 

J:Ie referred to the Pitkeathly Committee's recommendat,ion. I am 
afraId my Honourable friend did not meet the point ,which I had raised 
My .Honourable ~  said that. ~ Pitkeathly Committee bud actually 

~  the questIon of constitutmg one body under which may hp 
~  the control of central electricity as well fiS water supply and the-

disposal of sewage and came to the conclusion that it could not he dOlH'. 
This is eXlictly the point I had attacked in the beginninu. Sir 1 think t,he 

• Pitkeathly Committee's recommendations were baS(ld eon ~  to a 
European company, i.e., the Delhi Electric Supply Company, and there-
fore the Government should not have accepted it. bnt shonl'] have brought 
the control of the generation of electricity, the wate" supply and the dis. 
posal of sewage under one ol'gonizution or one body-, which would nalu-
rally have meant a reduction of overhead charges and resulted in desirable 
economy. This was my charge but it wus not met. However, t.his is not 
the time to dilute on this point; I only hope that the Government will 
take the earliest opportunity of making amends for their oversight or 
deliberate omission as the case may be, and I do hope that during the 
Simla Session the Government will find it possible to bring these three 
different branches of activity under one control and reduce the overhead 
oharges of these different departments and thereby save both public 
money and time. 

Sir, I am also thankful to my friend, Sir Girja Shankar Bajpai, for the 
assurance he has given us today as regards the future attitude oJ the-
Government in respect of consulting local bodl.es in so far us they are-
affected by any legislation undertaken in the Central Legislature. I only 
hope that this assurance will be cfI.'l'l'ied out in:'#Ie spirit in whieh it has 
been given. My Honourable friend, Sir Girjafiballkar Bajpai, may be-
here or may not be here. I would therefore urge that he may consider 
the possibility of devising some procedure by which no omission may be 
made in this respect in future. 

There is only one last word which r may be permitted to add to what 
I halVe already said. It is in continuation of what my Honourable friend. 
Mr. Das, has said as regards the constitution of the various cOIlstituent 
bodies which are included in this Bill. It is perfectly true that after 75-
years of municipal activity the metropolis has not got an eleQted Chairman, 
although much smaller bodies with much less experience have the a'livan-
tage and privilege of an elected Chah:man. Why this anomaly should 
cORneue to exist in the metropolis, I really do not know. 'rhere iii also 
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. the ~  Delhi ~  ~ ~  ~ ~ a whollynon-elect.ed body. 
Here 18 the capItal of ~  WIth .8 mUDlClpal committee wholly non. 
~I  If I had anythmg to do With the Government of India, 1 I!hould 
lJe thoroughly ashamed of myself for the existence of such a SOl'e right in 
the body politic of the capital. 

. Mr. BadriDutt Panda (Rohilkund and Kumnon Divisions: Non. 
Muhammadan Rural): The Bill is about to be pRssed; it is stili 011 the 
anvil. I only hope that this Joint. Water Board mll·Y not be like the Joint 
Parliamentary Committee that was set up in England and which whittled 
down all the national demands put forth by the Round Tablers, one after 
another. I have my suspicious here also. First, Calcutta was deserted, 
then the buildings were constructed on the other side of Delhi and again 
it was abandoned and now several crores have been sunk in New DelhL 
Now, they are cOllstituting a. Joint Watei.· Board, a joint Sewage board, s 
Joint Electricity BoaTd, and perhaps s joint garden board and other 
boards will spring up in course of time. In Delhi there are already so 
many research institutes, which are of no use to the pUblic. 1 have got 
seven taps in my house in :New Delhi, while close by in Daryaganj wherq 
also some of the Members of the Legislative Assembl,v live, they do not 
.get a drop of water in some part of the day. There is the Karolba.gb 
where also there is great scarcity of water. 1 submit Karolbagh and Dar-
yaganj are the great plague spots in the city of Delhi. (A voice: "Wby 
do you live in New Delhi?") I live 11ere in New Delhi because I ha"Ve 
a fanr.y for this: ' 

"Hasin-m kd Hal' ek (ilam. mw SMhr6 h.o hi JriM "'ai. 
Jo fuj" I.,,, dp.kh leta Tlai wuh. Bhaida ho hi JatO hai." 

I was charmed by t,he beauty of New Delhi. No rtoubt it is very ex-
l,enRive t.o live he"('. We have to br41g up all the commodities from Old 
Delhi. In Old Delhi, there are two narrow spots, the Fatehpuri and the 
t;11l1ar Bazaar where the traffic jams und the congestion is very ,;rest. 
You provide so much money for your new ~  tha.t is, ~  Delhi. 'Why 
don·f. you bE'stow some attention on your old love? You leave her neg-
lected. T nm not nhle to find from this hlue book what is the totnl ex-
j)enditure on the New Delhi Municipality. J think there is n deficit of 
five lakhs. I think Old Delhi deserves a better treatment than it receive&. 
at present. With these remarks, I bless tbis Bil\ . 

. Slr Gfrja Shankar Bajpal: Sir, I do not propose to detain the House-
very long, but I think that in view of what fell from mS Honollrn.ble 
frinud, Mr. Asaf Ali, something by wa.y of statement of Government's 
position is due. Let me in the first place assure my poetic !tiend, Mr . 
.Ba-dri Dlltt Pande, that, although this Bill has nothing whatever t.o do 
with the ~  of Old Delhi, as I have slrends informert the 
House, an I ~  Trust of Delhi has been speciall,v set up for 
dealing with the pmblem, and the congestion of Kurolbngh t.o ~  he 
referred just· now will he one of the very first to receive attention of tbe 
Improvement Trust with regard to the provision of the nmenities to which. 
my Honourable friend has referred. 

Now, Sir, 1 do not think that I would be in order at this stage to dis-
cuss the somewhat complicated question of policy as to whether thfl 
many constituent bodies of the urban area of Delhi ought, to be unified 
into' a sort of large Delhi Town Council or whether the elective element 
ilhould be introduced in New Delhi or not-strictly speuking all these art'I 
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not ~  to the Bubject-matter of the Bill that we are discussing now. 
But. 1n so ~ as the Central Electricity Authority is ~  1 think, 
~  though It may not be strictly relevunt, I must say something be. 
ca:use a suggestion has been made that the Government's attitude' and 
that of the Pitkeathly Committee hu.s been inspired by some desire to give 
preference to a certain company. The fact of the matter is that this com-· 
pany, or any other company for that matter. has not entered into our 
clllc:miations as a unit deserving either of preference or desen'ing of anv 
kind of condemnation. The main problem before the Pitkeathly Com-
mittee was how to centralise the agency for the generation and distribution 
,of electricity. because experience in other countries of the wQfld, including 
the United Kingdom, shows that, if there is a centralised agency for gene· 
ration !lnd -distribution, then there is economy of cost, The authority that 
we are setting up will be required to devote itself, under instructions frorn 
the Governor General in Council merely to ~  question of ensuriug that 
the C'-Onsumer gets electric current at the lowest possible rate, In other 
.words, the composition of this body ha'B not been detemlined either he-
cuuee preference is to be shown to anybody or because disfavour is to be 
expressed against anybody. That hap. not entered into our consideration 
at all. The only reason why this Delhi Electric Traction Supply Com-
(Juny has -been given a place on that BoaTd is that it has 11 licence which 
luns until 1947. There is no authority either in the terms of licence or 
anywhere else which can enable the Government to compel the ,!CotnpRny 
to 'come in. ,,' ,. 

Mr ••• Ala! All: Then why have two difterent agencies? 

Sir Glrja Shankar Balpal: Surel1"these are not two different gencrn'ting 

agencies .... 

Mr ••• .Ala! Ali: Why don't you give us the ~ 

Sir Glrja Shankar Balpal: Tha.t means that instead of achieving the 
object of centralisation, we should, as against the two IlgAncitlR thut we 
have at present, ha.ve three agencies, ",iz., the Old Delhi Municipal ~
mittee, the New Delhi Municipal Committee and the Old Delhi Electric 
Traction Supply Company. 

IIr. 1II . .As&! AU: Mv Honourable friend has misunderstood me. 1 say 
'We have applied for a distributing licence, not a generating licence. Why 
not let us have the distributing licence? 

Sir Gl11a Shankar Bajpal: My answer to that is that even though my 
Honourable friend may have applied for distributing licence, that by 
itself will not do away with the rights of the Old Delhi Electric 1.'raction 
and Supply Company which holds a licence until 1947. That, ~  a 
multiplication of generating agencies, is the last thing that we desIre to 
do. That is all I have to say, 

Mr. 0ha.irmaD ~  S. Satyamurti):The'question is: 
"That. the Bill, al amended, be paued." 

The motion was adopted. 

The Assembly then adjourned till Eleven of the Clock on Thursday. 
the 7th April, 1988. 
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